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LOK SABHA
Thursday, 5th December, 1857

The Lok Sabha met at Eleven of
the Clock

[Mr SPeakER in the Chair]

ORAL ANSWERS TO QUESTIONS
UN.EF.

814, Shri muiha Ramaa:
S8hri Shree Narayan Das:

Will the Prime Minister be pleased
to state.

(a) whether any indications are
avallable as to when 1t would be pos-
sible to take back the Indian contin-
gent to UNEF. from the areas in
Egypt in which they are posted at
present; and

{b) what 1s the present strength of
the Indian force there?

The Deputy Miuster of External
Affairs (Shrimati Lakshmi Menon):
(a) No.

{b) The present strength of the
Indian Contingent is 1174 officers and
men.

Shrl Radha Raman: May I know
whether the Government has any pro-
posal with regard to the time for which
this Force wiil be kept in Egypt, and
is so, what is that?

Shrimati Lakshmf Menan: No, Sir.
No time limit has been fixed for the
tunctioning of this Force.

Shri Radha Raman: May [ know the

amount that is being spent by the
Indian Government on maintaining
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this Force and whether it i shared by

the United Nations Organisstion and
if so, to what extent?

Bhrimati Lakahms} Menon: There is
an initial allotment of 10 million
dollars for the expenses of this Force,
out of which India’s share is in pro.

portion to our contribution to the
United Nations.

Shri D. C. Sharma: May 1 knaw
what is the organisational set up of
the UNEF. and whether it is taking
orders from our own Commander or
from the United Nations Commanders,
and from which country he comes?

Shrimati Lakshml Menon: Our con- -

tingent will take orders from our own
Cammander

Shri Kasliwal: It appears from press
reports that two or three countries
which had also joined the U.N.EF.
have subsequently withdrawn their
forces and that there is & propsal for
the creation of an International Police
force to replace the UNEF. there,
May I know how far it is correct and
if so, what 1s the reaction of the
Gavernment to such a proposal?

Shrimati Lakshmi Mewon: The
creation of an Internationa) Police
force 1s a larger question and it does
not arise out of this.

‘India, 1957
*g15. Shri V. C. Shekia: Wil the
Minster of Information and Bread-
casting be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to some
inaccuracies contsined in “INDIA,
1957", the official reference volume of
the Publications Division, in which
under “Highest Mountains" descrip-
tions of mountain peaks and thejr
heights have been given which are
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contrary to the facts as published in
the record of the Surveyor General
of India; angd

(b) what steps Government pro-
pose to take to ensure that the official
reference volume does not contain
such wrong information in future?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) Yes, Sir. Corrections are being
made in consultation with the Sur.
veyor-General of India.

Shri V., C. Shukla: May I &now
whether any other inaccureey like the
one mentioned in this question has
been brought to the notice of the
Government?

Dr. Keskar: This Reference book is
a book of statistics and data and every
effort is made to see that the facts
furnished are quite accurate. But, it
is possible that in the preparation of
"such a big comprehensive volume,
inaccuracies might creep in here and
there. There have been minor refer-
ences made by correspondents who
have pointed out what they consider-
ed to be inaccuracies. In one or two
cases, they have been correct. But,
in other cases, they have been proved
to be inaccurate. 'Wherever any in-
accuracy is brought to our notice, it
is corrected.

Payments for Imports in Rupee

*816. Shri V. P. Nayar: Will the
Minister of Commetrce and JIndustry
be pleased to state:

(a) whether 1n view of the present
foreign exchange difficulties Gov-
ernment have taken any steps to
make foreign suppliers of machinery
and capital goods accept payments
in India in Indian Rupee; and

(b) it so, the names of the countries
whose manufacturers are accepting
payments in Indian Rupee at present?

The Deputy-Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Presumably, the Honourable
Member is referring to the agreements
concluded with some countries pro-
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viding for commercial payments to be
effected in Indian rupees which may
be converted into sterling on demand.

(b) In pursuance of the arrange-
ments concluded by the State Trading
Corporation with some manufacturers
and exporters in East Germany,
Rumania, Hungary, Czechoslovakia
and the Soviet Union, payments are
being made in rupees, which are to be
utilised for the purchase of Indian
goods.

Shri V. P. Nayar: Unfortunately, the
hon. Minister's presumption ig not
correct. I want to know whether
the Government have taken any steps
to see that foreign suppliers of
machinery required by Indian impot-
ters are paid for in Indian rupees in
India.

Shri Satish Chandra: If the hon.
Member is referring to countries other
than those mentioned by me, pay-
ment accepted by the suppliers in
Indian rupees does not amount to
any saving in foreign exchange be-
cause rupees can be converted into
sterling at any time according to
obligations under the International
Monetary Fund

Shri V. P. Nayar: May 1 &now
whether in the matter of import of
machin... 1in Governmental account,
Government have discussed the ques-
tion with suppliers as to whether they
will accept payment in Indian rupees
in countries which are not listed?

Shri Satish Chandra: Some of the
suppliers have agreed to take payment
in Indian rupees. As I said, these are
convertible into sterling on demand.

Shrl Hem Baruwa: In view of the
fact that the hon. Minister has men-
tioned about Czechoslovakia that has
agreed to accept payment in rupees,
may [ know whether it is also a fact
that Czechoslovakia has reserved for
herself the option to demand payment
mn sterling in case the stegling balance
position of India improves in the neatr
future?
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Shri Satish Chandra: That is frue.
There is a general trade agreement
with that country under which they
can demand payment in sterling. But,
for certain specific articles,’a separate
agreement has been entered into with
that country under which the rupee
payment will be utilised for the pur-
chase of goods in India.

S8hri V. P. Nayar: In view of the
stability of the Indian rupee, and in
view of our foreign exchange diffi-
culties, I want to know whether the
Government have discussed this ques-

tion at any governmental level with
other countries,

The Minister of Industry (Shri
Manubbai Shah): There are tweo as-
pects of the problem posed by the hon.
Member: the convertible rupee and the
non-converfible rupee. What my col-
league was replying was with res-
pect 10 such which are convertible
rupees. As to non-convertible rupees,
a category of listed goods is there.
Also we hLave certain balance of pay-
ments. These listed goods which are
not normally exported to that country,
if that country is acceding to our
reguest to buy out of the listed gods,
then, we allow them to do so ageainst
the non-convertible rupees.

Shri Heda: The Minister has clear-
ed that certain rupees are convertible
and certain rupees are non-converti-
ble. May I know whether he has
placed any limit on the amount of
rupees being convertible?

Shri Manubhat Shah: Yes. Gene-
rally there js a mohetary ceiling
attached to every agreement; with res-
pect to these four countries there is &
monetary ceiling.

European Common Market
Scheme

+

Dr. Ram Subhag Singh:

Shri Heda:

Shri Rameshwar Tantia:
[ Shri Raghnnath Singh:

Will the Minister of Commenrce
and Industry be plieased to state:

(a) whether the scope and effects
of the formation of the Europesan

*8117.
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Common Market Scheme have been
studied by Government; and

(b) if so, how India's trade is
likely to be affected by it?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The
European Common Market Scheme
has been studied on the basis of the
material as far as available with the
Government. In this connection,
attention of the Hon’ble Member is
invited to the reply given by the
Finance Minister to starred Question
No. 583 put by Sarvashri Raghunath
Singh, N.C. Kasliwal and Shrimati
Tarkeshwari Sinha on 2nd August,
1957. The Scheme has not yet come
into operation and it would be pre-
mature to assess its likely cffects on
India’s trade. The association of
the overseas territories however would
amount to the creation of a new pre-
ferential block which may have some
adverse effects on our export trade.
The Scheme is, however, being con-~
sidered in the G.A.T.T. and it is hoped
that it would be supplemented by
arrangementsw hich may be consider-
c¢d satisfactory to all the contracting
parties.

Dr Ram Subhag Singh: In his reply
he says that a portion of this scheme
may have some adverse effects on our
export trade. May I know what
positive steps Government propose to
take to protect their interests, the
interests of our export trade.

Shri Kanungo: The possible adverse
effects may be felt after a period of
years: not immediately. We are
watching because arrangements have
not been completed. We have not
got a clear picture of it here.

Shri RBameshwar Tantin: May I know*
what were the commitments made by
the Indian delegation to the G.AT.T.
conference in Geneva regarding this
scheme?

The Minister of Commerce and ho-
dustry (Shri Morarji Desal): Not be-
yond those which are contained in
the agreement itself.
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Shri Heda: In view of the state.
ment that has appeared in The States-
man today by Sir Hugh Gaitskell, the
Leader of the Opposition in the UK.
that they have not yet finalised the
arrangements about joining the Com-
mon market, that they are entering
the free trade area, that itself being
the beginning of the end, may I know
whether Government have taken a
comprehensive view or gre they go-
ing to wait till the effects are felt?

Shri Morarji Desal: We are taking
all this intp consideration, and we
are also watching. Both things are
done.

Shri R. Ramanathan Chettiar: May
I know the names of the countries
which have agreed to the European
common market scheme?

Shri Kaaungo: Six countries enter-
ed into an agreement under the
Treaty of Rome, viz.,, West Germany,
France, Beigium, Netherlands, Luxem-
burg and Italy. They have signed
.the treaty in March 1957 but the im.
plementation of that treaty is still
under discussion and consideration.

Shrimati Renuka Ray: May T know
it Government have placed their views
about this before UK. Government
and have there been any discussions?

Shri Kanungo: Discussions are
going on in GATT on its effects on
our and other countries also, but a
clear picture has not come gs yet.

Shrimati Renuka Ray: Have they
discussed the matter specifically with
the UK. Government and with what
effect?

Shri Kanungo: We are discussing it
with all countries in the GATT of
which UK. is a member.

Shri Heda: In view of the existing
Commonwealth tarif preferences,
what is the view of our Government
8s to whether the UK. can unilateral-
ly take action or whether they will
have to consult us before they take
any action?

Shri Kanungo: AIl these have got
to be discussed in GATT because the
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GATT afreement is applicable to us,
and waivers must be agreed to.
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Shri Narayanankntty Menon: May
I know ..

Mr. Speaker: This question has
been asked again and again as to why
they are not purchasing m Afghanis-
tan.

Shri Narayanankutty Menon: This
1s a different question.

Mpr. Speaker: The same answer 1s
there.

Shri Narayanankutty Menon: [ want
to ask regarding the production, not
Afghanistan.

Mr. Speaker: Hereafter what 1 pro-
pose to do 18 this. I find hon. Mem-
bers do not take the trouble of putting
guestiong themnselves, caich hold of
any question put by another hon,
Member and then elbow out other hon.
Members who have tabled questions.
They must be wating to get an
opportunity to put supplementary
questions. Therefore, prior op-
portunities will be given to those hon.
Members who have tabled questions,
ang supplemntaries by other hon.
Members should be very much res.
tricted,
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Impert Trade Contrel Peioy

og15, J Shr! Heda:
*"\ Shri 8. M. Banerjee: '

Wil the Minister of Commerce and
Industey be pleased to state:

{a) whether Government have
surveyed the effects of their latest
Import Trade Control Policy on the
supply of raw materials and com-~
ponents;

(b) whether they
the restriction 1in the
observations; and

are moditying
light of these

(c) what other measures are being
taken to redress the genuine cases
of hardshup?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (¢) The import policy for the
current hicensing period October 1857—
March 1958 has been announced only
recently and 1t is too early to assess
1ts effects on the supply of raw
matertal and components The poesi-
tion 1s, howevel, being watched and
should shortages develop, such reme-
dial measures as are possible will be
taken

Shri Heda: May I know whether
certain industries have represemted to
the Mmistry that because of these
import retrictions their production is
suffering, and if so, what type of in-
dustries are they?

The Minister of Commerce and Im-
da.astry (Shr& Morarji Desat): So far,
no such condition has arisen.

Shri Heda: With particular vefer-
ence to high grade chemicals, may I
know how is the position, whether it
will affect the production of the che.
micals which in turn prove to be'‘raw
materials for other industries here?

Shri Morarjl Desal: So far the pro-
duction has not been affectsd. TP pro-

taken. 1f sny particulay case is points
ed out, we shall etrtainly go int ¥
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Shri Khadilkar: May I know whe-
ther the recommendations of the Com-
mittee, whatever they were, were
nullified by the man in charge, Shn
Dogia, about whose conduct there
was a recent enquiry?

Shri Satish Chandra: No recommen-
dation of the Committee was nullified
by any individual The Managing
Director 1n fact placed these reports
befurc the Board of Directors. They
have been thotoughly considered.
Many of the recommendations have
accepted and implemented, but there
are certain practical dificulties 1n re-
gard to some of the pecommendations
which could not be implemented.

Shri V. P. Nayar: The hon. Deputy
Minister said that there is no useful
purpose in laying the copy of ths re-
commendations on the Table of the
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House, May I know whether the re-
ports will be made availeble to those
Members who feel that there may be
some use to themselves in reading
them, and may I further know whether
the recommendations include any
specific recommendstions for the
manufacture of anti{-biotics such as
Aureomycin and Tetracyclin  which
are not being produced there now?

Shri Satish Chandra: 1 may clarify
one point here two reports of this
Committee related to a period when
the factory was under construction
The third report relates to many
matters of details such as the organi-
sation, production and, the research
activities 1n the factory, their proper
co-ordination and the lines along
which the factory can be further
developed All these are very techni-
cal matters They alsg relate to cost
accounting and other things, and in
the case of a commercial concern, 1t
13 not proper to publicize these
matters

Shri V P Nayar: I only wanted to
know

Mr Speaker. All hon Members may
put their questions clearly and ehait
an answer

Shri V P Nayar. I just wanted to
know whether some of us who want
to study this can get g copy, however
technical it may be We will make
an effort to understand 1it.

Mr Speaker: Two or three questions
were strung together [ was not my-
self able to make out what he wanted
Therefore, hon Members will put a
simple question

The Minister of Industry (Shrl
Manubhai Shah): As far as the tech-
nical mspects are concerned, if any
hon. Member wants to peruse them,
we shall certainly make those recom-
mendations available to the Members.
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Shri B Ramanathan Chettiar: What
is the total quantity of tea experted

to dollar areas during this period and
has there been any fall in 18577

*3:
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Shri Kanungo: There has been a
fal] in exports to Csnada and the
U.B.A, which are the main dollar
areds, compared to 1986.

Shri Dasappa: May | know whe-
ther Government have ascertained
sny figures about the export from
Ceylon to these dollar areas during

the same period when there hag been
a fall?

Shri Kavwngo: ] have not got the
figures; if the hon. Member wants we
cgn gat them,

Shrimatl MNa Palchoudhuri rose—

Mr. Speaker: The hon. Lady Mem-
ber was looking on while others were
standing.

Shrimati Ila Palcheudhuri: I stood

many times but you did not notice,
Sir.

Mr. Speaker: If the hon. Member
has any important supplementary
question let her put it

Shrimati Ila Palchoudhuri: Has the
money available to the Tea Board
been utilised to the full to promote
the export of tea 1n recent Yyears,
particularly 1957-587

Shri Kanungo: It is not necessary
for th» Bcard to spend all the money
they have. They have got to use it
for the best purposes. And, exports,
as far as it can be seen, are not
alarmingly low yet.

Shri Rameshwar Tantia: May I
know whether Government is aware
of the increasing competition of low-
priced tea from Ceylon, South Africa
and Indo-China and whether they
are considering to reduce the duty on
such tea to increase the export?

Shri Kanungo: We are aware of the
competition which will continue and

we have no proposal of reducing the
duty at present.

Berder Incldonts

+
rShrlShle
shunu;mn.m
{ 5m#1 L. Achaw Singh

%4

‘.
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Will thePetwwe Mislster. be pieas~
ed {0 state:

(a) whether it is a fact a group
of Pakistani armed men intruded
into the border village of Jalalpur
mm  Agartala in October 1857 and
opened fire ut the villagers;

(b) 1if so, the number of Indians
died thercof; and

(c) the steps Union Government
have taken in thig regard?

The Deputy Minister of External
Affairs (Shrimatl Lakshmi Menon):
(a) and (b). The incident took place
in village Jalalpur On the 13th
October, 1957, four or five Pakistani
nationels trespassed into Indian terri-
tory in that village under Police
Station Kotwali, Tripura. On being
chalienged by three Indian nationals,
one of the trespassers opened fire,
which resulted in the death of two
Indian nationals and injury to the
third.

(c) The Government of India have
lodged a protest with the Government
of Pakistan and have requested them
to take immediate steps to apprehend
and punish the culprits and to pay
adequate compensation to the injured
Indian national and the relatives of
the deceased

Shri Shivananjappa: May I know
whether there are any appreciable
reasons for the repeated incursions of
the Pakistani armed men?

Shrimati Lakshmi Menon: I do not
know the answer for this. The
reason why these people had entered
the village was, they said, because

they were chasing suspected smug-
glers.

Shri Shivananjappa: May 1 know
whether Government propose to take
any fruitful measures in view of these
oft-repeated occurrences?

Shrimat! Lakshmi Menon: There are
certain procedures laid down how %o
deal with these border incidents and
those gre followed very carefully in
ordertobrin::eudhthlw
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Shri L. Achaw Bingh: May 1 know
whether the Pakistani authorities
have taken any zction on our repre-
gentation?

* Shrimati Lakshmt Menon: From
time to time several protests have
heen made to the Pakistan Govern-
ment. Discussions have also taken
place between Chief Secretaries of the
areas concerned and we have been
able to get some relief.

Shri Gajendra Prasad Sinha: Just
now the Deputy Minister said that
they were chasing some smugglers.

Shrimati Lekshmi Menen: I did not
say; they said.

Shri Gajendra Prassd Sinha: May 1
know whether they were customs
authorities who trespassed or ordinary
people?

Shrimati Lakshmi Menon: One of the
Pakistanis is a non-Bengali and there
appeared to be a member of the
Pakistan Armed Force.

Import of Cement

*824. Shri Narasimhan: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) how far the foreign exchange
difficulty has affected the import
programme of cement,

(b)Y whether the import prog-
ramme of cement is behind the
schedule;

{e) if so, how it will affect the

pool price of cement in the country;
snd

(d) whether Government are con-
templating “he question of revising
the present pool price of cement?

The Minister of Industry (Shri
Manunbhai Shah): (a) Except for i!p-
ports against outstanding commit-
ments, no fresh imports Involving
foreign exchange are made.

b) Imports against outstanding
eoénmltmmu are generally according
to achedule.

3 DECEMBER 1987

Qrgl Answers 3688

(c) The pool price already provides
for subsiding imported cement and so
the pool price is not effected.

(d) No, Sir.

Shri Narasimhan: May I have the
ficures for all the three?

Shri Manubhai Shah: We had con-
tracted for 5,78,000 tons of cement of
which 3,43,000 were expected to arrive
by the end of October and it has
arrived accordingly.

Shri Narasimhan: Was any represen-
tation received from the producers of
cement in this country in this regard
about the reasonableness or otherwise
of the ponl price?

Shri Manubhai 8hah: This question
has been before the House several
times. The pool price had been agreed
to by all the producers at a general
conference and several meetings and
this has been 1n force for a year and
more and no protest has been received
from any person

Shrl T. K. Chaudhurl: What are the
countries from which we generally get
the import?

Shri Manubhai Shah: Normally from
Pakistan, Rumania, Soviet Union,
Japan and others.

Shri C. D. Pande: In view of the
fact that this pool price was fixed on
the understanding that about 800,000
tons will be imported while only
300,000 tons have been imported, will
Government considet the feasibility of
reducing the price so that the consu-
mer may gamn—and, not the producer
of cement?

Shri Manubhai Shah: As far as the
current problem is concerned, there ia
not much variation as between what
was likely to be imported and what
has come. And so, we have no inten-
tion at the moment to change the price
at all,

The Minister of Commerce and
Industry (Shri Morarjl Desat): There
is one reason also. It is not possible
to lower the price. It is not advisable
because if we now lower the price
there is going to be more black-
marketing. Black-marketing has come
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under control just now. If we again
lower the price, it will become more,
if the price continues it goes to the
coffers of Government. I do not
know why people should object to
that

Shri A, C. Guha: May [ know whe-
ther 1t 1s not a fact that in the first
vear's report of the State Trading
Corporation, it has been stated that
over Rs 5 crores have been put in a
sort of reserve fund out of this pool
price of cement, and, if so, may I
know how the Government intend to
utilise that amount?

* Shri Manubhai Shah; This 1s really
& question which 1s always decided at
the budget time and 1if the hon
Member can wait till then, then the
Government’s intention on that fund
wiHl be made clear

Shri Kasliwal: May 1 know whether
Pakistan has completed 1ts quota?

Shri Manubhai Shah: Yes Sir

Shn T. N. Singh: May I know whe-
ther Government, as 1n othe: instances,
would place on the Table of the House
the ©balance sheet< and accounts
from year to yvear of thic pool fund
as well as other pool funds?

Shri Manubhai Shah: A« far as the
State Trading Corporation 1s concern-
ed, it is the agency which 1s importing
cement and managing the market of
cement A statement of account has
already been placed on the Table of
the House About other pool prices
like the retention price of the stee)
also from time to time the matter 1s
brought before the House and now we
are also trying to bring 1t 1n the
regular budget and incorporate it in
the accounts everv year

Shri A, €. Gubha: Mav I put one
question” That would clanfy my

point

Mr. Speaker: There 1s no question of
clarification 1 have allowed six sup-
plementary questions over this. Next
question.
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Clalmes ¥f Displaced Pernons

*326. Shri AjJit Singh Sarhadt: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state.

(a) whether it is a fact that the
block of urban agricultural land of
the value of Rs. 16,000 to be adjusted
against the claim of the displaced
occupants would be an uneconomic
holding, and

(b) if so, whether the limit will be
increased to make 1t an  economic
holding?

The Minister of Rehabflitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No Under the Compen-
sation Rules, urban houses, shops and
plots of the value of Rs. 10,000 or less
are allotable Similar facility has
been extended in the case of urban
agricultural lands of the wvalue of
Rs 10000- or less It is not the
intention uf Government to raise the
limat

tb) Does not arise

Shri Ajit Singh Sarhadi: May 1
know 1if 1t 1~ a fact that in the case of
indus«trial establishments the adjust-
ment 1= made up to the value of
Ra 10000 and may 1 know why this
prinaple i< not adopted 1n the case
of agriculture which too 1s an indus-
try?

Shri Mehr Chand Khanna: I am not
prepared to agree to the <econd pre-
mise of the hon Member But, as far
ac the Government 1s c(oncerned, we
arc treating the urban dagricultural
plots on the same ba«is as urban pro-
perty

Shri Ajit Singh Sarhadi: Has any
enquiry been made to find out if
urban land up to the wvalue of
Rs 18,000 will not be uneconomic
holding”

Shri Mehr Chand Khanna: There is
no question of those plots being un-
economic They are situated now in
the municipal limits. They are urben
agricultural plots located in the muni-
cipal limits. They are more or less
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utilised either for growing vegetables
or for town-planning.

Raw Film Factery

“829. Shri Nanjappa: Will the
Minister of Commerce and Industry
be pleased to state.

(a) whether any report hag been
received from the Madras Govern-
ment regarding the selection of a site
near OQOotacamund, Nilgiri District,
Madras State, for the location of a raw
film factory; and

(b) it so, the action Government
have taken or propose to take in the
matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir,

(b) Does not arise.

Shri Nanjappa. May 1 know who
are the sponsors of this company and
why there 15 delay?

Shri Satish Chandra: There are no
partners. The factory 1s proposed to
be set up in the public sector, but the
negotiations have not been finalised.

Shri R. Ramanathan Chettiar: May ]
know whether the Government is
negotiating with the East German
Government regarding the establish-
ment of a raw film factory in Ootaca-
mund?

Shri Satish Chandra: That 1s so,
but there i1s also another offer. All
these are under consideration at pre-
sent.

8hri Shivananjappa: May I know
whether the Government have decided
about the location of this raw film
factory?

Shri Satish Chandra: A delegation
which carne from one of the concerns
visited several sites and it came to
certain tentative conclusions.
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Mr. Speaker. The Government have
not yet decided. A1l that the hon.
Member wanted was whether the
Government have decided upon the
location of this factory.

Shri Satish Chandra: Not yet fina-
lised.

Nuclear Energy

*831. Shri M. K. Ghosh: Will the
Prime Minister be pleased to state:

(a) whether an overall medical
examination has been carried out on
the persons working with nuclear
energy in view of the report publish-
ed hy the World Health Organisation;
and

(b) if'so, the result thereof?

The ¥rime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). An overall
medical examination of the personnel
coming in contact with the radioactive
substances is periodically conducted by
the Medical & Health Division of the
Atomic Energy Establishment, Trom-
hay, because of the hazards involved
in the work on the development of
atomic energy. This Division also
keeps a constant watch on the health
of the workers concerned and takes
such remedial measures as are neces-
sary.

The ilealth Physics Division of the
Trombay Establishment is responsible
for protecting the personnel of the
Establishment from the harmful effects
of radiation and accordingly, it pro-
vides a film badge service and labo-
ratory monitoring service for all
persons handling radioactive materials.

1 might explain what that film badge
service is. Pearhaps hon. Members mey
not understand that. A kind of film
is worn on the coat and the wrists
which registers any kind of radio-
active effects. So, this flm badge is
taken out and examined once a week
to see what has been the effect and
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it it is at all approaching or tends to
go above the normal, then the person

is removed and e:,tmined thoroughly.

There are other examinations too.
A routine blood count is taken. Then
the finger-tips are taken ¢to see |if
there are any changes in the finger-
tips of the persons who have come
inte contact. These impressions are
examined and interpreted and reme-
dial measures are taken.

Shri M. K. Ghosh: Has the Govern-
ment any intention of examining the
plants around, as it might be that the
radiations act on them readily and
more strongly?

Shri Jawaharial Nehru: Surely the
persons actually dealing with the
substances inside the laboratory are
examined. Regarding the other per-
sons, well, if 1t once goes to the vege-
table plants outside, 1t goes to the
human beings outside tco. There 1s
the remotest possibility of that; not
only the vegetable plants but human
beings are being examined too.

Shri Narasimhan: Would we be
assured that in the early cases of
attack, remedial measures are effec-
tive?

Shri Jawaharlal Nehru: May I sug-
gest to the hon. Member to refer back
to the answer I have given?

Shri Narayanankutty Menon: May 1
know whether during the course of
the routine examinations, any ill-
eftects have been found on the em-
ployees of the Rare Earth Factory and,
if so, what remedial measures are
taken?

Shri Jawaharlal Nehra: To my
knowledge no such effects have been
found, but I cannot be positive. Things
have to be reported to me. They
would have been reported. But, as I
have indicated, every possible precau-
tion is mken to judge of these effects.
Ewven the slightest trace even if those
far below danger mask Jeave any
wrace o the fibln badge or in the
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finger-tip or irf the blood count or in
the overall examination each
worker, they are examined. the
periodical examination, even {f the
slightest effect is shown, then they are
removed and treated.

Indo-Ceylon Tobaceco Pact

+
Shri Radha Raman:
Shri Shree Narayan Das:
#3235, { Shri Raghunath Singh:
Shri Heda:
l Shrimati Parvathi Krishnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any delegation from
Ceylon has visited India;

(b) if so, the subjects on which
the delegation conferred with Gov-
crnment;

(c) whether the question of renewal
of Indo-Ceylon Tobacco Pact was
considered; and

(d) 1if so, with what result?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) and (c). The delegation dis-
cussed mainly the question of the
renewal of the Indo-Ceylon Tobacco
Agreement. It also discussed the
possibility of releasing for export to
Ceylon small quantities of pulses etc.

(d) The new agreement has not yet
been finalised. A quota of 5,000 tons
of pulses has, however, been released
for export to Ceylon.

Shri Radha Raman: May 1 know
whether, in view of the market for
Indian manufactured goods in Ceylon,
any other article or commodity which
is manufactured in India was consi-
dered for export from this country to
that country?

Shri Satish Chandra: There were
talks about other things siso, such &3
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a mam But meinly, the delegation
~ame to discuss the Indo-Ceylon
Tobacco Agreement which expired on
315t August, 1957, negotiations have
taken place for its renewal for a
further period of four years

Shri Radha Raman: The hon. Minis-
ter just now stated that negotiations
have not been finalized. May I know
how long it will take for the Govern-
ment to finalize it and whether there
is any possibility of it being done
soon?

Shri Satish Chandra: The agree-
ment has actually been drawn up but
it is subject to ratification by the Gov-
ernment of India and the Government
of Ceylon. It has not yet been rati-
fied.

Shri B. S. Murthy: May 1 know
whether under the agreement entered
into between Ceylon and India, the
Ceylon Government has agreed to take
more of our commodities and, if so,
what are they?

Shri Satish Chandra: As I said, this
relates to the tobacco agreement and
its renewal.

Shri B. S. Murthy: What qeantity?

Shri Satish Chandra: India will im-
port 1,500 candies of Jafna chewing
tobacco and export beedis and tobacco
for cigarettes to Ceylon. This 18 an
agreement for exchange of one variety
of tobacco for another.

Shri T. B. Vittal Rao: According to
the or:ginal agreement, which has
lapsed, the import of chewing tobacco
to our country has adversely affected
the chewing tobacco growers in Tamil
Nad. Will that be taken into account
while finalising the agreement?

8hri Satish Chandra: It is not so.
1t has not substantially affected our
growers. There is also a provision in
the agreement that in each succeeding
years the quota will be reduced by 20
per cent.

Shrl V. P, Nayar: The hon. Minister
said that under the agreement we are
taking about 1,500 candies of Jafna
tobacro and that we are supplying
some beedi tobacco. May I know the
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approximate value of beedi and beedi
tobacco which has be specified in
the agreement?

Shri Satish Chandra: The e port of
beedi and beedi tobacco etc. wiil bring
us slightly over Rs. 2 crores worth of
foreign exchange over the period ot
the proposed agreement.

Shri Thanu Pillaj: May 1 know whe-
ther it is a fact that prohibitive duty
has been imposed by the Government
of Ceylon on our export of beedi and
whether this factor has been taken into
consideration before deciding about
our tobacco imports.

Shri Satish Chandra: All these
matters have been discussed.

Indo-Nepal Trade Treaty

+836 J/ Br. Ram Subhag Singh:
: I Shri Raghunath Singh:

W1l the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 260 on the 23rd July,
1857 and state:

(a) whether a revised Indo-Nepa!
Trade Treaty has since been conclud-
ed; and

(b) if so, the main changes effected
therein®

The Deputy Minister of Externat
Affairs (Shrimati Lakshmi Menomn):
(«) No, Sir

(b) Does not arise.
Fire Works

°g37. Shri Heda: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether the recent ban on some
varieties of fire-works like ‘atom
bombs’, ‘champion crackers’, ‘putpu-
tias’ and 'pistols’ has proved effective;
and

(b) the total death toll taken by
these crackers in accidents of all types
during and before the recent Diwali
festival?
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The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chands): (a) The ban applies to
three varieties of fireworks known as
“atom bombs”, “champion crackers”
and “putputias” only and. has proved
effective

(b) Nil, so far as we are aware, &s
a result of any accidents from the
crackers covered by the ban.

Shri Heda: There were press reports
that so far as Delhi was concerned 1t
was a noiseless but bright Diwali
But 1s that a complete picture? May
1 also know why the same measures
were not taken in other cities with big
populations?

Shri Anil K Chanda: These rules
about fire works apply all over the
country. I do not know whether the
Diwali was a noiseless one in other
cities

Shri Heda: So far as transit is con-
cerned, a few accidents have taken
place. So far as some of these items
are concerned, those items which were
banned have found way by smuggling
or other means. Has Government
noticed it particularly in the city of
Hyderabad and, if so, what precau-
tionary steps are they taking?

Shri Anil K. Chanda: With regard
to the transportation of fire works,
there were three serious accidents and
we have had a full debate in the
House. I have nothing more to add to
what was stated on that occasion 1
have no information about Hydera-
bad

Shri B. S. Murthy: May 1 know
whether the Minister 1s aware that
these fire works are seriously damag-
ing property because the manufac-
turers are not observing the regular
package rules of the railways and as
a result of that so many accidents have
taken place? What steps have been
taken to prevent the manufacture of
putputias?

Shri Anil K. Chanda: So far as
putputiags are concerned, they are
entirely wanned. If there are any
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putputias in the market, they‘ are ille-
gally manufactured one.

Cashew-shell Oil

*R38. 8hri V. P. Nayar: Will the
Minister of Commerce and Industry
be pieased to state:

(a) whether Government have
taken any steps to encourage the pro-
duction of cashew-shell oil; and

(b) the indigenous consumption of
this oil during 18%6-57 and the main
consumer industries?

The Minister of Commerce (Shri
Kanungo): (a) No concrete step has
so far been taken by the Central Gov-
ernment though the general question
of developing the industry 1s under
examination.

(b) Authentic data are not available
However, 1t 1s estimated that about 400
tons of cashew-shell orl 1s being con-
sumed n the country every year by
plastic and paint 1industries and those
engaged n bonding of boards, light
wood work. painting the bottoms of
«mall sailing vessels, rafters. fishing
nets etc’

Shri V. P. Nayar: Are the Govern-
ment aware that although there s
enough equipments n the cashew
factories for the extraction of cashew-
shell oil, the factories do not resort to
the extraction because there is no
market”

Shri Kanungo: Unfortunately, there
does not exist the economic method:
the best known economic method of
extraction of that oil, does not exist
in most of the factories. Recently we
have been studying the problem and
trving to find out how this product
which ig going waste, can be produced
and utilized

Shri V. P. Nayar: Has the Govern-
ment investigated the possibility of
using cashew-shell o0il as a base
material for the plastic industries”

Shri Kanungo: That has been done.
As 1 said, some quantity is being used
in the country; but most of it goes fot
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export. If the production is economic.
the whole quantity can be (sed here.

8krl V. P. Nayar: May I know whe-
ther the Government has considered
the possibllity of exporting cashew oil
as such and, if so, what are the
results?

Shri Kanungo: Some firms are ex-
porting. But we feel that if much
more of it is produced, the export also
will increase.

Shri V. P, Nayar: May I know whe-
ther Government have Investigated
the possibility of recovering other
materials from cashew oil?

Shri Kanungo: No. We are still in
the stage of finding ou how best and
economically the oil can be extracted.
Then the next step will be taken.

Scholarships for Indian Economists

og3e. Shri Shlvananjappa
Shri N. R. Munisamy:

Wiil the Minister of Planning be
pleased to state:

(a) whether 1t 1s a fact that the
Standing Committee of the Research
Programmes Committee has approved
a proposal to institute a scheme of
awarding scholarships to enable
Indian economists to study various
aspects of economic development in
foreign countries; a{:d

(b) if so, the details of the scheme?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) The Standing
Committee of the Research Pro-
grammes Committee considered on the
17th October, 1957 a proposal to award
fellowship® for studying economic
development in foreign countries,

(b) Details have not been worked
out as yet.

Shri Shivananjappa: May [ know
the names of the countries to which
these economists would be deputed?

Shri S. N. Mishra: The fields or
areas of studids and such other details
are still to be worked out by a Com-
mittee which has been appointed for
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this purpose. By way of illustration,
Shri V. K. R. V. Raoc had made a sug-
gestion that some may be sent to
Japan.

Industries In Eastern U.P.

Shri Bishwanath Roy:
Shri 8. M. Banerjee:
*848 { Shri Tangamani:
| Shri Kallka Singh:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether some industrial units
are likely to be started in the Eastern
Tistricts of UP to solve the problem
. unemployment and starvation: and

(b) if so, what are ¢hose units”

The Minister of Industry (Shri
Manunbhai Shah): (a) Yes, Sir

(b) A statement 1s laid on the Table
of the Lok Sabha. {See Appendix III,
annexure No. 66 ] .

Shri Bishwanath Roy: May 1 know
whether tlie units mentioned in the
statement have already started work?

Shri Manubhai Shah: In some cases,
yes In some other cases, the work is
under implementation

Shri Bishwanath Roy: May 1 know
the number of persons emp]oygd in
the industrial unit?

Shri Mannbhat Shah: That will be
known only after the full umits are
established Roughly speaking, it
will be about 30,000 to 40,000 people
in all these factories when fully work
ing.

Shri Bishwanath Roy: May I know
when the sugar machinery work woulc
be started?

Shri Manubhal Shah: The sugar
machinery work has already started
The work of cement expansion is for
Churk factory. That 15 being under-
taken Work on glass bottle phials
and electrical equipments is also being
undertaken.

Shri Gajendra Prasad Sinha: May 1
know whether similar facilities will
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be provided to areas in South Bihar
and Chota Nagpur because they are
affected by droughts every 8-4 years?

Shri Manubbal Shak: It is the
declared policy of the Government to
help and assist all such areas.

Dr. Ram Subhag Singh: It is men-
tioned in the statement that sugar
machinery, cement, bicycles, glass
bottie phials are going to be manufac-
tured in the eastern UP, May I know
whether people of that locality will
be employed 1 superior posts?

Shri Manubhai Shah: Generally it
happens that for particular specialised
jobs it would not be possible to restrict
recruitment anywhere to a particular
State; it must come from the whole of
India and, if necessary, foreign experts
also have to be employed.

Shri T. N, Singh: As one belonging
to that part of the State, I know whe-
ther Government will consider the
advisability of specially making en-
quiries right now about the fatlure of
these concerns to employ local people?

Shri Manubhai Shah: Firstly it will
oe an early presumption to say that
thes® twenty-one factories which are
likely to come up and which are still
not under production have employed
local people or not But I can assur¥
my hon. friend that if and when any
factory goes into production we always
try to see that local labour, as far as
labour is concerned, is always em-
ployed. As far as supervisory staff 1s
concerned, there also a very large
majority comes from the local area
Only a few top posts are filled by
people from other areas.

Dr. Ram Subhag Singh: That s
wrong.

.Shri Gajendra Prasad Sinha: About
eighty per cent are from outside.

Mr. Speaker: Next question.
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Nepa Paper Mitls

*842. Dr. Ram Subhag Singh: Will
the Minister of Corhmerce, and Indwes.
try be pleased to state:

(a) whether the Nepa Paper Mills
had the problem of electric power
shortage even before the headers of
the boilers of the present power house
got cracked;

(b) what steps Government have
taken to meet the power demands of
the Nepa Millg and other industries
springing up in Nepanagar; and

(¢) by what time the power require-
ments of the industries in Nepanagar
will be fulfilled?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The power supply was adequate
for the quantum of production so far
reached.

(b) and (¢) Madhya Pradest Elec-
tricity Board have undertaken to
supply power to the Nepa Mills as
to small towns in the vicinity. The
question of power supply to a Caustic
Soda/Chlorine Plant at Nepanagar has
been under the consideration of the
Electricity Board. The Board are
considering how best to meet the addi-
tional power requirements of Nep-
Mills as well as of other industries.

Dr. Ram Subhag Siagh: May I know
to what extent the production of the
Nepanagar Paper Mill is suffering due
to want of power supply?

Shri Satish Chandra: As I said, there
1s adequate power for the present
requirements The Nepa Mills have
not yet reached their rated capacity
The production is gradua®y increas-
ing, but for the present requirements
there is sufficient power available.

Dr. Ram Subhag Singh: What are
the factors because of which this
factory has not yet reached its rated
capacity production?

The Miniater of Industry (8hri
Manubhai Shah): As we made it clear
last time also, some of the equipment
for grinding bamboc snd timber and
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sore of the steam rzising squipment,
thet is bBollers and power supply, are
lacking in the Nepa Mills. Now they
are being provided for and we hope
that practically the top capacity of 80
to 83 tons per day will be reached
within the next six months

8hr? Heda: As per programme the
nmill has started manufacture of news-
print. Is 1t a fact that they have
taken a decision to switch on to white
printing with a view to nse the full
rated capacity?

Shyd Manubhai Shah: No, it is a
newsprint manufacturing factory, not
of printing psper

Shri T. B. Vittal Rao: May 1 know
how the cost of production now com-
pares with the imported ones?

Shri Manubhal S8hah: Quite favour-
ably.

Shri T. N. Singh: According to the
information previously suppl.es by the
management of this concern, the short-
age of power was the greast stumbling
block But from what the Minister
now says it seems that it is lack of
certain essential items of machinery
which have prevented this concern
from going into full production. What
are the true facts?

Shri Manubhal Shah: Perhapz the
hon. Member has caught only one part
of the point. There are so many
factors besides even these two, but
these are two major factors As far
as power supply is concerned, the
Madhys Pradesh Electricity Board
have been contacted and they are try-
ing to raise it to meet the full require-
ment of the factory.

Shri V. C. Ghukia: Has the Madhya
Pradesh Government requested for the
supply of Chambal power, when it
becomes avallable, to Nepanagar?

Shri Manshlepl Shak: Not as far as

we know, Beomuse Chambal power is
1o be used for some other purposes.
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Coltage uind Small Sonle Industries

*843. Shri Heda: Will the Minister
of Commerce and Indwstry be pleased
to state:

(a) the number of applications re-
ceived so far by the Delhi Directorate
of Industries and Labour for the
grant of loans under the State Aid to
Cottage and Small Scale Industries
Rules 1838;

(b) how many of them have been
accepted, and

{c) whether Goavernment is able to
cope up with the growing demands of
Cottage and 9mall Scale Industries in
the State?

The Minister of Industry (Shri
Manubhai 8hah): (a) and (b). During
18568-57, 621 applications were received
of which 178 were accepted by the
Delli  Administration. Further 474
apphications have been recerved dur-
ing the current financial year, but none
has been accepted so far out of these.

(c) Yes, Sir. Adequate funds are
being given to the Delli Administra- .
tien for loans to small industrialists

Shri Heda: In view of the intensive
industrialisation ¢f the Delhi area, may
1 know why this arrangement of
sancuoning Jloans 1s tacked on with
the Punjab State and whether it has
adversely affected the Delhi interests
or otherwise?

Shri Manubhai Shak: These are not
loans which are tacked on to the
Punjab. If the hon. Member is refer-

under the State Aid to Cottage and
Small Scale Industries, and they
directly administered by the
Administration.

5,

il

Shri Hedsa: The figures given
hon. Minister show that in nearabeut
22 per cent. of the applications, the
loans were sanctioned, and then he
stated that adequate funds have besn
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up with the pending and new applica-
tions?

Shrl Manubhsal Shah: There are
many qualifications before an applica-
tion is accepted. So merely by pre-
ferring an application it does not mean
that it can be accepted. We have pro-
vided about Rs. 25 lakhs in the cur-
rent year to the Delhi Administration.

Shrimati Manjula Devi: May I know
whether the State of Assam has
received anything under this scheme
and, if so, how much®

Shri Manvbhat Shah: I have the
break-up of all the States. The Assam
State has recelved about Rs. 15 lakhs.

Indian Pepper

*344. Shri V. P. Nayar: Will the
Minister of Cemmerzrce and Induostry
be pleased to state:

(a) whether it 13 a fact that freight
rates on pepper from Smgapore and
Cochin to consuming countries ad-
versely affect India’s export of pepper;
and

(b) if so, the action taken by Gov-
ernment 1n the matter?

The Minister of Commerce (8hri
Kanungo): (2) The freight rates for
pepper from Malabar to the ports in
Europe have been increased by about
25 per cent. over the 18535 level and
to US A. by neariy 40 per cent The
level of freight rates from Singapore
is lower and complaints have been
received that Indian pepper is handi-
capped 1n  the Continental and
American markets.

{b) The Director General of Ship-
ping has taken up the question of this
disparity in freight rates with the
Shipping Corderences concerned.

Shri V. P. Nayar: May we expect
some decision by the Shipping Con-
farence in our favour shortly?

~
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Shei Easmmge: The first reund has
not succeaded; the round is
going on.

gShri V. P. Nayar:
whether the preblem of our
of pepper is because it is of a
superior quality than what is
by the meat packing industries in
foreign countries; if s0, what do we

%

face the competition of inferior varie-
ties and cheaper prices. We are con-
scious of it and the Pepper Board is
taking steps.

Shri V. P. Nayar: Are Government
aware that the entire cultivation of

pepper is of a superior variety and it
is not possible to switch over now to
an inferior variety in order to gain
markets?

Shri Kanungo: We do not want to
switch over to inferior varieties, but
we want to induce new customers for
the superior varieties.
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Mr. Speaker: Question-hour is over.
SHORT NOTICE QUESTION AND
ANSWER

Edward Textite Mill (Madras)

Shri L. Achaw Singh:
S.N.Q. No. 3. Shri An !

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the management of the
Edward Textile Mill situated in Madras
city have informed Government of
their intention to close down the mill

rendering 2,500 workers unemployed;
and

(b) whether Government propose to
conduct any investigation under the
Industries (Development & Regula-
tion} Act, 1951 to ascertain the
valldity of the reasons for the closure
with a view to averting the impending
unemployment of the workers?

The Minister of Comumerce (Shri
Kannngo): (a) Yes, Sir. The manage-
ment of this mill have informed the
industrial Tribunal, Madras, in their
application filed before the Tribunal,
that the mills will be closed down with
effect from the 8th December, 1957.

The mills are at present employing
2,200 workers only.

t{b) The mills intend to close down
due to financial losses and ineflicient
production. In view of this the Gov-
ernment do not consider that any use-
ful purpose would be served by order-
ing an investigation under the Indus-
tries (Development and Regulation)
Act, 1951

Shri L. Achaw Singh: May [ know
whether any alternative employment
for these people who are going ta be
unemployed can be offered by the
management?

Shri Kanungo: Under the Industrial
Disputes Act, whatever compensation
is due will be paid.

Shri Sadhan Gupta: In the experi-
ence of those of us who have appeared
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before industrial tribunals, we have
found that usually closures dQuring the
pondency of the tribunal are resorted
to as a measure of victimisation of
workers for going to the tribunal.

Mr. Speaker: The hon. Member may
put the question straightaway.

Shri Sadbhan Gupta: In view of this
fact, have the Government investi-
gated into the bona fides of the
closure and what methods have the
Government followed 1n order to come
to the conclusion that the closure is
due to ineficient production and other
causes alleged by the company”

Shri Kanango: Application has been
made to the Labour Tribunal in
Madras and they will go into the bona
fides or otherwise of the application.

Shrl T. B. Vittal] Rao: May 1 know
if this inefficient production or uneco-
nomic working is due to machinery
being obsolete or due to inefficient
management?

Shrl Kanungo: Various causes, as
far as we know, including old machi-
nery and go-slow tactics for a number
of months.

Shri Joachim Alva: Quite many
textile mills come to griet Is the
Government not provided with the
latest statements of the financial
accounts of each mill so that the Gov-
ernment could put its machinery into
operation to prevent the closure?

Shri Kamungo: There are not too
many mijlls. The number has been
round about 20. That is not too much.

Shri B. Ramanathan Chettiar: What
steps are the Government taking to
help this mill, to keep the mill going,
to prevent hundreds of labourers being
thrown out of employment?

Shri Kanungo: We do not want to
4o anything unless we are asked.

Shri Narayanankutty Menon: May I
know whether the CGovernment has
enquired the extent of the flnancial
losses, whether the financial losses are
only for the last year or for a series
of years?

Shri Kanunge: Series of years.
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Jute Milis in West Beagal

*827. Shri 8. M. Banerjoe: Will the
Minister of Comamerce and Industry
be pleased to state:

{a) whether it is a fact that some of
the Jute Mills in West Bengal which
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were cloged down, are being taken
over by Government; and

(b} it sq, the number of such mills?

The Minister of COommerce (Shri
Kanungo): (a) No, Bir.

(b} Doesg not arise.
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255 &t Qo WTo ¥TE T ; wqT
uw W dwn ot o @R W P
w4} f& e A ImE Y faww
Y & gaxe & g€ g & wrew A
qe ww g () gra & wE
ferd & a1t 9§ wa I w7 wTIATE
Lo S

N® I (o wraw wer)
@ ay foelt Gafgas geaae w
W1 79 9 | W § T dAeT Oy
CARI v L G

Hinduastan Antiblotics (Private)
Limited

*830. Shri Goray: Wil the Minister
of Commerce and Industry be pleased
to state;

(a) whether it is a fact that recent-
ly some officers of the Hindustan Anti-
biotics (Private), Limited have been
discharged from scrvice because of
certain malpractices;

(b) whether Government are satis-
fled that the production figures sup-
plied by the factory to Government
1n the ecarly stages of production were
correct; and

{c) whether 1t is a fact that penial-
lin produced by the Hindustan Anti-
biotics Ltd. is not sold in the open
market and it is only supplied to the
Indian Army?

The Deputy Minlater of Commerce
and Industry (Shri Satish Chandra):
) Some officers of the Hindustan
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Antibiotics Private Lid., have been
recently discharged from service since
it was apprehended that their con-
tinued service would not be in the
asverest of the Company.

‘Y Yes, Sir, some confusion seems
to have existad on account of figures
relating to production at various
stages bemg submitted, This position
does not, however, exist any longer.

(c) No, Sir. The entire production
is sold for use in Military and Gov-
ermment hospitals and to the public
through established importers.

Auto-Cars

*832. Shri Biren Roy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that “Mini-cars” or small 4-seater
autos with 250 c.c. to 500 c.c. engines
arc being regularly manufactured in
the Continental countries at a cost not
exceeding Rs. 2000 to Rs 2500;

(b) if so, whether any Indien firms
have approached Government with
proposal to set up a factory for the
manufacture of such cars in India;
and

(c¢) the action taken thereon?

The Minister of Induitry (Shrl
Manubhai Shah): (a) Government
have no information about the pro-
duction costs, but they are aware of
the existence of vehicles of the type
to which the hon. Member refers.

(b) Yes, Sir,

{c) The proposals were not sanc-
tioned as Government do not consider
it advisadble to add any further models
of passenger cars to the existing
models till such time as Goverument
is fully satisfied on their production
programmes.
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Export Pramotion Counncil for Indian
Fims

¢833. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose

to set up an Export Promotion Council
for films;

(b) if so, the details thereof; and

(c) when this Council will be set
up?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The proposal
to set up an Export Promotion Council
for films is under consideration.

(c) It is dufficult to indicate a pre-
cise date.

Film ‘Pilgrimage to Freedom’

*834. Shri Tangamani: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Starred Question
No 1809 on the 13th September, 1957
and state when the film “Pilgrimage
to Freedom™ is likely to be released
agam?

The Minister of Information and
Broadcasting (Dr. Keskar): The film
will probably be relcased by January
1958

Bharat Sevak Samaj

*841. Sardar Igbal Singh: Will the
Minister of Planning be pleased to
state:

(a) whether Government propose to
give 50 development blocks to Bharat
Sevak Samaij;

(b) 1f 50, the names of such blocks;
and

{c) the reasons therefor?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (c). There
} no such Government proposal. A
scheme of the Bharat Sevak Samaj to
establish 50 Public Co-operation Cen-
tres in the Community Development
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area and outside is, however, under
consideration.

Demarcation of Indo-Pakistan Berder

“845. Sardar Igbal Biogh: Will the
Prime Minister be pleased to state the
progress made so far in demarcation
of Indo-Pakistan border?

The Deputy Minister of External
Affairs (Shrimat] Lakshmi Menon): A
statement giving the information is
laid on the Table of the Lok Sabha.
[See Appendix III, annexure No. 88].

Reclamation Work in Tripura

1132, Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to refer to thc
reply given to Starred Question No.
381 on the 26th July, 1857 and state:

(a) whether the road from Ambussa
to Rima Serma (Tripura) has been
completed: and

(b) whether 1t 1s a fact that the
road constructed will not be useful
for tiucks, tractors and other heavy
motor vechicles?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) A fair weather jeepable
road of about 30 miles has been com-
pleted upto Jagabandhupara and it is
now bemg extended by 17 miles to
Rambabubar

(b} Yes

Black Gun Powder

Shri Hem Raj:
1133. {Shri Daljit Singh:

Wil the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the price at which the Black
Gun Powder is being purchased by
the CPWD for 1ts Jawalamukhi
Project Works;

(b) the price at which it is locally
available in the Kangra District; and
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{c) the reapons for placing the
orders at Bambay when it is avail-
able at cheaper rates locally?

The Deputy Minister of Works,
Housing and Supply (8hri Ani] K
Chanda): (a) Rs. 1'77 per 1b. F.O.R.
Bombay, under a Rate Contract enter-
ed into by Director Genersl, Supplies
& Disposals.

(b) Rs. 1.068 per Ih. at Kangra.

(c) The local made blasting powder
being of an inferior quality possesses
less explosive potential than that con-
teined in an equal quantity of the
powder obtained from the Imperial
Chemical Industries, Bombay, and has
to be used in a much larger quantity
as compared to the pawder obtained
from Bombay. The use of the local
made powder, therefore, is not only
& costlier proposition but is also not
in the interest of the efficiency of the
work.

Saimoe

1134. Shri Assar: Will the Minister
of Commerce and Industry be pleased
to state the import, the internal pro-
duction, and sale of Salmoe in 19547
and in 19572
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The Minisier of Commerce and
Industry (Shri Merarjl Desai): Import
statistics of this kind of Fish are not
recorded separately. Salmoe {8 not
caught in India; hence there ig no pro-
duction in the country. Information
regarding sale is not available.
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Copper

1170. Shii Naushir Bharucha: Will
the Minister of Commerce and Indus-
try be pleased to state:

{(a) the annual consumption of
copper in the country in different
forms;

(b) the total production of copper
mines in the country;

{¢) the quantily of copper imported
during last year (1st Apnl, 1956 to
31st March, 1957); and

(d) the quantity expected to be
imported from the 1st September,
1957 to 3ist March, 19§8?

The Minister of Commerce and
Industry (Shri Morarfi Desal): (a) to
(d). A statement 15 placed on the
Table of the Lok Sabha. {See Appen-
dix III, annexure No. 73].

Temrind Seed

1171. Shri Assar: Will the Minister
of Commerce and Industry be pleased
to state:

{a) the total production of temrind
seed in India:

(b) the quantity of temrmd seed
utihised in India;

(c) whether it 1s a fact that temrind
seed powder 15 used in cloth mills as
starch;

(d) whether 1t 15 a fact that temrind
seed powder 1s also used in Plywood,
Artificial Leather Lenoleum Indus-
tries; and

(e} 1f so, whether Government pro-
pase to give protection to the temrind
seed powder industry as being a
Small Scale Industry?

The Minister of Commerce and
Industry (Shri Merarjl Desal): (a)
Estimated annual production of tem-
rind seed is 1,32,000 tons.
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{b) 20,000 tons of temrind kernal
powder is annually used in cotton
textile industry alone. DBesides, this
material i3 used in jute industry, but
information about the quantities con-
sumed therein is not available.

(c) Yes, Sir.

(d) Government have no informa-
tion.

{e¢) There 15 no such proposal.

*TY AQT WTE NBAT & A

P2uR. off W . wy mmfww
aqy SUm RUY gE FATA & FUT w41
&-.

(%) &%=, geug, revy WX
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I &1 geu feaem ar;

(&) 3% aut |/ &7 & fow faer
2 7y fafe feayr man, =%

(w) W & g F=r 1 fw
& / @1 TGr

aifosn wwi Iawm WA (=
AWy 6T ) (%) A T foraw
WTEA ¥ JNEIIA A T 1 PEMS
f jeus B gr e fae ame
IAIRA F AR I X g & AT

“ a4

q 8
Qete A , o
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‘U‘}ﬁ’iocc W‘go
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T EUY
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Indian Embassy Bulldings

1173. Shri Pangarkar: Will the
Prime Minister be pleased to state
the names of countries where the
Indian Government have their owm
buildings for housing the Indian Em-
bassies and their Staft?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): Government of India own
their own buildings for housing their
Embassies and/or their staft in the
following countrieg:—

Australia, Belgium, British  Bast
Africa, Burma, Canada, China, Ceylon,-
Egypt, France, Holland, Indonesia,
Japan, Nepal, Malaya, Pakistan,
Switzerland, Turkey, United Xing-

“dom and the U.S.A.
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District Plans

fShrl Hem Raj:
Shri Padam Dev:

Will the Minisgter of Planning be
pleased to state:

(a) which of the States have pub-
lished their District Plans; and

1174,

(b) how far the basic changes pro-
posed to be made in the Second Five
Year Plan will affect the implemen-
tation of the District Plans?

The Deputy Minister of Planning
(8hrl S. N. Mishra): (a) A number
of States have published district
plans for some or all their districts.
The latest information on this sub-
ject is being ascertained and a state-
ment will be placed on the Table of
the House.

(b) Generally speaking, adjustments
in the Plan which might be necessary
from time %o time on account of
foreign exchange difficulties, do not
affect the implementation of ~ dis-
trict Plans.

Small Scale Industries

1175. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the amount al-
located to Bombay State for the
development of Small Scale Indus-
tries under the Second Five Year
Plan?

The Minister of Commerce and
Industry (Shri Morarji Desai): A sum
of Rs. 499-28 lakhs has been allocated
to Bombay State for the develop-
ment of Small Scale Industries under
the Second Five Year Plan (i.e,
Rs. 350-00¢ lakhs for schemes for
Small Scale Industries and Rs. 148.26
lakhs for Industries Estates).

Handioom Industry in Bombay

117¢. Bhrl Pamgarkar: Will the Mi-
nister of Commarce and Indnstry be
pleased to state:
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(a) the amount spent in Bombay
State for the development of hand-
loom industry during the year 1966-
57; and

(b) the allotment proposed during
the year 1857-587

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
Rs. 60,81,966/-.

(b) Rs. 50,58,103/-.
Labour Disputes in Sugar Mills

1177. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the total number
of iabour disputes in Sugar Mills
which have occurred during 1956-57?

The Deputy Minister of Labour
(Shri Abid All): According to the
information available, ten labour dis-
putes occurred during the period from
January, 1956, to December, 1956 and
nine during the period from January
1957 to September, 1957 in Sugar
Milils.

Directorate General of Resettlement
and Employment

1198 Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of employees
in the Directorate General of Reset-
tlement and Employment in the year
1951-52; and

(b) their number at present?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 251.

(b) 336.

{The above information relates to
the total number of employees at the
Headquariers of the Directorate~
Gencral of Resettlement and Em.
ployment).

Television

1179. Shri D. €. Sharma: Will the
Minister of Information and NBroad-
casting be pleased to refer to the
reply given to Starred Question Mo,
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368 on the 28th July, 1857 and state
the present position with regard to
the setting up of Experimental Tele-
vigsion Unit at Delhi?

The Minidter of Informatien and
Broadeasting (Dr. Keskar): The pro-
posal for setting up of an  Experi-
mental Television Unit for social and
educational purposes at Delhi is still
under consideration. A flnal decision
will only be possible after making
arrangements for the acquisition of
that part of equipment which is still
to be vrocured from abroad.

Documentaries on Folk Dances

1180. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any documentary film
was prepared on the folk dances of
Himachal Pradesh; and

(b) if so, the nature thereof?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). No documentary has so far been
produced exclusively on the folk
dances of Himachal Pradesh

Cement

118). Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state the total number

of bags of cement allotted to Bihar
in 19562

The Minister of Commerce
Industry (Shri Morarji
2,16,000 tons.

and
Desai):
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Bullding Materials for Dispiaced
Persons

1184, Shri A. S. Sajgal: Wil the
Minister of Works, Housing and
Suapply be pleased to state:;

(a) whether it is a fact that s large
quantity of building materials in-
tended for Rehabilitation works in
Delhi are lying for the last many years
in Central Stores Division of the
CP.W.D, Delhi;

(b) if so, the reasons therefor;

(c) whether it has been purchased
with periodical verification of quan-
tity and quality; and

(d) the estimated loss in this
regard?

The Deputy Minister of Works,
Housing and Sapply (Shri Anil X
Chanda): (a) to (d). The information
is being collected and will be laid
on the Table of the House.

Daelegations Abread

1185. Shri A. 8. Saigal: Will the
Prime Minister be pleased to state:

(a) how many Government dele.
gations of different Ministries have
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visited foreign countries in the year
1988-57;

{b) the nature of those delegations
and which countries they have visited;

{(¢) whether the number i8 less than
the npumber in 1955-358; and

(d) the cost involved in sending
those delegations?

The Prime Minister and Minister of
External Affairg (Shri Jawaharlal
Nehru): The complete information is
not yet available. According to the
present information, the position is
as follows:

(a) 141.

{b) Statement showing the nature
of those delegations and which coun-
tries they have visited, is placed on
the Table of the Lok Sabha. [Placed
in Library. See LT-426/57).

(c) Information is not available.

(d) Rs. 25,05,289.46 n.p.

approxi-
mately.

Press Trust of India

1186. Shri Rameshwar Tantia: Will
the Minister of Information and
Brosdcasting be pleased to state:

(8) whether it is a fact that there
is a move on behalf of the Press Trust
of India Board of Directors to close
down P.T.I.; and

(b) if so, what steps are being
taken to implement Press Commis-
sion's recommendations to hand over

P.T.I. manangement {0 a public corpo-
ration?

The Minister of Informatlon and
Broadcasting (Dr. Keskar):; (a) and
(b). Government have seen reports
to the same effect as mentioned: by
the hon. Member in his question. The
recommendations of the Press Com.
migsion regarding futyre manage-
ment of P.T.I. were addressed to the
PTI and not to Government.
Legally, Government cannot convert
the P.T.I. management into g public
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corporation. That is for the shere=
holders of the P.T.L. to conaider.

Delki Municipality
1187. Shri Bibhutl Mishra: Wili the
Prime Minister be pleased to state:

(a) whether it 18 a fact that Delhi
Municipal Committee has requested
the Central Government to give finan-
cial aid towards civic reception given
to foreign dignitaries as finance of
Delhi Municipality are very un-
sound; and

(b) 1£ so, whether Government have
given any grants?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The Delhi Municipal
Committee has been giving Civic
Reception to a large number of dis-
tinguished foreign visitors and &ppro-
ached the Government of India for
an ad hoc grant to reimburse them
for part of the additional expenditure
nvolved.

{b) Rupees one lakh.

frrgem gamatfewm  (wmgde)
f-fazy
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*Crude product and re;n'yatall.ised finished product.
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Surcharpe on ships passing
through Sues Canal

89 Shri Raghunsth Singh:
1 { Sks) Kasliwal:

Will the Prime Minister be pleased
t0 state whether it is fact that =&
proposal is being put before the
General Assembly of UN. to levy a

surcharge on the ships passing through
Suez Canal?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Yes. Some countries have
advanced loans for meeting the cost
of the Suez Canal clearance. In
order to repay them, the Secretary
General has recommended that, “‘sub-
ject to reduction by such resources as
might become otherwise available, re-
payment to contributor countries be
effected by mesns of the application
of a surcharge on Canal traffic under
which arrangement a levy of 3 per
cent. on Canal tolls would be paid
into a special United Nations account,
the procedures to govern such pay-
ments to be negotiated with the
Egyptian Government and with the
other parties to the payments, On
the basgsis of the current level ot
Canal traffic, it can be estimated that
by this method the costs would be re-

imbursed over a period of about three
year!"'

industrial Development of RBombay

State

1190. Shri Assar: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Un-
starred Question No. 573 on the 9th
August, 1857 and state the names of
places where the industries are going
to be located in the Bombay State
during the Second Five Year Plan?

The Minister of Commerce and In-
dusiry (Shri Morarjl Desal): A state-
ment giving the information is placed
on the Table of the Lok Sabha. [See
Appendix I annexure No. 74.}
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Tea Distriot Labour Association

1191. Bhrl Banganna: Will the Min-

ister of Labour and Employment be-
pleased to state:

(a) whether the activities of the
Tea District Labour Association are
controlled and regulated by the Tea
Districts Emigrant Labour Act, 1832
and the rules framed thereunder; and

(b) if not, the reasons thereof?

The Deputy Minister of Labour
{Shri Abid Ali): (a) The Tea Districts
Labour Association is an employers’
agency, licensed under Tea Districts
Emigrant Labour Act, 1932, and,
therefore, its activities in respect of
assisted emigrant labourers are con-
trolled and regulated under the Act
and the Rules thereunder.

(b) Does not arise.

Sindri Fertilizers and Chemicals
Limited

1192 Shri Shree Narayan Das:
Shri Radha Raman:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Sindri  Fertihzer Factory published
two monthly house journals one in
English by the name “Sindri News”

and the other in Hindi “Sindri Sama-
char”;

(b) it so, the total number of copies
published in each language together
with a statement containing the num-
ber of copies sold to permanent subs.
cribers and the number distributed as
complimentary; and

(c) the total cost involved in these
publications and loss, if any, incurred
or profit which has accrued since
these publications were started?

The Minister of Commerce and

Industry (Shri Moraryi Desal): (a)
Yes. Sir.

(b) 1000 copies each of “Sindsi
News” and “Sindri Semachar” are-
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Published every month. On an aver-
age, 400 copies of “Sindr{ News” are
sold to permanent sybscribers and
by ad hoc sales, about 300 copies dis-
tributed as complimentary copies and
180 to 300 copies presented to im.
portant visitors to Sindri. As regards
“Sindri Samachar”, only about 200
copies are sold. A large number of
coples is distributed as compliment-
ary copies with a view to introducing
the publication to the various classes
of potential readers, both at Sindri
:and outside,

(c) The question of profit or loss
does not arise, as these journals come
under the category of publcity and
informative literature. The approxi-
mate costs of printing and receipts by
-way of sales and advertisements for
ithe different years are given below:—

*Sindr News”  “Sindri ¢ Samachar*
Cost of Receipts  Cost of Receiprs

Printing Printing
Rs. Rs. Rs. Rs.

1953-54 31,0C0 10,000 — —
49s4-55 18,000 5,6c0 @ — —

1955-56 21,000  5,0C0 5,000 300

Sindri Fertilizer Factory

1193. Shri Shivananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

{(a) whether it is a fact that the
-Government of India are shortly ar-
ranging t0 get research equipment
for the T'echnological Department of
the Sindri Fertiliser Factory from the
UV.S.S.R. Government,

(b) if so, what is the total value of
this equipment; and

(c) whether this equipment will be
secured in the form of U.N. Technical
AAssiztance?

The Minister of Commerce and
‘Endunsiry (Shrl Morarji Desal): (2)
“Yes, Bir
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(b) Aboyt Rupdes 12 to 13 lakhs.
(¢) Yes, Sir.

State Trading Cerporatioa

1184¢. Shri Narssimhan: Wiil the
Minister of Oemmerce and Indnstry
be pleased to state the amount paid
by way of dead freight by State Trad.
ing Corporation since its inception?

The Minister of Commerce and
Industry (Shri Morarji Desal): No dead
freight has so far been paid by the
State Trading Corporation.

Subeidized Industrial Housing
Scheme

1185. Shri Panigrahi: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) the total number of quarters for
industrial labour completed State-
wise in India by the end of July, 1957
under the Subsidised Industrial Hous-
ing Scheme;

(b) the amount of subsidy given to
different States under the Scheme;
and

(c) the amount of money given to
Orissa Industries Ltd., Barang and
Orissa Textile Mills Ltd.,, Choudwar
(Cuttack) under the Scheme?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (¢). The required in-
formation is given in statement plac-
ed on the Table of the Lok Sabha. [See
Appendix III, annexure No. 73.]

Trade with Canada

1196, Bardar Igbal Singh: Will the
Minister of Commerce and Indmstry
be pleased to state:

(a) whether Canada has relaxed
import restrictions on Indian goods;

(b) it so, the details thereof; and

(c) the total worth of Indian goods
imported by Canada annually?



3755 Written Answers

The Minister of Commmseres and
Smdustry (Shei Morarji Deasd): (a)
“There are no restrictions on import
of Indian goods into Canada,

(b) Does not srise.
(¢) About Rupees 15 crores.

Broadcasting House, New Delhl

1197. S8hrt  Surendranath Dwivedy:
“Will the Minister of Information and
Broadcasting be pleased to state the
amount of money spent in purchasing
and installing a statue of a ladv with
& veena in the Broadcasting House of
New Delhi?

The Minister of Information and
Breadcasting (Dr. Keskar): A sum of
Rs. 10,000/- was spent in purchasing
the statue and Rs. 2,000/- in installing

it 1n the Broadcasting House, New
Delhi.

Employment Exchanges in
Agartala
1198. Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons register-
ed with the Employment Exchange at
Agartala (Tripura) from the 1st July,
1857 so {far;

(h) the number of persons out of
them who have not been provided
with jobs so far;

(c) whether there are any restric-
tions in Employment Exchange, Agar-
tala for registering the names for each
day; and

(d) if so, the number of persons that

are admissible for registration for
each day?

The Deputy Minister of Labour
(Bhri AbM AlD: (a) 1,047 upto 3lst
“October, 1857.

(b) 088,
(c) No.
(d) Does not arise.
Heavy Electrical Goods
1199. Sardar Igbal Singh: Will the

Winister of Commaerce and Induntry
be pleased to state:
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. (a) the total value of heavy elec-
trical goods produced in India per
annum at present item-wise;

(b) the value of heavy electrical
goods produced by the public sector
at present, if any; and

(c) the profits earned by the heavy
electrical goods manufacturing indus-
try in the year 1955-587

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
The estimated value of production for
1857 of heavy electrical goods, based
on the present level of production, is
as follows:—

Items Estimated value of

production in 1857

(in lakhs of rupees)

(i) Electric motors. 526

(ii) Electric transformers. 723
(iii} Control-gears and

Switch-gears. 105
(iv) Cables and Wires. 1308
ToTaL. 2662

{b) Electric transformers—Rs. 72
lakhs.

{c) Information is not available,

Employment Exchanges in Punjab

1200. Sardar Igbal Singh: Will the

Minister of Labour and Employment
be pleased to state:

(a) the number of persons register-
ed with the Employment Exchanges

in Punjab State in 1956.57 and 1957~
58 so far; and

(b) the percentage of persons regis-
tered who have been provided with
employment?

The Depaty Minister of Labour
(Shri Abta AN): (a)

1956-57, 1,35,006
1957-58 (April-Oct.,
’57). 80,013
(b) 19%8.57, 15:7
1957-38 (Aprii-Oct.,
57).

145



3757 Written Answers

Ulhasnagar Township

1201, Shri Parulekar: Will the Min-
ister of Rehabllitatton and Minority
Affairs be pleased to state:

(a) the price per acre paid by the
Mumstry for land in Ulhasnagar 1n
Bombay State; and

(b) the price at which Government
propose to sell the land to the refugees
settled there?

The Minister of Rehabilitation and
Minority Affairs  (Shri Mehr Chand
Khanna): (a) An average price of
Rs, 1,050/- per acre of undeveloped
land was paid by the State Govern-
ment.

(b) Prices vary between Rs. 4,840/~
and Rs. 18,360/- per acre of developed
land depending on the cost of develop-
ment and location in each case.

Indians in Germany

1202. Shri Pangarkar: Will  the
Prime Minister be pleased to state the
total number of Indian nationals re-
siding at present 1in  West Germany,
profession-wige?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): The requisite information 1s
being secured and will be laid on the
Table of the House in due course

Porward Trading

1203. Shri Pangarkar: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) the revenue obtained from the
forward deals 1n cotton in  Bombay
during 1958-57;

(b) whether any revenue has been
obtained from the forward deals in
other commodities in Bombay; and

(¢) i so, the amount thereof dur-
ing the same period?

The Minister of Commerce and
Industyy (Shri Morarjl Desai): (a) to
(c). The Central Government does not
collect any revenue on forward deals,
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120¢. Shri Pangarkar: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Government of
India have under consideration a pro-
posal to construct a Radio Transmitter
Station at Aurangabad or Nander in
the Marathwada region of Bombay,;
and

3758

{b) if so, the steps taken so far in
this regard?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). No, Sir. There was formerly a
proposal to have a relay transmitter
at Nander and linked with Hydera.
bad Station. In view of the reor-
ganisation of States, the proposal has
been changed.

15-Year Plan of the Department of
Atomic Energy

1205 Sardar Iqbal Singh: W:ll the
Prime Minister ba pleased to refer to
the reply given to Unstarred Question
No 1295 on the 5th September, 1957
and state:

(a) whether the main features of
the 15-Year Plan for the development
of atomic energy in the country have
been worked out; and

(b) 1if so, the nature thereof?

The Prime Minister and Minister of
External Affairs (Shri  Jawsaharia?
Nehru): (a) Not yet.

(b) Does not arise.
Employees in Missions Abroad
1206. Sardar Igbhal Singh: Will the
Prime Minister be pleased to state:

(a) the total number of employees
in the Offices of the Indian High Com-
missioners i Canada and Ceylon;

(b) how many of these are Indians
and how many are foreigners; and

(c) whether 1t is a fact that the
foreign staff has asked for increase In
their salaries?
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The Prime Minister and Minister
-o!l:xtsnaann(Shﬂhw:hnm

Nebhru): (a) Canda .
Ceylon .. 128
(b) Canada
Indians .. 18
Foreigners oo 12
Ceylon
Indians .. 118
Foreigners .. 10

(¢) Carada. No Salaries of local
staff have however been revised in
consonance with the increases given
by the local Government to their
staff.

Ceylon: No.

Displaced Persons Colonies in
Jullundur

1207. Sardar Igbal Singh: Will the
M:nister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it 1s a fact that quarter
-constructed for aisplaced persons in
Jullundur, Rajpura and Khana colon-
ies are berng auctioned.

(b) the expenditure incurred on
the construction of one quarter;

{(c) the rent charged from the per-
son occupying a quarter; and

(d} the amount realised per quarter
so far?

The Minister of Rehabilitation and
Minority ARairs (Shri Mehr Chand
Khanna): (a) Only un-allotted houses
and those occupied by non-claimant
allottees who do not opt to purchase
them under the Compensation Scheme
are being put to auction.

{b) ‘A’ type Rs. 5,000
‘B’ type Rs. 5,400
‘C’ type . Rs. 5600
‘D’ type . Rs. 6,700

8-marla Houses at Jul-
lundvur, Rs. 2,080

L)

Houses at Rajpura... Rs. 2,565

() Rent iz charged at 4j% of the
total capita! outlay except in respect
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of the houses at Rajpura for which &
rent of Rs. 5/- pm. per house is
charged.

(d) Information is not readily avail-
able and taking the large number of
houses into considerstion, its collec-
tion will not be commensurate with
the time and labour inveolved.

Displaced Persons

1208, Sardar Igbal Bingh: Will the
iinister of Rehabilitation and Minor-
ily Affairs be pleased to state:

(a) the number of East Pakistan
displaced persons sent to camps in
West Bengal, Orissa and Bihar in
1950; and

(b) the number of displaced persons
zmong them permanently rehabilita-
ted so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The informa-
tion is being collected and will be
placed on the Table of the Sabha
when received.

Educated Unemployed in Punjad

1209. Sardar Igbal Singh: Will the
Minister of Labour and Employment
Le pleased to state the total amount
involved in the schemes for educated
unemployed in Punjab? i

The Deputy Minister of Labomr
(Shri Abid Al): A lump sum =alloca-
tion of Rs. 5 crores has been made in
the Second Five Year Plan for special
schemes for educated unemployed. No
specific statewise allocation of this
amount has been made,

Residentisl Quarters for Govermment
Employees

1210. Shri L. Achaw Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the principles on which Gov-
ernment quarters are allotted;

{b) whether applicants are allotted
quarters strictly according to priority;
and



376x Paperg Laid on
the Table

{c) if not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (8Shrl Andl K.
Chanda): (a) Allotment of accom-
modation in Delhi/New Delhi is as a
rile made with reference to the date
of continuous posting of the applicant
concerned at these stations and the
emoluments drawn by him. The
principles are laid down in the Gazet-
te of India Extraordinary dated the
24th January, 1950.

(b) and (c). Allotments are made
_strictly in order of priority except in
cases of proved hardship where sub-
iect to the application being support-
€d by the Head of the applicant's de-
partment, accommodation one or two
class below his entitlement is sanc-
tioned on an out-of-turn basis by a
coramittee consisting of three officers.
Illustrative of the cases of proved
hardship are casex in which there is
an unexpected termination of tenancy
cr inability to secure private accom-
modation, or serious illness in the
family caused or aggravated by con-
citions of overcrowding or unhygienic
surroundings.

PAPERS LAID ON THE TABLE

NOTIFICATION 1SSUED UNDER ESSENTIAL
CoMMODITIES ACT

The Minister of Commerce (Shri
Kanugo): I beg to lay on the Table,
under sub-section (8) of Section 3 of
the Essential Commodities Act, 1955,
a copy of Notification No. S.R.O. 3719,
dated the 16th November, 1957,
making certain amendments to the
Textiles (Production by Powerlooms)
Control Order, 19586. [Placed 1in
Library, See No. LT-417/57].

RerorT oF COMMISSIONER FOR SCHE-
pULED CASTES AND TRIBES

The Minister of State in the Minis-
try of Home Aftairs (Shri Datar): 1
beg to lay on the Table, under Article
338(2) of the Constitution, a copy of
the Annual Report (Parts I and II)
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of the Compgissioner for Bceheduled
Castes and Scheduled Tribes for the
year 1856-87. [Placed én  Library
See No. LT-418/87].

NOTIFICATION ISSUEDP UNDER ESSINTIAL.
CoMMODITIES ACT

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table, under sub-section (6) of Sec-
tion 3 of the Essential Commodities.
Act, 1985, a copy of Notification No.
P&D-19(1) /58, dated the 26th Novem-
ber, 1957, [Placed in Library. See No..
LT-419/57).

PREVENTIVE DETENTION (CON-
TINUANCE) BILL*

The Minister of Home Affairs
(Pandit G. B. Pant): 1 beg to move
for leave to introduce a Bill to con-
tinue the Preventive Detention Act,
1950, for a further period.

Mr. Speaker: Motion moved:

“That leave be granted to in-
troduce a Bill to continue the
Preventive Detention Act, 1850,
for a further period.”

Some Hon. Members: We oppose.

Mr. Speaker: Any hon. Member
may state in brief.

Shri T. K. Chaudhuri (Berham-
pore): Sir, we oppose the introduction
cf this Bill because it has almost be-
come a farce that Government comes
from time to time to extend the
tume limit of the Bill by instalments.
It would have been far better if the
Government makes up its mind and
if it so wants, telis the country and
the Parliament that it wants to make
it a permanent feature of the statute-
book.

I might remind this House that,
vshen this Bill was originally passed
in 1950, the late lamented Sardar
Putel who was then the Home Minis-
ter, said that he could not sleep for
two nights because he had to sponsor

*Published in the Gazette of India Extrzordinury Pirt 11, Section 2, dated $-12 $7 pp. 918-19
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ruch a messure. Then there was an
smergency situation in the country,
there were the pertition and commu-
nal troubles. In the end, he made up
his mind that at least for two years,
there should be an extraordinary
legislation like this. But since then
ve find that after every two or three
years, Government, every time, come
and say, we are not using the powers
of this legislation indiscriminately,
very few people have been kept under
detention, but even then, we need
this measure. We fail to understand
what is the need now.

For a time, there was the hackney-
ed argument of the communist bogoy.
But, today, at least in our country,
the Communists have become very
respectable.  We have heard it from
the Prime Minister, he gave them a
ckit from distant Scandinavia, he gave

" them a chit from distant Japan....

Some Hon. Members: Chit?

Some Hon. Members: Good certi-
ficate,

Shri T. K. Chaudhuri: Gooll conduct
certificate that they are behaving. ...

An Hon. Member: They were never
kad.

Shri T. K. Chaudhuri: ... .most pro-
perly and constitutionally. So, that
bogoy does not stand. We want to
know what is the special emergency
which has jeopardised the security
of the State that we must again ex-

tend the time lim‘t for the provisions -

of this Bill by another three years.

Mr. Speaker: The hon. Home Minis-
ter. The hon. Member has explained.
That is ail. He says that there is
rbsolutely no need and jn spite of the
certificates that have been given,
vhat is the need.

Shri T. K. Chaudhuri: There are
some more arguments.

I particularly want to object and
oppose the provisions of this Bill,
particularly a legislation of this kind
because we have found by experience
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that whenever you put such powers.
in the hands of the executive autho-
rity, ‘particularly the police autho-
rities,—~1 do not challenge the bona.
fides of the Home Minister or of the-
Government—whenever you put ex-
traordinary powers under an extra--
crdinary legislation like this in, the-
hands of the police, the police mind
becomes absolutely indolent. They
do not go into the papers. They
would not make proper investigations.
They would put any person under-
suspicion in jail. We have had enough
experience of that. 1 need not go.
into the history of the British days.
Even under the national regime, we
have had enough experience of this
kind. So, with all the emphasis at
our command, we want to oppose the
introduction of this Bill.

Shri H. N. Mukerjee (Calcutta—
Central): Can I make a statement,
Sir, because my hon. friend has made
some oblique observations? Perhaps
the reasons why we oppose this
motion may be made clear.

Mr. Speaker: Generally, when hon.
Members want to oppose, they would
like to choose one spokesman. In this
cuse, 1 will allow Shri H. N. Muker-
jee to make a very short speech.
Generally, I will allow only one under
the Rules.

Shri Hem Barua:
would also like to say.

(Gauhati):

Mr. Speaker: I am not going to
allow him. Then 1t will be a regular
debate.  Shri Mukerjee.

Shri H. N. Mukerjee: 1 shall be-
very brief in giving our reasons for
opposing the motion made by my
:riend the Home Minister.

As I said, my good friend here has
11ade some observations which impel
me to say that we in this House and
in the country, the Communist Party,
arder our behaviour always in accor-
dance with the necessities of the coun-
try and not with an eye to what Is
going to come from the side of the-
Government by way of repression or
otherwise,
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An Hon. Member: Or Moscow.

Shri H. N. Mukerjee: We oppose this
measure that the Home Minister is
Dow trying to bring forward, and we
wppose it root and branch. "'We opposs
it at every stage of the proceedings.

Thig is an unwarranted measure,
this is a permicious measure, a
weapon in the hands of the executive
and Government is now trying to get
a longer lease of life for this legisla-
‘tion which earlier was introduced in
a very apologetic way.

An Hon. Member: Democratic Gov-
<ernment.

Shri H. N. Mukerjee: 1 feel also that
Government is surreptitiously making
this part of the law of the land. What
was professedly an emergency mea-
sure is surreptitiously being raised
tnto part of the permanent law of the
1and, and that 1s why we feel that
this 1s a fraud committed on the spirit
of the Constitution. This 1s an instru-
ment of poiitical vendetta which Gov-
crnment is trying fo employ. At a
time when over food, over foreign
pclicy, over refugee rehabilitation,
‘over economc reconstruction there 1s
virtual unanimity in the country, the
Government, in spite of it, comes for-
-ward with this kind of measure 1
oppose it root and branch, we oppose
it lock. stock and barrel

Pandit G. B. Pant: I am not at all
surprised and I also appreciate the
position of the hon Mover and of
'Shri Mukerjee.

An Hon. Member: Mover?
Mr. Speaker: They have moved the
-opposition.

Pandit G. B. Pant: When too many
speak simultaneously, it 1s difficult to
understand the iucoherent utterance.
What I was just trying to observe was
this. This measure has been before
the House for some time. There have
teen discussions almost every year on
the way this measure has been put
into effect. The instances which were
~qucied here were, I think, generally
approved by the House, and it was
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&lso felt that great care has Dbeen
takan In miding use af this theasure.

An Hon. Member: Question.

Pandit G. B. Prnt: If there was
nobody to differ from me, the House
would be monotonous.

So far as this measure is concern-
ed, we all have to remember one
thing. If our country has been able
to make any progress and if we have
any reputation in other countries, it
is mainly because we have a stable
Government, and we have succeeded
in maintaining order in our country.
If either of these were in any way
disturbed or upset, much that we have
gained whether in our country or
outside would be lost. So, while
taking care to enlarge the liberty of
every individual and to see that no
one is put to any unnecessary restraint
or annoyance, 1t is, I think, the duty
of all of us to see that conditions in
the country are so regular, so far as
we can, that the maximum number
of pcople are ab'e to enjoy individual
liberty, that thev are not deprived of
their Lberty because of bullies,
because of per<ons who work under-
ground or because such forces as are
let loose occasionally 1in a2 fit of pas-
<ion or rage

Yesterday I read out a statement
relating to the decisions that have
been taken by the Dravida Kazhagam
and what was done there. The other
day we all learnt what had happened
in Ramanathapuram Things hke this
are still coming to our notice. We
have been hearing of bomb explo-
sions from time to time, of spies doing
so many things. Can we, in these
circumstances, give up the duty that
we owe to the country? Its security
has to be maintained, public order has
to be preserved, Of course, if there
is any single case in which there is
any misuse, then we would be sorry

So far as the Central Government
is concerned, all orders are passed
after 1 have personally satisfled my-
self. ‘Then, as the hon. Members
know, though evidence is not led in
a formsal way, all these cases are
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brought under review and they are
examined by no less 2 person than a
Judge of a High Court. If the Judge
advises that the person on whom the
order of detention has been tentatively
1ssued should be released, he is releas-
ed. It is not purely an executive
affaiwr. It is something done by the
executive subject to review and scru-
tiny by the judiciary. So, to regard
it an arbitrary act done by the execu-
tive is. not correct.

I do not think at this stage I am
required to make an elaborate state-
ment. We will have occasion to con-
sider and discuss this matter, and we
will all do so calmly and dispassion-
ately. 1 am here to listen to every
argument, and if the House really
feels that we can discharge our duties
and maintain the standards to which
we are committed and facilitate the
smooth' course of jrogress which we
all desire without having any measure
of this type, we will be prepared cer-
tainly to consider the general opinion
of the House, but I am convinced that
situated as we are, it would not be
in the larger interests of the country
not to renew this Act. Some time
ago we allowed the Press (Objection-
able Matter) Act to lapse so that the
press may enjoy greater liberty. Simi-
larly we would have allowed this Act
to lapse if we were satisfled that it
is not necessary to continue it in the
circumstances. And also taking into
account the various measures that
have been introduced by us in order
to soften the rigours of the law and
to enable the people who are even
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convicted of crime to live a greater
and a more comfortable life as was
evidenced by the Probation of Offen-
ders Bill which was introduced
and which has been referred
to the Joint Committee, I venture
to say that our general attitude should
reassure the House that we have no
desire to put any fetters, but there
is a sacred duty which we all owe to
the millions living in the country, and
if unfortunately at times someone has
to be deprived of his liberty in order
that very large numbers of people
who would otherwise be affected by
his being at large, then such action
should not be looked at with distavour.

Mr. Speaker: The question is:

“Thet leave be granted to intro-
duce a Bill to continue the Pre-
ventive Detention Act, 1950, for a
further period"”.

Those in favour will say “Aye”.

Some Hon. Members: Aye.

Mr. Speaker: Those against will say
“NOID.

Some Hon. Members: No.
Mr. Speaker: The “Ayes” have it.

Some Hon. Members: The “Noes”
have it. -

Mr. Speaker: Let the lobbies be
cleared, and then division if neces-
sary.

The Lok Sabha divided: Ayes 181;
Noes 30.

Division No. 8}

Achsr, Shri

Agady, Shes

Alva, Shri Joachim
Anjenspps, Shr:
Ayyakannu, Shrt |
Assd, Maulsna
Bagdi, Shr

Baldev Singh, Sardar
Banerji, Shri P B.
Bastnan, Shri
Besappa, Shri
Besumaiari, Shr
Bhagavati, Shri

AYES

Bhakt Dagshan, Shei
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhogii Bhai, Shn

Bidari, Shr

Birbal Singh, Shri

Brahm Perkash, Ch.

Chanda, Shri Anil K
Chavds, Shri

Chettisr, Shri R. Ramsnsthan
Chuni Lsl, Shn

Dadjit Singh, Shru

Daseppe, Shri

f12.23 hrs.

Datar, Shri

Desai, Shri Morarj:
Dindod, Shri

Dinesh Singh, Shei
Dube, Shri Mulchand
Dublish, Shri
Dwivedi, Shei M. L.
Blayaperumal, Shri
Qeekwad, Shri Pute Singhao
Gandhi, Shri Peroxe
Gbhosh, Shri M. K.
Gohain, Sheri

Guhas, Shri A. C.
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Hesds, Shri Subedh
Hazaritm, Shri J. N.
Heda, Shri

Hublam Singh, Sarder
Igbal Singh, Serdar
Jain, Shri M. C.

Jang Bahadur Singh, Shri
Jene, Shri K. C.
Jinachandran, Shri
Jogendra Sen, Shri
Joshi, Shrimati Subhadra
Jyotishi, Pandit J P,
Ksnungo, Shri
Karmarker, Shri
Kusliwal, Shri

Kaysl, Shri P. N.
Keskar, Dr.

Khag, Shrt Shahnawaz
Khimji, Shri

Kishtaiya, Shrs

Krishna Chandra, Shr)
Krishnamacheri, Shri T T.
Krishna Reo, Shri M. V,
Lachmean Singh, Shr
Lazmi Bai, Shrimati
MaSds Ahmed, Shrimat
Maniyangedan, Shri
Manjula Devi, Shrimau
Mehdy, Shra S AL
Mehta, Shri B G
Mehts, Shni} R
Melkote, Dr

Migimste, Shrimats
Mashre, Shri Bibhutr
Mishrs, Shri SN
Mashrs, Shri R R.
Mohamumad Akbar, Shaikh
Mumsamy, Shra N R

Assar, Shry

Atchamambsa, Dr

Ban<riee, Shr: Pramathaneth
Bazrow, Shrt

Berua, Shrt Hem .
Bhatuche, Shr: Naushic
Bray Rey Sangh, Shn
Cbakravartty, Shrimat: Renu
Chandraman: Kalo, Shr:
Chaudhurs, Shri T K
Dasgupts, Shri B

Dige, Shr*

Elias, Shey M

Gaikwad, Shri B K
Ghossl, 5t

Ghose, Shri Bim.!
Godsora, Shry 8. C
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Murma, Shei Peiks
Marthy, Shri B.S.9
Musafir, Giani G. S.
Nsader, Shri P. T.
Nair, Shri Kuttikrishnan
Nakturgker, Shri
Nellakoys, Shri
Nanfspoe, Shri
Narsysnasamy, Shr) R,
Nayak, Shri Mohan
Nehru, Shri Jawaharial
Nehey, Shrimati Uma
Oza, Shn

Padalu, Shn K. V.
Palchoudhuri, Shrimat: lla
Pande, Shny C.D.
Pandey, Shn K N
Pangsrkar, Shr:
Pattabhi Raman, Shri1 C R.
Patel, Shrimati Maniben
Patil, Shri S. K

Pillai, Shri Thanu
Raghubir Sabas, Shri
Raghunsth Singhji. Shn
Rajish, Shri
Ramaswami, Shry & V
Ram Subhag Singh, Dr.
Ranbir Singh, Ch

Rane, Sbrt

Rangaruo, Shn

Rso, $hrt Heamaenth
Rao, Shr Jaganatha
Raut, Shri Bhola

Ray, Shrimstt Renuka
Reddy, Shri Narsps
Reddy, Shri Viswanatha
Roy, Shri Bichwanathu

NOES

Gupta, Shr Sadhan
Haider, Shns

Imam, Shri Mchamed
Japaut Singh, Shn
Kar, Shri Prabhat
Karm Singhu, Shre
Kutti, Shri D A
Khadilkar, Shs:
Krishraswami, Dr
Kumbhar, Shr
Kunhsn, Shn
Mahanty, Shr

Mahi, Shri R.C
Maits, Shny N B,
Matin, ldazi

Mepon, Shri Narsyanankutty
Mukerjee, Shrr H. N.

t
The motion was adopted.

Rungeang Buiss, Skri
Saigal, Shri A. 8.
Samants, Shri 8. C.
Sanganns, Shri

Serhad:, Shri Ajit Singh
Satish Chandre, Shri
Selku, Shri.

Sen Shri, A. K

Sen, Shri P. G.

Shsh, Shri Manubhs:
Shankaraiye, Shri
Sharms, Shri C. D.
Sharma, Shri R. C.
Shastri, Shrr Last Bahadur
Skivansnjspps, Shri
Shukls, Shet V C.
Siddananjappa, Shri
Siddish, Shr:

Singh, Shri K. N

Singh, Shra T.N

Sinha, Shri Anirugh
Sinhs, Shn1 B P.

Sinha, Shri1 Gejendra Prasad
Sinhatan Singh, Shri
Snatak, Shri Nardeo
Somant, Shri

Subbaraysn, Dr P
Sumst Prasad, Shri
Swarsn Singh, Sardar
Tewar:, Shr1 Dwarikanath
Thakur Das, Lals
Thimanaah, Shn
TI'hirumala Rao, Shry
Upadhyaya, Shry Shava Datt
Vedskumari, Kumari M
Wadiws, Shri

Wodcyar, Shn

Mullick, Shrt B C
Nuair, Shri Vasudevan
Nsyar, Shoy V P
Panigarahi, Shrt
Parulckar, Shri

Patel, Shri P R

Patal Shei Nana
Paul, Shr: U L.
Prodhan, Shni B. C.
Punnouse, Shn
Ramam, Shn

Ram Gagidb, Shni
Rao, S$hri T. B Vittal
Singh, Shr L. Achew
Thakore, Shzi M. B,
Valvi, Shr:

Warlor, Shri
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o} Disqualification

) Bill

Papdit G. B. Pant: Bir, I introduce
the BillL

(Some hon. Members left the House)

Shri H. N. Mukerjee: Sir, you will
forgive me just to intimate to you
with great regret after this exhibi-
tion of the Covernment's temper in
regard to civil liberties, we consider
it our duty to leave the House.

(Shr H. N. Mukerjee left the House)

———

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL*

The Minister of Law (8hri A. K.
Sen): Sir [ beg to move for leave
to introduce a Bill to declare that
certain offices of profit under the
Government shall not disqualify the
holders thereof for being chosen as,
or for being, members of Parliament.

Mr. Speaker: Whichever hon.
Member wants to leave his seat may
do so gently No hon. Member shall
leave or stand while 1 am standing.
I am exceedingly sorry that hon.
Members do not observe rules of
decorum in this House. No hon.
Member shall stand while I am stand-
ing. Even the Members of the oppo-
sition have left the House in an
orderly manner. I cannot understand
why hon. Members on this side should
make such disorder and go out mak-
ing a lot of noise.

The question is:

“That leave be granted to
introduce a Bill to declare that
certain offices of profit under the
Government shall not disqualify
the holders thereot for being
chosen as, or for being, members
of Parliament.”

The motion was adopted.

Shri A. K. Sen: I introduce the
Bill.

INDIAN TELEGRAPH (AMEND-
MENT) BILL

The Minister for Transport and
Communications (Shri Lal Bahadur
Shastri): Siz, I beg to move:

“That the Bill further to amend
the Indian Telegraph Act, 1885,
as passed by the Rajyva Sabha, be
taken into consideration.”

The basic objective of the amend-
ing bidl s to terminate the present
individual hiring contract system
between the Telephone Department
on the one hand and our subscribers
on the other, and to substitute in its
place statutory rules for the govemn-
ance of this relationship. It would be
readily appreciated that the entering
into of individual contracts on each
occasion, when a telephone has to be
provided or some other change has to
be made, entails considerable unneces-
sary work and makes for delays which
we are anxious to avoid The old
arrangement was all right when the
number of telephones was relatively
small and the larger telephone sys-
tems were run by private concerns
At that time it was necessary to have
individual contracts laying down the
rights of the two parties. The situa-
tion has now changed completely in
so far as the entire telephone system
is now run by Government. Apart
from this, the number of telephone
connections has shown a rapid increase
in recent years, and the present
arrangements for individual hiring
contracts have proved very cumber-
some and dilatory. Hon. Members
may be interested to know while on
31st March 1947 the number of tele-
phones was 1,28,1498, on 3ist March
1957 the number exceeded three
lakhs.

*Published in the Gazette of India Extraordinary Part I—Section 2,

dated $-12-57. pp. 918—17.
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[Shl:i Lal Bahadur Shastri]
{Mr. Derury Serraxex in the Chagir]
1228 hrs.

Clause 2 of the Bill provides for
the insertion in sub-section 2 of Sec-
tion 7 of the Indian Telegraph Act,
sub-clauses (e) to (K) for the pur-
pose of regulating the telephone busi-
ness under statutory rules. [ would
like hon. Members to know that the
proposed amendment would not ipso
facto apply to the existing contracts.

Attention in this connection is
drawn to the provisions of clause 3 of
the amending Bill. The existing con-
tracts will for the present contihue to
be governed by the:r own terms and
conditions, but the intention is that
gradually these would also be rveplac-
ed. These provisions have been
included in the Bill in order to enable
a smooth change over from the old
system to the new,

May I also point out another im-
portant provision in the Bill in Clause
3, which refers to arbitration in case
of a dispute between the telephone
authorities and the subscriber In
such cases an arbitrator would be
appointed by Government to give a
binding award It is hoped that this
would make for speedy decisions in
such cases where otherwise long
delays may take place.

Sir, as I mentioned in the beginning
the relationship between the subscri-
bers and the authorities would be
governed by statutory rules

It is important to mention that
whatever rules Government frame
would be laid before both Houses of
Parliament and they would have com-
plete discretion and authority to make
any changes or modifications that may
be desired.

You will thus observe that the mea-
sure which is now before the Fouse is
of an entirely non-controversial
character and is intended to serve the
better interests both of the subscri-
bers as well as the Department. [,
therefore, hope that the Bill would
be passed by the House unanimously.

8 SeCENEEn 1637

Awaniiens BRI 3774

edllr. Deputy-Speaker: Motion mov-

“That the Bill further to amend
the Indian Telegraph, Act, 1885, as
passed by Rajya Sabhs, be taken
into consideration.™

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, 1 welcome
this Bill. Several times on the floor
of this House I have taken objection
to the words ‘non-controversial Bill.
I have always said that the hon. Min-
ister should not make too fregquent
use of this word ‘non-controversial’.
As the hoh. Home Minister was pleas-
ed to say this morning, if a thing is
non-controversial, it becomes mono-
tonous. But, I would submit very
respectfully that this Bill is really
non-controversial in the hest sense
of the word.

Shri Naushir Bharucha (East Khan-
desh): I am not quite sure of that.

Shri ND. C. Sharma: You are not
quite sure of that; but, 1 am Qquite
sure of it and, therefore, there is an
honest difference of opinion between
you and me.

I was saying that this Bill, apart
from the administrative procedure
that it undertakes to change, gives us
also a picture of the extension of the
telephone system that we have had
during the last 10 years. I congratu-
late the Department on that.

Several times I have had the hon-
our of writing to the hon. Minister to
open a public call office here and there
in my constituency. I hope that dur-
ing the last 2 years further call offices
have been opened in some of the out
of the way places which might never
have had the use of the telephone or
which might never have had the ides
ot what a telephone is and how it
works and to what use it can be put.
During the last Parliament 1 was re-
presenting two of the tahsils of
Kangra district. Unfortunately, we
are in the habit of saying that the
Kangra district is a backward district;
and the two tahsils 1 represented were
really backward. 1 was representing



apace.
course, I should like that it should
expand more fast than it does at pre-
sent. We should like to have more
telaphones.

For instance, on the floor of this
House, we have been putting gues-
tions as to how many applications for
telephones have been tendered by
the inhabitants of Dethi, Calcutta and
other hig cities; how many of them
have been grented and how many
have been rejected.

When we look at this picture from
that angle we do not feel very very
happy. But, all the same, there has
been expansion in the telephone sup-
ply so far as the Indian sub-continent
is concerned. Of course, I would like
that this should be expanded at a
greater pace than it is being done at
the present. Therefore, I am glad that
India is supplying to its inhabitants
some of those services which are
necessitated by the conditions of
modern civilisation, of the 20th cen-
tury.

At the same time, I say that this
Bill is going to do away with some
of those administrative delays for
which, 1 think, democracies and gov-
ernments are known all over the
world. For instance, here 1 find you
have to enter into an agreement with
the subscribers. That procedure is
going to be changed and I think that
it would make for quicker results, for
the quicker implementation of con-
tracts end for other things.

1 believe Government has done well
in introducing this clause that when-
ever there iz a dispute between the
Government and the subscriber, it
should be referred to arbitration. As
a dem tic country, as a country
which loves pesce, as a country which
is devoted to nop-violence, we want
ﬂmtﬁ;epﬂg e of arhitration should

¢an use tblt expres-
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sion—in widest commounality spread-—
it shouid be there. 1 am glad that
in this Bill the principle of arbitra-
tion has been given the official
approval. I hope that the disputes
arising between Government and
individual subscribers would not bave
to go to courts of law and other legal
bodies for adjudication.

One note of warning 1 would like
to strike and it is this. On the face
of it, the Bill appears to be a very
simple measure. It is a simple mea-
sure so far as the intentions go. But,
I feel that so far as implementation is
concerned, it will involve many pro-
cedural details. It will mean a very
complicated set of rules. It will also
mean so many details that will have
to be worked out with regard to Gov-
ernment and the subscribers. I
would, therefore, say that so far as
delegated legislation is concerned, it
should be done with utmost care. I
have sometimes found that this rule-
making power which we give to our
executive in these Bills is used in a
very absent-minded manner—it is
used in a manner which is not very
efficien’ I find that the rules are
framed—! do not know what word
to use and I do not want to use =a
harsh word—I would say they are
framed m a very faint-hearted
manner. We have revision of these
rules again and again.

1 would urge upon the hon. Minis-
ter that the rule-making authority so
far as this Bill is concerned should
jook at this problem from all peints
of view, from & multiplicity of angles
so that there is no loophole or defect
left. This would mean that Govetn-
ment have to make use of their
powers more amply and also more
circumspectly.

I welcome this Bill and I hope
the day is not far off when our
phone industry, which is alremdy
expanding at a very satisfactory pace,
will expand much more that
India will have in lapger numbers
telephones than it has at present. ..

Ve
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Shri Ajit Stagh Sarhadl (Ludhian):
Mr. Deputy-Speaker, 8ir, 1

have got to make two amall observa-
tions with regard to the Bill. So far
as the necessity of this Bill is con-
cerned, there can be no two opinions.
This was called for for a long time, It
is necessary that statutory shape
should be given to the individual con-
tracts that are being entered into
now. That is a fact. But, I have got
to submit one thing about this prin-
ciple of delegating the power of legis-
lation. So far as the Government is
concerned, whether it is a healthy
function has to be considered by the
Minister. Practically all the powers
that are given in clauses (e) to (k)
in clause 2, section 7 are being given
to the Government. It was very easy
for the Government to have a sche-
dule of the contract between the Tele-
phone Department and the subscriber
and define also the powers. I would
submit that it is not a healthy con-
vention that the Government should
incorporate this delegation of power in
the legislation.

Secondly, what I would likq to say
is this. As my hon. friend Shri D.
C. Sharma said, is it healthy to call
thi> clause, clause 7B as an arbitra-
tion clause? It is a misnomer, because
the individual that is appointed to
go into the dispute is an official of the
Government. The party concerned,
that 1s, the subscriber, has got to say
in the appointment of the official. Why
the arbitration has been put in here,
I possibly cannot understand. It could
have been easily said that such and
such official will be appointed for
the purpose of enquiring into
the dispute and his opinion
shall be final and binding.
Nobody can say that arbitration
clause, really made, is not good. It
is just and reasonable, because the
other contracting party has got some-
thing to say. When it is an arbitration
clause, he must have a say in the
appointment also. But I am afraid
that clause 7B is a misnomer. Instead
of this, it could have been casily said
that the Government can appoint an
oficial,
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Even now, 1 fed] that if the Minister
feels inclined he can bring in an
amendment so that there may be »
provision giving a voice to the sub-
scriber in the appointment of the
individual concerned, The arditra-
tors may be two, one by the subscri-
ber and the other by the telephone
authorities, and the appointment of
the third person may be made by the
Government. With these submissions,
I support the Bill

Shri Naushir Bbarucha: Mr
Deputy-Speaker, while 1 appreciate
that for reasons of administrative
difficulties, it may be desirable to
regulate the terms of contract of hire
of a telephone by legislation or rules
rather than by individual contracts, I
cannot understand how the Govern-
ment propose to solve the difficulty
with regard to the disputes which
may arise between the user of the
telephone and the Government.

In Bombay city, we have got a very
bitter experience not only on the
introduction of the six digit system
but afterwards also. Since that intro-
ductian, the telephones there have
been working awfully badly But
nobody seems to pav any attention to
the complaints made, and to the com-
plaints made they only get printed
replies that the defect has been
attended to, while we know that the
defect is not attended to for a matter
of weeks together. I am speaking
from personal experience. Nobody
takes notice of it.

The second point is, calls are charg-
ed for at random. I have got the ex-
perience of the BEST Committee on
which I was working, where we found
that the BEST had wrongly charged
calls to the extent of 1,860,000 calls. I
want to know if under clause 7 (B)
the Government only appoints a per-
son, presumably the Government alone

" refers the dispute. Therefore, I have

not got even the power to refer the
matter to the so-called arbitrator as
my hon. friend Shri Ajit Singh Sar-
hadi pointed out. It is a misnomer to
call it an arbitration. If it iz an srbi-
tration, not only have I power of a
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sdy in the appointment of the arbi-
trator but I have got the power to
take the initiative to refer the dispute
to the arbitrator.

1 want to know from the Minister
in charge of the Bill whether, i I
have power to refer the dispute to
the so.called arbitrator, the Govern-
ment will be bound by it. Who is
going to fix up the terms of reference
to the arbitrator? Will the Govern-
ment settle or are we to jointly settle
them? Nothing is mentioned in this
clause 7(B). Therefore, I submit that
if the Government 13 genuinely anxi-
ous to deal justly with the telephone
usars, 1t 1s not enough to have this
so-called arbitration. There must be
regular telephone trmbunalg establish-
ed all over the country. Any party
that 1s aggrieved must have the right
to have a complaint lodged before the
telephone tribunal

I do not know why the hon. Miun-
1ister does not include in this Bill
a prowvision for establishing telephone
tribunals specifically to hear tele-
phone complaints, 1f at all intention
t1s to give justice to the telephone
users, I am afraid that, while I ap-
preciate that part of the Bill which
1s acceptable obviously on account of
the admnistrative difficulties, the
second part is totally unsatisfactory.
I hope the Government will see their
way to change 1t

qfex s1EY IMR Wriw  (famT)
FAra et o #AEw, WE TR
faq &t ave(® 2 g faw FToW &
qmHE Uw fra o PRy o R A8 wTa
7| T Y A% FEA 97 {1 W AR
IET a% ¥ faw I w7 /AT R
AT &I 7 A FIEH T A dusq
FT AT Fa%7 € AW w7, dfew 7w
74 £ 0¥ fEEw w1 qTT AR AT R
o fr g7 2R & f ot I F IAeW
T FiqeT T TS e gwEaT a1 &
? AT X agw A1 S o) fe s
WARHREY § Uq FA% L7 AT @\
o, fagron waft 7 avar & fis 2w % we
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‘. . the daspute shall be deter-
mmed by arbitration and shall,
for the purposes of such determi-
nation, be referred to an arbitra-
tor appointed by the Central Gov-
ernment either specially for the
determmation of that digpute or
generally for the determination of
disputes under this section”
WA s i or AT ae §e
o ww a f grfeet § il
FTE J gL &OF w5 A gty fony
AR WX AT v & g0 § "
fagz 7tz fear a2 o1 g&T I@
W 7 A Aoy A8 & %A fw
TR wTfErer el e ¥ awd
f& 77 &% A W go & o
g | TARRT F qETT w07 7 Wk
F6 A a3 1 s wrfeger @
{7 gy wfv a7 oAt wey £ forer
# fr & 0w w3m w1 | e
IR OTH K QAT g
“gpecially for the determination
of that dispute or generally for
the determination of disputes
under this section ”
¥ AR el wrar ¢ am ®
aawa g i g T S kN RN v
3 afge fer ¥ fv gz wrdfagee
AT TAAAZT ¥ ANEC a1 AR
wifE T GW FAT § O %
"

ot

»

1

132

4,523'

%Py - A
11347423



3743 Indian. Tslegroph
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THTE R & 1 ug 39 gEa § gEieT
I & gwar wafe WIT TH  WEHT
Ty v & Wl ag FEAT FT ) 6N
IN A QT w AT WY 2 )
sfr@d fs ANz oF AEEX YR
T 2t ot g dmeT 397 ( & L
¥ g v fs wgr wdww W A
T AT AN | A T A
wferax &, Wt s & wfe
¥ T Y 3g w FTA AW IW A
g ® gferare &1 AfE =l s
¥ gz whw § aed a0 § ks
arefadey #% qwiT w3 w4 ¥ )

Nobody can be & judge in his
own cause

WET H FACH AR & T
I TR § T T wn® w1
¥ grdfade AR T X 1 7 I
fo T & wrdvm ¥ 0@ Igw
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erfote for WX ax Afrdv

EFT 1§ uxa ¥ o ST W g

f& Mfs a8 o a7 w=iaste faer 2

::Wm%v—-ﬂuzmﬁwﬂﬁ
|

W ¥ o @ §F o afi o
T wIgT g AN W WA R
% fregre & o F wd &1 & guiw
0 g fE wraTs == S #4970 wq
qfes # srar & SO et
W 39 & WX AT AT @ ) o
2w § & aty wYera ofias & wn
WR wrory forwras dwT it § ) w@wrew
T Iy fs o% ar¢ 08T grav & e
ATEA At ¥y ¢, dfeT wATw faar qran
e w1 fl WY T R
& fad +ft Gar feur amT &, WX ww
®E THA IH YA B LI FET g
2 @ adr A W fredd @

g W ey T ¢ R wew WY o
T Ul @y ¥ fra amr § Wi
s oy faafad & o 7§ fowrw
] LT ®Y Jare T a1 Haww W
T F@W & 0 I g ey W
T &, Bfew foT s T WY g A
fear arar & | 7= 7 =% wf o wow oy
% 1 7 wifew § fe fog w1 dfawmr
e 7 g, 39 1 quraw far a,
wfe ey A e QR aiE W A
& wwfad wr€ aug 7 ¢ fs ¢faem
TR I gE A B\

sefed oz a=d § fe mrnie ¥
ey wiesd qele vt ok ¥
afead arfedtd afers & 7 ff—2
AT FT EFaAzE € W W gF o ey
EAT ¥ | W A% qg A P, A aw
w facew & e & e o firrew
Ot e ag gawdy it fs wew it oy
ng, ¥faer g dwe ¢ 1 F wdhwer gy
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7 fr xo TYRD & I 7 fedr oY
wTRfy ®Y gy W w T w6 AT Ay
T wifga f madaz & ferddew 7
T oefafrgum gar & fe ofeas
T fgwran ® auTgy A9 £ & 1 W
T A4 FTAE AT A, &Y FYT 0T LT-
weg w1, fam 7 & sy €Y foerara
Y gare A AT oY e fawfay g
ATE 1 I w1 dRar femar w1
THATE & 79 &Y 1 WY WIT 39 37 IgAT
Y oW T, AT 7 S ow Ay
afsrr wa Y wan gE ofezfeiy
FA®Y ¥

ot wo fao wgmw (7 Ttr)
may wggn, @t sfraq  ISmw
(o) fa=r, fExs 9 2@ & AMA
a5 faar war £, ST § FATTR FT@T g
afw7 17 & q19 H TAF =TT GE
gEAFEH 7T Ak F a7 7 g
34 feare A AT E | I AR
'TTT"IFF ﬂ"

“A provision as to arbitration is
also cousidered nhecessary for the
settlement of disputes that may
arise between the telegraph autho-
rity and the telephone subscribers
after the system of individual

hiring contracts i1s repiaced by the
system of statutory rules”

|y e fa wTHfa zvET qETT 7R a0
o gfyeTy [TFTT O OAT AT 0/
w21 wrgAT g fx aw o wfawrr w1
T J9 & 7% & fefT gredt )
e frar a7 1 | wAwaET g fE awT
T W AT-FTZA &, TAXT FTR TIAA
¢ Wi ZaT TN & A R gAEr wE
T 8 gfer & @A § 1 osETe wg
fefgwr o &1 mdfaeier qwix
a1, A feat & ot gafa 7 dnft-
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7 #faams warfedtor €1 Wi 7 gelsrer
T AT I—GErgaA Y |

AR %7 AT ¥ —

“With the growing number of
telephones it is necessary to do
away with the individual hiring
contracts and to replace them by
statutory rules”

S wEH TATT AR TF AT HT FEL
g7 vaAT Jifge f & am-fea & famr
N, A & fao & )i Juw wrEA—
% Oy w0 A 7, F & faw o,
fomr a7 &1 wfza @ 7% 1 Tw o
# 9T fa G179 ¥ FEX ET T AGE /
Tareq fr w18 o wrmt fedy vz W
orqfe 7 FT qF |

F7 A% fasrga) &1 awas &
q TH FIIY & NAA SATRT FH AL
FgA1 arzar g Afga, F4 fv qg fax
Wma AY A & g, @ wra fasgw
By & fg& - IF THW IFHT
A € o7 F3I94T F7A &, AT o ATy
T Frrez JAT AT Jifeq, 39 AE |
AE AT AV F 1 W AS@T 4TS TH
TR & &L AW FT VT 1 TF Er AwaAl
7 f w19 >arar g1 FffFT ma ew Jgr
v w1 grgeza mifwsy faet 34 g,
AT gAFT a7 FHea A1 w1AT £ e Ay fae
f& farr ea7 &% svawe & A7 o7 ag
e &7 fx 37 FIIHE T-nAT
Irg & a1 AT faar o 2w
AT &, 99 ® | 7q O fenarw v
Fifer w7 mar Imw a7 |7 feY fees
FT AT FY, A1 F94EH gifeRT &7
7z wAe ¢ fF 77 39 g FE N
Frferer T

Y FEER W e §, ey S
e gEameE R FIfwfaw
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& anfd €fegr fmgre ez, (=cy
® T 9 F AT &Y a1 @ &
Za1t faw oz agy aeQ € f5 for gy
T Y g AP #Y TE A EAT &,
LA qd | ol AHCT W AT
ool A T SAFL 1 A fp BW W9
Haw  faeew ® gaa1 F|@WT W &,
A @ 7z W F@Ar wfzm fe -
e wwes WY g @ aw X
I T A FY ferw w17

T A X oAre 7 g faw wT
ARGA FTATE |
13 hrs.

Shrimati Ila Palchoudhuri (Naba-
dwip}. I welcome this Bill because we
all realise that telephones are a means
of bringing a lot of welfare to the
community. That the telephones have
increased during the past year or two
15 a matter of great satisfaction to us.
There are just one or two things in
this Bill that I want to draw the at-
tention of the Minister to.

Pandit Thakur Das Bhargava has
already said, and 1 fully agree with
him that the arbitrator to be appoint-
¢d only by the Central Government
15 surely a thing which cannot really
be fair to the subscriber. The subs-
criber also should have some voice
and the various parties concerned
must alse¢ have some voice as to the
appointment of the arbitrator. Be-
cause, after all, if the Government is
going to plead its own cause and if
there is any cause of dispute and the
arbitrators are appointed by the Gov-
ernment, then surely the subscribers
have no chance at all. So I hope that
this point will be looked into.

There is another thing that I would
Tike to bring to the notice of the
Minister, and that is entirely from a
welfare point of view. We all realize
that telephones bring us the means of
the large benefits that are available
to us. Particularly, as the Minister
knows, when there js a call box in a
distant place in the country and there
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15 an accident and there is no way of
getting at anything, it is the call box
that 1s the life saver. 1 have always
pleaded for a telephone at Swarup-
gan) Ghat where many accidents hap-
pen. So I hope he will take this point
into consideration when this Bill is
accepted, as I hope it will be—1 am
all 1in favour of it.

There 1s one thing more. The tele-
phone industry is one of the few in-
dustries that has appointed blind
workers in Bangalore and I hope thsat
can be expanded, because the mechan-
ics of the telephone need delicate
hands and the blind are able to do
this A number of blind people are
earning their livelihood in the Banga-
lore Telephene Factary, and I hope
that this scepe will be given to more
blind people if the opportunity should
occur.

Lastly, when you look into the
welfare work that the telephone does
to the general public, I hope the wel-
fare of the people who are in it
namely the telephone operators, will
not be lost sight of; because the pre-
mises where the telephone operators
work in small district towns—I hope
the Minister will some day make a
trip and see—leave much to be desir-
¢d The premises are small and the
conditions are unhealthy. The operat.
ing of the telephone, as everybody
hnows, is a nerve-racking job, and if
there is no space and there are no
amenities and the place is hot and
very uncomfortable, the health of the
operatar suffers If the Minister will
make a trip some day to some of the
small district towns like Krishnagar,
he will be able to see the unhappy
conditions of the telephone operators,
So 1 hope this point will be borne in
mind.

With these words I thoroughly sup-
port the Bill and I hope it will lead
to more and more amenities for the
subscribers concerned.

Shri S. C. Samania (Tamluk): I
also gladly welcome the Bill. At the
same time I would request the hom.
Minister to carefully examine this ar-
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bitration clause on which comments
bave been made by my friends earli~
er and to see whether the consent of
the opposite party can be provided
for when the rules will be made.

As regards the other portions of the
Bilt I have no aobjection, but I would
like the hon. Minister to tell us some-
thing about this telephone work, This
work has been extended up te sub-
divisional towns of districts There
the public call offices are situated,
there the grievances will come from
the general public. After this Bill is
passed I want that the general grie-
vances from the public must be re-
corded in the respective offices, and

those will be referred to the arbitra-
tor.

We are trying to extend this up to
sub-divisional towns. To my know-
ledge there are some P.C.Os. which
have been started two or three years
back, but they are not working well
because of the equipments used. We
know that we are in ylent of good
equipments. Still the benefit or privi-
lege that we are going to provide to
the public should be looked into. Even
the copper wires have been replaced
by iron wires.

In this connection 1 would als¢o re-
quest the hon. Minister to examine
the jurisdiction of the Telegraphs
including the Telephones overlap-
ping in many cases. The same place
is being administered by different
Telegraph Circles. This has created
difficulties. I referred this matter to
the former Minister also. 1 would
request the hon. Minister to go into
this matter so that the telegraph en-
gineering work in one Circle is done
by that Circle and not by a man re-
maining in some other Circle. For
this reason, the telephonic connection,
at times, goes to that Circle and from
there to another place in other Cir.
cle. There are difficulties. I would be
thankful if the hon. Minister could
look into this.

Again, 1 wholeheartedly

support
this BA1

5 DECEMBER 1967

(Amendment) Bill 3790

Shri  Ghosat  (Uluberia): Mr.,
Speaker, though this Bill has besn
brought to replace the existing sys-
tem of individual contract hiring by
introducing a system of statutory ral-
es, there are some points which have
to be placed before the hon. Minister.

In West. Bengal, the lapses of the
telephone section are very well
known. The people of West Bengal
are not getting proper {facilitias in
getting connections, especially in those
areas where there is no automatic
system. It is very difficult to get a
confection in spite of attempts for
even half an hour. Whenever the at-
tention of the authorities ig drawn %o
these grievances, we are told that
the telephone operators have got to
work in such conditions with such
work loads, in a procedure which is
quite embarrassing for them and
without some amenities and that is
why these delays occur. I would like
to draw the attention of the hon. Min-
istear to these points.

Sometimes it becomes difficult to
get our connections repaired for
several days though the office is
informed regularly. If a telephone gets
out of order, even after 10 or 15 days,
mn spite of intimation, we do not get
it repaired. That is also due to the de.
fect in the system of procedure which
should be simplified.

Regarding the provisions of this
Bill, I would like to draw the atten-
tion of the hon. Minister to clause 2
(1) (a) and (b): Therd it has been
stated that the subscriber has to pay
compensation if he does not perform
his part of the contract. But, we
often find that even in spite of due
motice given to the Telephane depart-
ment, the procedure is so cumbrous,
dilatory tactics are also sometimes
adopted, that in spite of notices given,
the people are made liable to pay
sompensation. This provision should
be amended so that, those who
give notice should be exempted from
the payment of compensation.

Coming to my last point, it has &)~
ready been stated by Pundit Thakur
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Das Bhargava: that is about the arbi-
trator. When the jurisdiction of the
court is being ousted, there must be
some proviso as regards the appoint-
ment of an arbitrator on the lines
urged by Pandit Thakur Das Bhar-
gava,

With these remarks, I would like
to draw the attention of the hon.
Minister to the difficulties that are
being experienced by subscribers in
those areas of West Bengal where

there is no system of automatic tele-
phones,

Shri Thanu Pillal (Tirunelveli):
Sir, the Bill seeks to replace the pres-
ent contract. But, the present con-
tract itself is a one way traffic where
the subscriber has no chance of stipu-
lating his conditions. The terms are
almost for the Government to imposc
conditions, but not the subsariber to
contribute anything towards it except
payment and suffer the disabilities to
which the subscriber is subjected to-
day.

More so on the manually operated
telephone exchange system. The
operators often plead that the work
load is high, that in view of certain
policies of the department, trained
men are not available cr untrained
line men are put in as operators and
therefore difficulties are experienced.
The telephone operators’ complaint, if
conveyed to the supervisor, it is di-
rected to some other operator and not
to the supervisor. What is happening
in the telephone exchange, we cannot
say. If there is any dispute and if we
ask why so much delay, they simply
say, number engaged.

As far as possible, 1 would submit
to the Government, to avoid manual
operation and give us automatic ex-
changes. In the automatic exchange,
if there are any difficulties or de-
fects, they are mechanical. We can
understand that. Here it is deliberate,
we know.

Hon. Members spoke about the diffi-
culties of operators. There is the othe
side of the picture also. The operators
are having a jolly good time, listening
to music from some other station and
other places and not attending to their
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work properly. There have been cases
of that kind. Both sides have to be
taken into consideration. If we com-
plain to the superior officers, they say,
we can’'t do anything, it is all trade
unionism and disciplinary rules. They
are relatively best paid people and
most responsible people. But, then,
sometimes they are so irritatingly be-
having towards the public that the
people think of discontinuing their
conpection and not having a tele-
phone at all.

Coming to the trunk call business,
in some places, they are not able to
understand even the names of places.
I think something should be devised:
as wmn  the case of the number
system, some sort of numbhers for
particular regions 1 had an ex-
perience of this. 1 booked a call
to Tirunelvel: I was given a
connection to Trichinopoly. There was
no reply. 1 again asked the operator
in Bombay or somewhere. He says,
Oh God, 1 gave the connection to
Trichinopoly and not Tirunelveli.
Again they had to book a call. So
much of inefficiency is there. It is not
because of the rules, but because of
the human efement which has not
been handled properly. We have
rather surrendered too much. That is
my grievance. Of course, you may
give them better pay and Dbetter
conditions. But Dbetter discipline
should also be maintained.

Coming to the clauses of the Bil),
will the subscriber be subjected to
pay for the loss of material of the
whole line or only in his premises?
Somebody robs, the line comes to' a
particular number and the Govern-
ment thinks that that should be com-
pensated by the party. If somebody
robs, it is the police and the Govern-
ment who must protect, not the sub-
scriber. These conditions will have
to be looked into.

oft qww A (MgETE ) Wy
TR, W AR favws v @
AT AT T GO AR Few 7 [ A
arat o W W §%9 &7 W _weRT
T FETT 7 e unefuT w7 ¥
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T AQ) @ Tar & fF oo wrew
A R I giaar &1 off orm vwE
#mm irvr’zgma%mmm

g fs mit a3 a0 §  3idtwE
wwnﬁmfrwmﬁ ar g &
e IwF Amwr & sy g
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TITETESAY AN T VWS q T
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g fF oot e Y TR ww g

AN TA AT R FA T TAAT
areat g Az az #fx 7afr e wden
AFTIMAT % IR T ANy FEAr
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& wtr s far fawm &7 © & o
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qfezenr & Ty gQ ag w%AT WrEAT
fie F¥ AT TEd 7 A g TAYeYT
T W TR A K ATEATY Y
A I A T @ wq WY
W @ v 99 Fraq &1 fagra &y @7
& ITET N WY OoREr wmAT aga
IIqA & 1 I WA W FWTI
€T AT Wy ¢ dfww ww i o
;AT o, IR AFAIT TAY §, azAA
ZIWTEA  FET I aEfeaty = wrfea

s &, wgr 9v  wgfafeded &
X wgr 9 rEoqfoaz wifasr &,
wfe gy 9 ®E arog T8 &, T
&7 O wgAT § ¥y & gEfeg =™
17 &1 Y eary ey wrg fw wwam
=d faer fs fasra Y ver & 6l
7 # fasfoa 1 @ & =1 % Puw
wifew 3 EATE £ gfagr of &5 #1
T eg7e fEar a7 |

™ W1 F ATq | 9 fadusw &7
HARGT FTT g |

Ch. Ranbir Singh (Rohtak) The
provis ons of the Bill do not call for
many comments I know many of the
arbitrary actions of the department
but I do not rise to complain against
them

Tiie department 1s being handled by
ihe Central Government A large
number of people in this country live
in the rural areas, and the Govern-
ment has some responsibility for these
tural folk also Although there may
be some complaints aga.nst the arbi-
trary actions of the department, I wish
to remind the hon Members that we
look for the day when the telephon:
system reaches the villages of this
country, where 80 per cent of the
population remains,

As my friend, Shr1 Bhakt Darshan,
has )just now pointed out, there are
many markets where there are no
telephone connections and the villagers
are not able to get the proper price
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for their produce. There iz a com-
pla:nt and there is the fear that the
lower agricultural production of the
country may upset the targets of our
Second Plan. One of the reasons for
lower production is that the agricul-
turists are not able to get a proper
price, and for that I presume the
telephone can make some contribution
If telophones are set up in the villages,
{ presume the villagers will get know-
ledge and will be able to get a proper
price for their produce, and they will
get an incentive to produce more food-
grains and other agricultural cemmo-
dities.

I would request the hon Minister to
cxamine that aspect and see that tele-
.hones reach the villages as early as
possible.

Shri Lai Bahadur Shastri: I am
thankful that the Bill has been wel-
~omed by every sect:on of the House
1 shall onlvy deal with two matters,
about which certain points have been
raised by hon Members<

The first 1s regarding rules—clause
4(5) I am glad I was able to get a
chit from Shr1 Sharma because he
generally does not hke the Ministers
using the word “non-centroversial” mn
connection with any Bill, but he did
say that this was really a non-contro-
versial measure, and I have found that
the general opnion 1n the House 15 also
the same

st NEY £HF - FTYA  AEEY, K
UF ATZ WIS WTET 957 F gAT
g W aw a7 ? B w8 A
¥TE FETY TR @A AT 2T 9T T
BT g% 45 A%A E 7
Shri D. C. Sharma: I did not want

to come between you and the speak-
er Therefore 1 was sitting here.

Mr. Speaker: It 1s not right Hon.
Member will get back to his seat. Ex~
cept when he wants some informa-
tion .

Shri D. C. Sharma;: 1 thought I
would be getting between you and the
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speaker, because all the speakers are
from that side. That is why I was
here.

Mr. Speaker: Whenever they want
to get information, for a few minutes
they can stay there.

Shri Lal Bahadur Shastri: I might
assure the House that in so far as the
framing of the rules is concerned, we
will take the utmost care to frame
them 1n a way which will not injure
the interests of the subscribers I may
also inform the House that we are
already taking steps to appoint an
officer on special duty for six months
to go Into this matter 1mmediately
and frame the rules

It has already been provided in the
Bill that the rules should be placed
before both Houses of Parliament,
and the House will have full authon-
ty to revise them. 1 think that should
satisfy the hon. Members of this
House, but if they so desire, I am
even prepared to consult them infor-
mally, the Members of both this side
and the Opposition, before the rules
are actually finalised

The other clause t0 which referenice
has bcen made 1s 7B regarding arbi-
tration Shri1 Bharucha said that the
~ubscribers should also have the au-
thority to refer a particular matter
to arbitration. He will realise that we
have to deal with a large number of
subsceribers Qurs 15 a very b.g exec-
utive department, and the number
of subscribers has gone up to three
lakhs. If the arbitrator is to be ap-
pointed separately for each dispute
and the subscriber has a choice, the
settlements will be naturally delayed.
1 would, therefore, suggest that he
should have full faith in the officers
appointed by Government. I might also
inform him that even during the last
few vears we had very few disputes,
about ten or twelve disputes in a year
which were settled by the Director-
General or some one else on his be-
half, and those decisions have been
gladly accepted by the subscribers.
So, even when the®old arrangement
was there, it was not very difficult
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to decide the disputes amicably to
the satisfaction of both the parties,
So, I do%not think that with this
amendment and a different set of
rules there will be any special diffi-
culty experienced by the subscriber.

It has been clearly said that what-
ever the recommendation of the ar-
bitrator, it would be accepted by
Government. Pandit Thakur Das
Bhrgava,is very well aware of the
fact that Government officers or offi-
cers appointed by Governmnt are
settling disputes betweerf Government
on the one hand and members of the
public on the other in many depart-
ments For example, land acquisi-
tion officers decide very big and im-
portant matters involving moneys
worth lakhs sometimes. Judicial
officers are also there for civil cases
between Government and privat: in-
dividuals At present so many cor-
porations are being established, in-
dustries are being taken over, indus-
tries are being nationalised In all
these cases, of course major matters
apart, all the minor disputes are re-
ferred to officers, maybe judicial
officers and sometimes others too, or
to committees of officers and some
non-officials also appointed in the
committees,

Here, as 1 said, generally matters
of dispute would be minor involving
very little cost or money. Therefore,
I personally thought, that in order to
expedite matters, it would be better
that these disputes are referred to
government officers If we find that
there is any complaint we may have
an officer from some other depart-
ment. But in case there s satisfac-
tion amongst the subscribers the
matter should be 1n a general way de-
cided by the officer of the P. & T.
Department because he is aware of
the technicalities of the problem and
it would be possible for him to quick-
ly dispose of these cases. But in case
it is found necessary we can certain-
ly appoint an officer who does not
belong to the P. & T. Department.

Except big or major cases which
could be referred to a separate ar-
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bitrator, we can refer the general
cases to an officer appointed for this
purpose. So there should be no doubt
in the mind of the hon. Member that
these cases would not be dealt with
in a just and fair way. 1 can even
go further and assure him that I shall
watch the working of the arbitrators
in so far as our P. & T. disputes are
concerned. The rules etc., relating to
the appointment of the arbitrator and
the procedure of their working will
be framed. In case there is some
complaint or genuine grievance the
ru'es will be revised and we will
reconsider or rethink over the matter.

Regarding the case of compensa-
tton, I am not aware of the specific
case. If there i1s any specific case it
should be brought to our notice. If
there 15 a difference of opinion on
these matters of compensation they
could also be treated as dispute and
referred tc arbitration I do not
want 1o take much of your time, but
these are three basic points  which
were referred to during the course
of the discussion—rules, arbitration
and payment of compensation. I have
tried to give my views on the matter
and, I hope, 1t will satisfy hon. Mem-
bers and remove any suspicion that
they had in their mind so far.

Two or three specific matters have
been referred to Shrimati Ila Pal-
choudhurt mentioned about some
P. C O telephone at Swarupgan)
Hat. 1 should say she 1s quite clever
in this regard® Whenever she gets
to speak on P & T she suggeststhe
opening of a Public -Call Office at
one place or the other. I might for
her satisfagtion inform her that in
the last Budget speech she had men-
tioned about P.C.O. at Kharanpur.
She will be glad to know that this is
being done this month.

Shrimati Ila Palchoudurl: Thank
you

Shri Lal Bahadur Shestri: As re-
gards the P.C.O. telephone at Swar-
upganj, referred to just now, I might
tell her that this is also under exami-
nation and will be expedited.
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Shrimati Iia Pslchoudnrl: Thank
you.

As regards the blind boys, I shall be
very glad to give them all encourage-
ment possible.

Regarding the buildings of Tele-
phone Exchange offices, that is a com-
mon affair i so far as the Post Offices
and the Telephone Exchanges are con-
cerned. She may go to any State and
she will find that the conditions of
offices and the living accommodation
are very unsatisfactory in so far as
this hepartment is concerned. We are
trying to do something in the matter.
Funds have also been provided, but let
us see how far we succeed.

Shri T. B, Vittal Rao (Khammam):

Punds are always provided but they
lapse.

Shri Lal Bahador Shastrl: It has
been lapsing but, 1 hope, it may not
lapse in future., I think, the hon.
Member will feel satisfied if this does
not lapse this year.

Shri T. B. Vittal Rao: Certainly, I
will be grateful.

Shri Lal Bahadar Shastri: I need not
go into details. The hon. Member
perhaps more than anyone else is
aware of the difficulties. It is not
entirely in our hands to construct
buildings wnd carry on construction
works; wéd have to depend on some
other departments. The Railways are
in that matter very fortunate. They
have got their own Building Section,
Engineering Section, Civil Works Sec-
tion. They build quarters for their
staff as well as officers, whereas in the
case of P. & T. Department we have
to depend on the C.P.W.D. which have
to follow certain rules and regulations.
For starting construction at a particu-
lar place, each and every proposal has
to0 get financial sanction also. So,
these things come in our way. Stili,
I have had discussions with the
C.P.W.D. Minister. 1 am also glad the
Finance Minister is also helpful, and 1
hope, things would be better this year.

Mr. Samanta mentioned one or two
matters with which I shall not be able
to deal. I would like him to give one

_or two specific cases to me. For
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example, he said that there is some

overlapping in the Engineering Sec-

tion. I shall be glad to get specifie

(t!;ae& and I would certainly look into
em.

An hon. Member from West Bengal
said something about automatisation of
telephones. There also, it he has any
specific grievances he should send
them on to me. He will be glad to
know that the manual system which
is at present working in Calcutta will
be converted into Automatic system
very soon, perhaps, by the end of this
month. Our general policy is to expand
the telephones to the farthest nook
and corner and we are trying to do
that. But, I need not say that the
problem of limitation of funds is
there. Therefore, we will have to go
gradually according to the programme
of expansion, which we have placed
before us, or which has been included
in the Second Five Year Plan. We
will try to go to the villages also, the
new idea about which Chaudhurt
Ranjit Singh just now spoke. He said
that our agriculture could improve if
the telephone system was expanded to
the villages. Of course, it has already
gone to sub-divisions and Tehsil head-
quarters, and, we hope, it may go to
the community project centres also.
So, we have that thing in our mind.
We will try to expand it and gerve the
people as best as we can.

Mr. Speaker: The question ia:

“That the Bill further to amend
the Indian Telegraph Act, 1885,
as passed by the Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: Let us now proceed to
clause-by-clause consideration. I find
there are no amendments. So, I shall
put all the clauses together,

The question is:

“That Clauses 1, 2 and 8, the

Enacting Formula and the Title

stand part of the Bill.”

The motion was adopted.

Clauses 1, 2 and 3, the Enacting For-
mula and the Title were added to the
Bill.



38qr  Coal Bearing

Shri Lal Bahadur Shastrl: Sir, 1
beg to move:

‘“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

COAL BEARING AREAS (ACQUISI-
TION AND DEVELOPMENT)
AMENDMENT BILL

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
beg to move:*

“That the Bill ° to amend the
Coal Bearing Areas (Acquisition
and Development) Act, 1957, be
taken into consideration.”

The Coal Bearing Areas (Acquisition
and Development) Act, 1857 was
passed in the May-June session of
Parliament. It received the assent of
the President on the 8th of June, 1957
and came into force on the 12th June,
1857. The discussion that took place
on the floor of this House took place
quite recently and it 1s not my inten-
tion to take the House through the
details of the parent Act. I would,
however, like to draw attention to a
few salient features of the parent Act.

13.42 hrs
{Surt BARMAN in the Chair]

The scheme of the Act briefly is that
there will be a preliminary notifica-
tion respecting intention to prospect
under section 4 of the Coal Bearing
Areas (Acquisit:on and Development)
Act. Thereafter, there is a provision
under section 6 for compensation for
any necessary damage done under
section 4. This, from the very nature
of the circumstances, will be more or
less of a preliminary character and
that does not by itself vest any title
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in the Government except the right to
enter and to do the prospecting.

Then, under section 7 of the Act,
there is power to acquire land or
rights in the land which had been
notified under section 4. This provides
that the Central Government could
giwve notice of its intention to acquire
the whole or any part of the land or
of any rights in or over such land,
as the case may be.

Under section 8 of the Act, theare is
a provision that objections may be
lodged against this proposed acquisi-
tion by Government and it also pro-
vides for an enquiry to be made into
any such objections. And, under sec-
tion 9, the Central Government has
been given the authority to consider
the report, if any, made under section
8 of the Act and thereafter the land
or rights in or over such land can be
acquired and a declaration in the usual
form would then issue.

The first important amendment
which is contained in clause 4 of the
present amending Bill relates to a
modification of the procedure which 1
have just mentioned. It is to this
effcet. If the Central Government is
satisfiled that it is necessary to acquire
immediately the whole or any part of
the land notified under sub-section
(1) of section 4 or any rights in or
over such land, the Central Govern-
ment may direct that the provisions
of section 8 shall not apply, and if it
does so direct, a declaration may be
made under sect on 9 in respect there-
of at any time after the issue of the
notification under section 7.

From the very nature of this amend-
ment it will be seen that it is to pro-
vide against an emergency and con-
tingency. If the Central Government
is satisfied that the land should be
acquired stra‘ghtaway, then, this
power is being taken go that the usual
obstructionist tactics that might be
adopted by an interested party may be
got rid of and a declaration may
streightaway be made that the land in

*Moved with the recommen&tion of the P-resident.
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question or the rights therein may be
acqu.red.

So far as the nature of this Bill
#seld iz concerned, there is nothing
extraordinary about it because this
power is very much similar to the
powers that vest in an appropriate
suthority under section 17(4) of the
Land Acquisition Act, Act I of 1894,
Even if there were no precedent of
the type to which I have made a refer-
ence, namely, the relevant provisions
of the Land Acquisition Act, the
nature of the power that is now
sought to be acquired is not in any
way extraordinary. It does not, in any
way, do away with the obligation to
pay compensation which will be deter-
mined according to the scale and
sccording to the procedure which has
been laid down in the Act itself. All
that it postulates is that w:thout
having to go through a very lengthy
enquiry, if the Central Government is
satisfied that speedy action has to be
taken, then, appropriate action will be
taken under this new section which is
sought to be added by the amending
Bill.

There is one other important matter
about which I might make a reference
even at this stage. That relates to
the nature and quantum of compen-
sation that is payable to the person
whose rights are likely to be affected.
Under section 13 of the Act—it is a
fairly longish  provision—principles
have been laid down with regard to
the assessment of the compensation for
vrospecting licences etc. These prin-
ciples were gone into at considerable
length when the Act itself was under
consideration. Briefly, it can be
enunciated as a principle that we
have proceeded on the basis of “actual
expenditure plus certain reasonable
rate of interest with a ceiling of 50
per cent. over the actual expenditure.

There may be criticism that the
acale is liberal; there may be criticism
<0 the effect that we are placing a
ceiling and, therefore, departing from
the strict principle of giving compen-
sat‘on on the basis of actual out of
pocket expenditure plus reasonable
fute of interest throughout the period.
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But 4 reasonable mean has been struck
between these two viewpoints so that
the expenditure incurred plus a reas-
onable rate of interest with a ceiling
of 50 per cent. over and above the
actual expenditure had been provided
for 1n gection 13 of the Act.

There was, however, one om:ssion in
that respect and the industry and the
leaseholders have been extremely cri-
tical with regard to that omission. That
omission is now being sought to be
rectified by clause 6 of the new
amend ng Bill. If the provisions of
section 13 of the Act are referred to,
1t will be found that in clause 4 of
sub-section (2) of section 13, the
wording is such according to which the
interest payable on expenditure incur-
red for prospecting is not taken into
consideration at the time or for the
purpose of assessing the interest that

v15 payable. By introducing this new

amendment, by virtue of clause 6 of
the amending Bill, it is sought to
remove this anomaly. It is now pro-
posed to allow interest on gall reason-
able and bona fide expenditure incur-
red before the date of the mining
lease in those cases where a prospect=
ing licence has led to the issue of a
mining lease.

No elaborate explanation is required
for this change. A party having
obtained a prospecting licence have
carried on investigations to locate the
availabil'ty of coal and thereafter have
pursued their case and obtained a
mining lease. Therefore, in all fair-
ness, we shou'd take into considera-
tion the amount of interest that might
have been incurred or which could
have been incurred during the period
that expenditure was incurred after
the issue of the prospecting licence till
the final date, provided again that this
may be limited to 50 per cent. of the
principal.

1 would add only one submission at
this stage; the time that might elapse
between the issue of a prospecting
licence and the issue of a mining lease
may be quite consierable. There i
no elaborate scrutiny obviously made
at the t‘'me when a party applies for
the issue of 8 prospecting licence. It
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is more or less a permission to inves-
tigiite and to carry on enquiries which
might ultimately establish that coal is
available in quantities that can be
exploited commercially and econom-
ically, Therefore, considerable time
may actually elapse resulting in many
cases even in infructuous expenditure,
because every search for any mineral
need not necessarily be crowned with
guccess.

Mining leases are obtained in cases
where quantities have been located
generally and where there are reason-
able prospects of coal being mined in
an economic manner and according to
the commercial practice. Therefore,
when all that preliminary work has
been done, it appears to be o case in
which we should take into considera-
tion the interest that should be pay-
ablz to the party which took out that
prospecting lhcence and later on
obtained a mining lease also.

These two are the main provisions
of the amending Bill. The remaining
clauses do postulate some verbal
amendments but they are not very
material. So, it is not my intention
to go into in greater detail the other
amendments which are sought to be
made by this amending Bill.

Before closing, 1 owe an explana-
tion to the House as to why after
such a short time should 1t be consid-
ered necessary to come to the House
agamn for an amendment of the provi-
gions of an enactment which was
approved by Parliament only a few
months ago. The provisions, as has
been borne out by examination, do
throw out a very serious doubt about
the effectiveness and speed with which
the coel-bearing areas might be cap-
able of being acquired under the pro-
visions of the Act as it stands today.

I I may venture to admit, a pro-
vision like the emergency provision
contarined in clause 4 of the amending
Bill really ought to have been in the
main Act itself. The principle is well
known to the country and to the

people at large for over 50 years,
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because it is very much snalogous to
the provisions contained in the Land
Acquisition Act which hes stood the
test of time. I would have no hesi-
tation in saying that it was an omis-
sion which could have well been
avoided even when I came to this
House with the main Act itsel?. It
smay be that at that time we thought
that occasions for acquisftion like this
may not arise and perhaps even by
going through some lengthy procedure
it would be possible to attain the
desired objective. But a target has
been set in the Five Year Plan which
contemplates a fairly stif burden
upon the National Coal Development
Corporation far incressed production.
The development of mines, their
designs, organisation, weic., take con-
siderable time and already the Na-
tional Coal Development Corporation
is very much pressed for time. In cer-
tain casés parties have gone to courts
of law and even stay orders have
been issued in certain cases. I do not
want to go into the merits of those
cases which will of course be decided
according to the law which prevails,
but, it 15 a matter of very great
urgency that possible steps may be
taken and the authority for taking
those steps should be available in
cases of emergency. It is for this
reason that section 9A is sought to be
added by clause 4 of the amending
Bill

With these words, 1 conclude. 1
hope the House will be good enough
to approve the amendments which are
sought to be made by the amending
Bill,

Mr. Chairman: Motion moved:

“That the Bill to0 amend the
Coal Bearing Areas (Acquisition
and Development) Act, 1957 be
taken into consideration”.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Chair-
man, I regret I must express my
complete disapproval of the way this
amendment has been brought in. 1
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wish Government had been more rea-
listic and elicited public opinion before
this. After a very short lapse they
dare come to us for an amendment.
I hope 1 will not be misunderstood
when 1 say that I am doubtful whe-
ther this amending Bill can be enact-
ed without infringing some of the
articles in the Constitution. I am not
quite certain gbout it as to whether
this amending Bill is in order when
you think of the safeguarding sub-
sections of article 18 of the Constitu-
tion, relating to the particular protec~
tion that has to be given to the Sche-
duled Tribes in regard to the acquisi-
tion of their land. That is something
that Government would do well to
examine, to search their hearts and ask
themselves whether in bringing an
amending Bill of this nature they are
in any way jeopardising, or going back
on their word, as it were, by making
acquisition of lands in the Scheduled
areas 1 particular, more arbitrary
than has be=n hitherto.

14 hrs

Let me say straightaway that the
tribal people today are living in the
mineral depository of India. I come
from coal-bearing area. I have seen
what has happened. It is not some-
thing that has happened only since
independence It 1s something that 1s
happening all the while. More and
more people are becoming landless If
people from Jharkhand go to the tea
estates of Assam, it is not because
they want to leave their areas but
because their lands have been taken
away.

It is very very necessary, it is
essential, that we must listen to their
cbjections. We talk of a socialistic
pattern of society, we talk of the
general interest of the society. Here
is something done in the name of the
public sector because the public sector
is o produce so many millions of tons
of coal for the Second Plan period. We
say that the public will have to suffer
by the immediate acquisition of the
land to kelp the public sector.
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I do not want to stand in the way
of the mineral or any other develop-
ment of this country, But the indus-
trial development of this country is
going to affect the Adibasis more than
any single community in our Indian
society because they are living in that
area. They cannot escape it. But to
say that they shall have no voice
whatever, they may raise no objec~
tions, you can walk into their fields
and acquire them immediately, I
regret, I cannot accept the bonag fides
of this Government.

Again and again they have come to
this House, they have preached from
the house tops that a fair deal will be
gwen. What happened to the D.V.C.
activities? Were we not told by the
Leader of the House, every Minister
and by the party manifesto at the
general elections that land for land,
house for house and field for field will
be given” But what happened to the
Maithon catchment area? Water came
up seven years ago and even to this
day hundreds of villagers have not yet
been resettled.

I am not standing in the way of
development of coal-bearing areas. But
I want to know what is going to hap-
pen under this Act. You can take
immediate possession of any area that
you wish under the amending Bill.
What happens to the people? Where
do they go? What do you do for that?
Do you expect them to take the word
of the Government? Again and again,
they have dishonoured their promises.

I very much regret that this is
something I feel very strongly about.
We do want the country to be deve-
loped, but not at the exvense of our
human beings. Not only in the
Maithon Dam area, you can go to the
Sindri Fertilizer Factory, you can go
to the Chittaranjan Locomotive Fac-
tory, 1 can multiply and make a big
sinventory of areas that have been
acquired where the tmbal people and
other people have been displaced.

Even under the old Act we had the
right of submitting objections; bad
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enough. But this 13 geing to give
arbitrary powers into the hands of
the Government. In other words,
they can take your 1and and you do
not know what kind ot compensation
you will get; that is something that
has to be negotiated afterwards, after
you have been removed from your
property. In other words, you are
like an orphan without a roof. What
bargaining power do the pecple have?

There is discrimination between
the private sector and the public sec
tor. The public sector musti bave
special facilities, Why don’t you
give special facilities to the private
sector also? I ask this question. 1
want the Government, the hon. Min-
ister to give us a definite, categorical
assurance that acquisition and comp-
pensation shall be simultaneous. They
must be simultaneous. I Govern-
ment have to take my’ coal-bearing
areas—today we are only talking of
the coal-bearing areas; tomorrow it
may be any other ore because we
come from an area where munerals
ol every shape and form are to be
found—they must pay me the com-
pensation simultaneously. Today if
you go to the Jharkhand area you
will find that the entire countryside
being, as it were, covered by geolog-
ists, hunting {far, may be uranium,
may be any thing else. There 1s
every mineral there. Today this will
affect only the coal-bearing areas.
Tomorrow it may be something else
Why not? After all, the country
mu t be developed. No citizen must
come in the way or impede our pro-
gress. We do not want to impede
progress, but we want at least to have
a roof. What is going to be the
effect of this immediate acquisition?

In the Statement of Objectz and
Reasons we have been told that
experience in the administration of
the parent Act has indicated the
necessity of introducing this amend-
ing Bill. Now, in a very vague way,
my hon. friend has told us that there
have been cettain obstructionist tac-
tice. T wish he had been more
explicit and had given us instancesas
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to what these pbstructionist tactics
were.

We know some matters are before
the courts. But still we should have
some experience. Experience is not
only one case. It may be a good
case or it may be a very bad case.
Experience of one instance can hardly
justify bringing in an-amending Bill
of this nature, which would vest
Government with tremendous powers,
which would cause untold suffering
to the people, in the name of the
commitments of the public sector in
the Second Plan.

We must be cautious. I would
like Government to go to those areas
and ask the people: what is going to
happen to you? What are you
going to do about this? The rest of
the country must go =ahead. Then
they will have the right to ask: yes,
let the country go ahead, but where
shall we be? Let the Government
answer this question Because, I am
not prepared to accept the bona fides
of the Government any more. They
have broken their faith with the peo-
ple of these areas again and again,
whether 1t is the D.V.C. or Hirakud
project or any other big project. Now
it 13 not too late to listen to public
opinion.

1 want a categorical statement from
the Government, I wish the Leader of
the House were here because he is
the biggest show man of the ruling
party. He 15 the one who goes
round the country and says: look at
these wonderful projects that we
have for he betterment of the peo-
ple. Let them make a categorical
statement that acquisition shall not
take place unless it is simultaneous
with compensation.

As I have already said in this
House again and again, in regard to
the tribal people in particular, com-
pensation must never be in terms of
money. We have seen the disaster
at Sindri. We have seen it at Chit-
taranjan. We shall see it in several
places. They are the children of
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the soil. They are the Adibasis. If
they have to be transplanted from
one area, they must be transplanted
to another area. You have to trans-
plant them. If you take the land
away, you must give them land of
equivalent production. Money is not
going to benefit them. Tons of
money will not help them if you are
going to leave them roofless.

So, Sir, I hope Government will not
take this amending Bill light-hearted-
ly. It is going to have very serious
repercussions. I am not quite cer-
tain whether this 18 not going to
infringe on the Fifth and Sixth
Schedules of the Constitution; because
in these two Schedules the Constitu-
tlon has empowered the Tribes
Advisory Council and the District
Councils to advise Government, and
in Assam you have such coal bearing
aregs in the Scheduled areas. What
is going to happen? If this Bill
becomes law, is Government going to
override the functions of the District
Councils in Assam? What is going
to happen? Are they going to con-
sulf the Tribes Advisdry Counci] in
Bihar before taking over any coal
bearing areas, say, in South Bihar?

May I again repeat that I do not
want to stand in the way of good
exploitation, better development, not
only of the coal bearing areas but of
any other mineral bearing areas; but
let us not think of industrialisation or
anything like that at the expense of
human bemgs. If we are not care-
ful, hundreds and thousands more will
become landless. 1f Government pay
no heed whatever to giving them
alternative habitation or land to make
them happier and better citizens of
this country, it would only increase
their misery, as it has done in the
last 150 years,

What was wrong with the Land
Acquisition Act? What is the urg-
ency, I want to know. Is the House
on fire that you want to call in the
fire brigade? Many objections may
be filed What is the delay? It
mAy be delay of a few months. Has

5 DECEMBER 1657

Areas (Acquisition 3812
and Development)
Amendment Bill
the public sector become so effective,
so speedy? The hon. Minister said
it should function with effectiveness
and speed. Well, it amuses us to
know that Government is thinking of
moving effectively and with speed;
we are all for it. But is a delay of
three months or six months going to
make any difference to coal produc-
tion, 1 ask you. Let him answer
that. He has told us that this is
nothing extraordinary. I wish he
lived in my area and was an Adibasi.
He says it is nothing extraordinary,
it is an ordinary thing, normal thing.
Immediate acquisition a normal
thing!

What kind of a government have
we in this country that takes up this
sort of attitude against the poor peo-
ple, just because they cannot assert
themselves as my hon. friend there
can assert himself? Let us bear
this in mind that this Gavernment has
taken unfair advantage of the loyalty
of the Adibasis because they are poor,
martiiculate and do not resort to
things which my hon. friend and his
friends would resort to if a similar
thing had happened. Is this playing
the game, 1 ask.

I again appeal to Government: cer-
tainly, we will give them all the
power. But after &l], who are the
people who are going to produce coal?
Not hon. Members who sit on  those
benches. It will be people of my
area. You cannot attain any target
of coal production, whether it is in
the public sector or in the private
sector, except with the fullest co-
operation of the people who have to
work in the mines and quarries.
What are you doing by this Act?
Are you befriending them, or are
you antagonising them? What are
you doing. Are you trying to carry
the people with you? Government
had better think very seriously about
it.

1 know that this Bill will go
through. I wish it did not go
through just now. I wish that pub-
lic opinion, specially of the areas that
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would be affected, had first been
elicited. ‘Then this House would be
in a position to study those reactions
and know how to act. But the Gov-
ernment, scared by some court case—
one court case, I believe; I do think
tHere have been more than one—now
want to come in with these extra-
ordinary powers and tell us that it is
nothing extraordinary. Mr. Chair-
man, I regret 1 cannot find myself in
a position to lend any support to this
amending Bill.

S8hri Naushir Bharucha (East
Khandesh): I am afraid I am not in
a position to share the views expres-
sed by my hon. friend Shri Jaipal
Singh. There will be opposition to
this Bill, but on totally different
grounds. In fact I am inclined to
believe that the hon. Minister in
charge of the Bill is right when he
says that certain emergency powers

are necessary, and perhaps my hon..

friend Shri Jaipal Singh does not
appreciate the fact that these powers
are also in the Land Asquisition Act.
Why was that Act particularly enact-
ed? To eliminate the delay caused
by litigation. It is not the intention,
once the possession of the land is
taken, that the party should not have
compensation. That is not at all the
case. But it is conceivable that a
party that is bent upon litigating this
matter can protract the litigation not
only for three or six months but for
two, three, four of even five years.
There is nothing to prevent a party
from taking the matter from one
court to another court, then to the
High Court, and then to the Supreme
Court. If, at that rate, we keep on
waiting on parties, I am afraid there
will be no coal produced whatever,

and the target in the Second Plan
will never be reached. I am abso-
lutely in favour of these special
powers being exercised. They are

being exercised today, and probably
my hon. friend Shri Jaipal Singh does
not know that land is being acquired
today even for the private sector.
Let there be no mistake about it.
{Interruption). The possession of the
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land must be taken. otherwise it
becomes impoasible to proceed in this
matter, and this Bill will only remain
a dead-letter.

There is one point on which I find
myself in agreement with Mr. Jaipal
Singh and that is that some provision
must be made either by way of tranait
camps or something for people
who are displaced. That can be
managed. ..

Shri Jaipal Singh: That has never
been done in the past.

Shri Naushir Bharuchs: It may
not have been done, but it should be
done—that is my point.

The main objectionable portion of
the Bill is where it provides for com-
pensation. 1 remember when the
parent Bill was put through on 20th
May, 1857 in this House, most of us
protested against the amount of com-
pensation that was proposed to be
paid for the so-called rights that were
being taken away from the prospect-
ing licence holder and the mining
lease holder. Under this amending
Bill the main purpose is to provide
for payment of interest on expendi-
ture that a person may have incurred
in the course of operating his pros-
pecting licence. I ask this honour-
able House, what is it further that
the hon. Minister wants to be paid?
Are we not paying the expenditure
incurred in  obtaining licence?
“Expenditure incurred in obtaining
licence” is such a wide phrase that it
can cover anything. In fact, when
it comes to the question of acquiring
the lease, we have to pay the
expenditure involved also in relation
to the lease together with the salami
for obtaining it. Salami is nothing
but another word for premium,
pugree as they call it—in Burma it is
called lungi, d in other places by
other names, but it is nothing but
anti-social gratification. What does
the hon. Minister want to pay?
Interest and more interest? Does he
want to pay salami on sglami? There
must be & limit to which public funds
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can be squandered. The prospecting
Yicence holder gets all the expendi.
ture incwrred in getting the licence.
He gets expenditure on the maps and
charts which are prepared. He gets
the expenditure on the analysis of
samples of minerals, the expenditure
incurred in constructing roads and
also expenditure, if any, incurred in
respect of any other operation neces-
sary for prospecting carried out
What is left out. Nothing is left out.

Take the case of a person who car-
ries on prospecting in a leisurely,
inefficient manner. He incurs more
costs. if he is inexperienced and does
not know how to carry out prospect-
ing, he incurs more costs. All this
would be paid to him. On top of that,
the hon. Minister comes and says, pay
him interest to the extent of 50 per
cent of the capital. Suppose I spend
Rs. 10 lakhs in prospecting for coal.
Why do I spend Rs. 10 lakhs?
Because, I do not know, I am inex-
perienced, I am inefficient, I carry on
the operation in a dilly-dallying
fashion. I waste time. I see that
labour is not efficiently utilised. I
have to keep on paying for the lab-
our for the jdle days when nothing
is done. After I spend Rs. 10 lakhs,
it 1 ind a small deposit of coal and
go n for a licence, Government will
step 1n and pay me Rs. 10 lakhs and
interest on that which is Rs. 5 lakhs.
It can go as much as that Why?
Because, 1 have been inefficient,
inexperienced; I have delayed the
matter. Hence, the Government
pays more of the public money. A
premium on inefficiency, dilatoriness,
stupidity is being paid out of public
funds.

The longer you delay, the better for
you. Therefore, a rich person who
has a prospecting licence, who knows
that he can ultimatelygget the losses,
will carry out the work inefficiently.
They will inflate the costs; they will
keep bogus books of accounts. We
not only will be paying all that; but
on top, we shall be paying interest as
high as 50 per cent of the capital.
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Let us look what are the items
which are being paid in the case aof
acquiring a lease. As I said, actual
expenditure in relation to the lease
together with the salami, expenditure,
it any, incurred by way of payment
of dead-rent or minimum royalty
during any year or years when there
was no production of coal. A man
can sit tight on his mining lease and
keep on paying the minimum royalty
which he has got to pay for years
together. If the Government wants
to take it, it must pay him back all
the royalty because he has been sit-
ting idly tight over his mine. What
type of legislation have we brought.
There is an amendment to our Con-
stitution to get over various difficul-
ties. The fourth Amendment says that
the adequacy of the compensation
cannot be questioned in a court of law.
I want to ask the Government, why
not take advantage of this amend-
ment of the Constitution.

We give them all these things ana
on top of all the expenditure involved
in prospecting, the hon. Minister
comes and savs. pav them interest at
B8 per cent. Whose money? Not the
hon. Minister’'s. It is public money
being squandered.

Sardar Swaran Singh: 1t is Shrl
Naushir Bharucha’s money,

Shri Naushir Bharucha: I pay the
tax and it is part of my money.

Sardar Swaran Singh: That is what
1 say.

Shri Naushir Bharucha: The hon.
Minister dare not say this; it is public
money. Public money 1s being squan-
dered. ] protest against that. Too
much is given. I do not know why
this Government is so very generous
to the capitalists, to people who are
inefficient. The hon. Minister must
make out a case for the generosity
which is being shown now in addi-
tion to what was shown on 20th May
1857 when you passed the parent Bill.

Shri Jaganatha Ral (Koraput): Sir,
1 support the Bill. We are concern-
ed only with two provisions of the
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Bill which the hon. Minister wants
to amend. One dispenses with the
enquiry under section 8 of the Prin-
cipal Act. This i3 an emergency
power similar to the power under the
Land Acquisition Act, section 17(4).
This power to dispense with the
enquiry would be necessary in cases
where the Government have to take
immediate possession. But, this dis-
pensing with the enquiry does not
take away the right of persons inter-
ested in the mine of claiming com-
pensation. This amendment certainly
does not go against the interests of
persons interested in the mines that
are sought to be acquired.

The other amendment is to section
13 whereby the amount of compen-
sation is sought to be increased by the
payment of interest on expenditure
bona fide incurred by persons in work-
ing up the mine Section 13 gives
various items under which a person
owning a mine or the lessee of & mine
is entitled to compensation. Now,
interest 1s sought to be given on the
amount actually spent by the persons
bona fide. Because, the person whois
prospecting and who has obtained a
lease, may not have had the benefit
of the lease by which time Govern-
ment comes forward with a Noti-
fication. Therefore, it is m the fitness
of things that a person who has
invested so much, and laboured hard
in prospecting should have at least
this much amount by way of com-
pensation or damages towards com-
pensation that should be paid to him.
I see no reason in the objection rais-
ed by Shri Naushir Bharucha that
interest should not be paid. Suppose
a person is lazy or indolent and does
not work with diligence, he says, he
should not have the benefit of interest
and no premium should be placed on
indolence or 1laziness. But, mining
operations are such that it is not pos-
gible to get at the vein or seam imme-
diately., A person may go deep; yet,
ke may not find the vein. It takes
years and years for persons engaged
in mining operations to extract any
mineral from the mine. The provi-
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sion which is sought to be introduced
in this Bill is certainly reasonable
and it gives some relief to persons
who would be dispossessed by the
Notification.

This emergency power, to which I
referred earlier, by which the enquiry
under section 8 is sought to be dis-
pensed with is also necessary because
this section contemplates an enquiry
regarding the objections to the acqui-
sition. Such an enquiry may be pro-
longed and the very purpose of the
Notification expressing its intention to
acquire may be defeated.

There are other verbal amendments
which are sought to be introduced by
this Bill. However, I am not in agree-
ment with the hon. Minister why
there is any necessity or need for
these amendments. In clause 3 of
this Bill, section 5 of the principal Act
is sought to be amended by the omis-
gsion of the words ‘‘granted to any
person under the Mineral Concession
Rules which authorises him”. Also
in clause (b), the words “granted to
any person under the Mineral Con-
cession Rules” are sought to be omit-
ted.

According to the hon. Minister,
these amendments are necessary. The
Mineral Concession Rules have come
into force in 1949 If the owner of
the land had given any lease prior to
that, subsequently, they were bound
by the Mineral Concession Rules.
Rule 44 of the Mineral Concession
Rules is very clear on the point. If
a lease had been granted by a private
owner of a mine to work out or pros-
pect, he is bound by the Mineral
Concession Rules. 1 do not see any
reason why the Government now
seeks to delete these words.

Similarly, in clause 5 of the Bill, an
amendment is sought to be introduced
by the addition of the words ‘free
from all encumbrances”. Under sec-
tion 10, with a notification by the
Government, Government iz entitled
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to possegsion. Section 10 of the prin-
cipal Act reads thus:

“On the publication in the offi-
cial Gazette of the declaration
under section 9, the land or the
rights in or over the land, as the
case may be, shall vest absolutely
in the Central Government.”

It is now sought to introduce the
words “free from all encumbrances’.
If it is an encurgbrance prior to the
notification under section ¢ of this
Act, it 13 open to a lessee of a mine
to transfer——transfer will include a
sub-lease—all the interest he has in
the mine. That he can do under the
Mineral Concession Rules with the
approval of the Government: for
specific minerals in Schedule 1V with
the permission of the Central Gov-
ernment. Supposing there ig a case
of a lessee and he has sub-leased it
to anotner person with the permis-
sion of the Central Government. What
about him? How can it be said that
free of all encumbrances the Central
Government should be entitled to pos-
gession? So, the free-of-all-encum-~
prances clause would not be necessary
because he comes within the definition
of a person interested in the mine.
He would be entitled to compensa-
tion. So, the omission of these words
in section 10 of the principal Act does
not cause any hardship to the Gov-
ernment, and I wish to say there is
no need for the amendment proposed.

The other amendment in clause 7
which seeks to introduce a clause in
sub-section of section 28 of the prin-
cipal Act is only consequential to
the introduction of section SA.

I submit that in general the two
important objectives with which the
Bill is introduced are certainly salu-
tery and I entirely support the Bill.

Shri T. B. Vittal Rao (Khammam):
When we passed this Bill in the May
session we did go bhecause we had
already adopted the industrial policy
resglution and we felt we should do
ali we could for accelerating the
development of coal mines and
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increaze production. We did not even
want it to be referred to a Belect.
Committee so that we could go
through it in more detail, but because
it was an urgent measure and we
wanted to acquire some coal-bearing
areas, we did so.

3%20

Within a few months of it we have
an amending Bill. My hon, friend
Shri Jaipal Singh has narrated the
experience he had. My experience in.
this regard has been exactly the oppo-
gite. 1 know of a coal mane wvery
well which 1s in the public sector in
my place. They decided to open a
mine. They have got the monopoly
of the lease. They wanted to open
a coal mine and they announced that
a Minister would perform the open-
ing ceremony. But one gentleman:
came there and said that they could
not open the mine in that area. He
happens to be a big landlord of that
place, He said that the land was his
and that they could not open the mine
at all. Then the whole schedule was
upset. The Deputy-Collector was
called in and other people were also
brought into the picture. Though the
company which is in the public sec-
tor promised to pay him reasonable
compensation, the demand for com.
pensation was ten times more. I was
present when all these talks were
going on. This area in Andhra Pra-
desh is inhabited by scheduled tribes
as is the case in Bihar, and the gen-
tleman who stopped the inaugural
ceremony is the person who has dis-
possessed the scheduled tribes of their
land i1n this very area,

I am not saying anything new. I
have represented this to the hon.
‘Home Minister here. I agree with
him in one respect that the people
displaced are not properly rehabili-
tated, even the scheduled tribes are
not properly rehabilitated. Even
though two years have passed our
Central Home Minigter is correspond-
ing with the State Government and
sending his Commissioner or Assis-
tant Commissioner t0 enquire, but
nothing has come out of it
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So, I welcome this measure because
it will prevent such landlords upset-
ting the whole schedule of our pro-
tuction. Therefore, some powers like
this are very necessary.

Last time when the question of
compensation came up in the case of
our taking over some of the mining
leases, I stated that at least in res-
pect of prospecting expenses we
should not pay compensation, but the
hon. Minister did not agree, and so
for all the expenses we are paying
compensation. As was pointed out by
my hon. friend Shri Bharucha, for
any coal mine which is working, the
expenses in regard to prospecting are
always part and parcel of the general
mining. He may show you a separate
account, but these expenses for pros-
pecting are always a part of the min-
ing operations. Therefore, I do not
understand why we should pay
interest.

Anyway, there is one saving clause,
that the interest shall not be more
than fifty per cent. of the actual
amount due.

I do not agree with paying interest
for expenses incurred for prospect-
ing. Generally, when a mine-owner
takes a prospecting licence, he does
not prospect the whole area of 10, 15,
30 or 100 square miles. He first con-
centrates on prospecting in particular
areas. When he gets coal from there
and is making progress, he goes to
other places and starts prospecting.
This is the process. Therefore, pay-
ment of interest for expenses incurred
for prospecting is not at all reason-
able.,

I may say one or two words in
connection with this Bill about the
progress we are making in the public
sector. When this Bill was brought
forward, then aiso there was criti-
cism from the private sector, and we
also had our own doubts as to whe-
ther the Government woquld be able to
reach the production allotted to it
under the Second Plan. A reference
to the industrial policy resolution will
tell us that coal’ belongs to the first
<ategory, dnd this is what has been
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said in that statemeni: *“In the first
category will be industries, the future
development of which will be the
exclusive responsibility of the Stmte.”
Immediately after this, what is hap-
pening? On the one hand we ure
taking powers to acquire coal-bearing
areas. We are going to scquire coal-
bearing areas. This. is in consonance
with the industrial policy resolution
we have adopted and also in conso-
nance with the objectives wherein we
have said that in some of the basic
industries the public sector should
have a dominant role, but even in the
matter of allocation, this dominant
role of the public sector in the coal
industry has been given the go-by.
Even at the end of the Second Plan
period the public sector can raise only
25 per cent. of the total production
iand 75 per cent. will be by the pri-
vate sector.

Then while we are debating here I
read a statement from the Minister of
Development and Planning of Bom-
bay State. He has convened a con-
ference of mine-owners in Bombay,
and he says that there are 500 square
miles of coal-bearing areas in
the State, and that the coal
which they are now getting from
Jharia and Bengal cost them more
because of freight charges. In Bom-
bay State itself there exists 500 sq.
miles of cogal-bearing area which we
can develop. I have no quarrel with
him if he does it in public sector.
But he convened a conference of the
mine-owners. Who are these mine-
owners. They are from Vidarbha,
those who have got a mining lease to
the extent of 40 sq. miles out of which
they are raising coal in about 8 sq.
miles, the annual production of which
is only four lakh tons. Now he wants
to give further mining lease to these
people. He told in that conference
that he is going to approach the Cen-
tral Government, the Planning Com-
mission, to see that these areas are
given to them.

Sir, even these mines are worked in
such a faghion that they have not
been able to increase their production.
Not only that, but they have flooded
the mines. The other day a question
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was put to the Labour Minister about
the working of the Rajeur colliery on
the floor of this House. It is flooded.
How much of national wealth hidden
underground has gone waste; you
cannot bring it out. If you try to
bring it out you will have to spend
at least two times the control price
of coal today. This is not one stray
instance. Take the example of Majri
collieries in Wardha Valley in Bom-
bay State. It is also flooded. This is
how the private sector people have
been working the coal mines. In
technical words 1 would call this
method of working of the coal mines
as robbing. Literally they have rob-
bed. They could have planned
methods of raising coal. We have to
dig out all that which is hidden
underground. That is national wealth.
Not a ton of coal should be lost. To-
day this industry is one ot the best
industries. Only 1 per cent. of the
population working in the industry
contributes 5 per cent. to nationml
income.

1 do not know what decision the
Government will take. Probably they
would say private sector can also
combine with the public sector in the
matter of raising coal. Sir, I ven-
ture to suggest to the government, if
at all you are very serious about
working this 500 sq. miles of coal-
bearing arem, please hand it over to
Singereni management. They are
working their mine very close to this
arep. They are producing nearly
6 lakh tons of coal per year which
they propose to raise to 10 lakh tons.
That management will be able to dig
from the Vidarbha area also and
manage efficiently.

Now, I come to the public sector.
Nearly twenty months of the Second
Plan period is over. 12 millions tons
was allotted to the public sector, i.e.
four times their annual production. We
thought our Government was serious
about this because we cannot aliow
destruction®of our national wealth at
all, I am afraid, Sir, the progress in
this direction has been rather very
unsatistactory, to put it very mildly,
Our incremse in production has been
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only this year. It seems to bm about
2 lakhs tons only. At this rate how
are we going to achieve this target.
Now, the Minister will simply get up
and say “For machinery and equip-,
ment for our coalfields we have to
depend on foreign countries, and
there is foreign exchange trouble®.
Sir, in this connection, may I say, how
the private sector has been able to
increase their production by mnearly
4 million tons this year. Should we
not learn a lesson from them? What
is it that we lack in this respect? Is
it miding experience. Mining experi-
ence in our country dates back to 80
years. Are we so backward that we
require only foreign know-how for
the development of these mines?
What is it that is happening? I am
afraid you will have to go into the
question rather very deeply. Your
will have to take stock of your
administrative structure. For deve-
lopment you are taking it to the Cor-
poration from the Department. Some-
how rapid development of the coal-
mines is necessary so that increased
production may be achieved. But
what is it that we see after it has been
handed over to the National Coal
Development Corporation (N.C.D.C.)T
We do not see =®ny great progress
being made.

I am told Korba Coalfields are going
to be worked by some foreigner. Why
not take some benefit of their advice.
Let not lack of equipment and machi-
nery stand in our way. We have got
the traditional methed of bringing out
coal in our country. Thmt will also
solve the unempicyment problem of
our country. We have got enough
manual labour. Let us not wait for
this machinery from foreign coun-
tries. Working with indigenous labour
may be a little costly, but every ton
of coal produced quickly goes to the
benefit of our country.

Then, I come to the gquestion of
rehabilitation of those dispossessed of
their lands. Only the other day I
was reading & paper report of no less
a responsible paper then Hindu——I do
not know how far these reports given
in the papers are true, I read some
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wvery good arrangements of rehsbili-
tation have been made in Nevell
“They have spent Rs. 10 lakhs for that
purpose. 1 shall request the hon.
‘Minister, whenever any land is acquir-
<d, to please gee that the people who
are dispossessed of their lands are
rehabilitated properly.

Final\]y, the other day 1 saw the
statement by the Chief Minister of
©Orissa Government in their Assembly.
In reply to a question why a parti-
«cular coal mine villiers is not paying
proper wages to its workers for seve-
ral months—not only wages to the
workers but the royalty to the Gov-
ernment—and what action did the
Orissa Government propose to take
against that particular mine, the Chief
Minister replied that if they ask for
payment of royalty they wiil close
down and the labourers will be
unemployed It 1s really very good
©of him to have shown such sympathy
to these labourers who bring out coal
but are not getting paid for several
months. Sir, In this connection, 1
humbly request our Minister to let us
know what he is doing for the deve-
lopment of coal mines, and for rais-
ing the production in the public sec-
tor because we do not have the full
picture before us.

Shri C. R. Pattabhl Raman (Kumba-
konam): Sir, the ambit of this legis-
lation is admittedly narrow. Powers
are given under the Land Acquisition
Act Bub-section 5(A) and of Section
17 deal with objections Wherever
land acquisition takes place they have
a4 regular paraphernalia for receiving
objections and the hearing. The usual
time 18 taken Dbiections are invit-
ed, counter-objections are filed and so
on and so forth. But even in the
Land Acquisition Act of 1884 we have
@ provision under Section 17(4)
which says:

“In the case of any land to
which, in the opinion of the appro-
priate Goverdment, the provisions
<f sub-section (1) or sub-section
{Z) uare applicable, the appro-
wpriate Government may direct
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that the provisions of section 8A
shall not apply, and, if it does so
direct, a declaration may be made
under section 6 in respect of the
land at any time after the appli-
cation of the notification under
section 4, sub-section (1).”

Therefore, it is nothing new that
is coming up on the House by way of
an expropriatory measure. This Gov-
ernment has always had a right. In
this connection there is a well-estab-
lished dichotomy between’ what s
called the police power of the State
and the ordinary power of the State.
If the S.ate acquires land for any
purpose best know to itself, then,
there is the usual provision for com-
pensation. And, we have article 31 in
our Consti'ution, brought up to date,
wh'ch deal exhaustively with com-
pensation. There agamn you will find,
in the later part of it, article 31,—

“Nothing in clause (2) shall aftect—

(b) the provisions of any law which
the S ate may hereafter make—

(i1) for the promotion ,of public
health or the prevention of danger to
life or property....”

Here you have got a new concept
with regard to the coal-bearing areas
Even i1n England, they have had
nationalisation of certain items in the
mining industry. Government is
endevouring to catch up with the rest
of the world and have a policy which
will place us on a par with other
civilised nations. They have to inter-
fere in cases where there is either a
lackadazrsical management or
ineficient management or actual
wanton lapse.

In all these coal mining leases, you
will find that the surface land belongs
to somebody and in nimne {ases out of
ten so far as the subterranesn rights
are concerned, the owner has either
sold it or leased it to somebody else.
It is always possible to quibble where
mrning is concerned. Land is an item
which does not belong to the Union
List. But mining really comes under
items 53 to 556 of the Union List. It
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is just possible to say that land belongs
to the State but mining is really not
an item which conforms to the State
list. Therefo e, the Government have
very wisely come with this Bill to
arm themselves with power to acquire
coal mines, to acquire fthem swiftly
and to prevent dilatory tactics, to
prevent cbjections being raised on all
sorts of fumsy grounds; and thes have
actualiy provided for compensation.

I wish to join issue with my hon.
friend, Shri Vit'al Rao. He naturally
will go the whole hog; he does not
see any point in compensation. But
that is not our ideal at all. We have
always said that we would take the
golden mean between the Vittal Rao
way of living and the ext.eme way of
living in other parts of the western
world. We always try to be just in
what we do. Therefore, we are quite
properly providing for compensation.

With regard to interest he was
saying that no interest should be
given. There are very few people
who have got the wherewithal to start
a mine. They invariably have to
borrow from banks; and when they
borrow from banks they will have to
pay interest and when the) pay
mterest, they must be compensated
for the interest they have paid. They
have to prove that. 1t is not as if,
as Shri Bharucha was saying, that
public mgney, the tax-paye s' maney
18 being paid for interest and all that.
Here are cases where they have to
prove that interest charges have been
incurred by them and it is not as if
that they can say, here is a mine
worth crores of rupees and so give us
interest of a few lakhs. Nothing of
that kind. So far as interest is con-
cerned, it has to be proved that
interest charges have been incurred.
Actually, there may be very few cases
where interest is not involved; but by
and large, in most cases where a man
starts a mining industry he may have
to borrow from the bank. Therefore,
qQuite prope ‘ly, provision has been
made for payment of interest.

1 heartily support this Bill.

Mr. Chairman: I find that more
Members are now rising to speak,
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Shri Naushir Bharucha: We have
still got time.

Mr. Chairman: I will just tell you
about the time. We commcenced this
at 1.41 and we have to finish it at
3.41.

Some Hon. Members: Three hours
have been given for ihis.

Mr. Chairman: Only two hours. In
the previous Bill also we had exceeded
the time somewhat. It all depends
upon the wish of the House.

Shri Sinhasan Singh .(Gorakhpur):
There are only two or three Members;
it will not take much time,

Mr. Chairman: 1 would request
those hon. Members who have got any
par‘icular thing to speak about to be
as short as possible.

Shri Jaipal Singh: It may be decid-
ed when exactly we finish.

Mr. Chairman: We finish at 3.41.

Shri Jaipal Singh: May I reguest
you to exercise your discretion and
extend the time?

Mr. Chairman: I may if it is the
wish of the House.

Shri Naushir Bharucha: Yes, Sir.

Mr. Chairman: 1 am just indicating
the time allotted by the Business
Advisory Committee,

st wo fao ®ww®  (FwwiT) ¢
garafa w1, WA T4 7RG T AT WA
Jwfor afcare st faq, tevs omr
ag frr S¥vq & amar AT §, % 1w oWy
FATHAT ATEAT E | H IW IME ¥ AT
§ T TT FILAT FT AT WY G A/
2o &) X WAL €I Brex w7 T
HTEEg uF qAAE 9T 6 far v ar
At 3q & Wy gar, w1 A, T|E
gEA R ww g A wE eene #
dfwafans O TWawHz oW, fewe
qrg fear, 39 & aw foaaer ¥
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.

T G ¥ qrg § %9 aCH W
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15 hrs.

dfen sipe wiw wotw (fgame) -
WATY ST TgE A faw g v
qrar 3, 37 & T & qrag vk & ad
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wEfaT & AR A a0 O R wew F AR
& foqg 13 @ 1 Forgdd Gororormey frg &
v fasge weafas filer & § 1 w=
767 g1 %% 3% fed ¥ gew ¥ s
wTar 8t A I wer T wHIAE TR
faeqr w1, 9T ag ag @ 0% PR T
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wY W qX, ARAT AR & A A
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[dfea zrET T W]
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1 fF ofeqsd see &=8¥F W WAT
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N FET 9EGT g F @A 37 a8
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TE WETAT IUFT FTEIA TEY FT GFAT |
afew & wa @A g % raiz wrgEe
Ry F I W WA oETR
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& 3wy ardy sOm ¥ | Yyt aw sfe-
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Furar 7Y faar a1 fedt o o
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W= §f foepiter ®) fdfafdz 5@
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[do 3wz arr wvia]
) w3 | F 9y FTAR WY dare Al g
fe gz i ffefae & w2 &
wft iy & ) v v faw

% e fasr Y qovd w@r £

Mr. Chalrman: I think it has been
sufficiently discussed. It is not a con-
troversial Bill. I now ask the hon.
Minister to reply.

Sardar Swaran Singh: The two
important provisions of the amending
Bill have been very thoroughly dis-
cussed and I am very grateful to the
hon. Members who have given so
much thought to the provisions of the
amending Bill.

With regard to the exercgise of the
emergency powers, there has been
vehement criticism from my hon.
ifriend, Shri Jaipal Singh, who comes
from that area where coal and many
of the other important minerals are
found.

15.15 hrs.

[PaNDIT THAKUR DAs BHARGAVA in the
Chair]

Even after giving all possible allow-
ance to the feeling thgt he naturally
has, and should have, for the people
inhabiting that area, particularly the
Scheduled Tribes, I must confess that
I was unable to appreciate fully the
attitude of complaint that he generally
had about the presence of coal and
other important minerals in that area.
If anything, that should be a matter
of happiness and pleasure to him that
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those areas should be so fortunate as
to have not only coal but other
important minerals.

If I may say so, the future indus-
trialisation of this great country of
ours depends to a very large extent
upon the successful exploitation anad
utilisation of the mineral resources
that are in abundance in that area. To
imagine or to complain that by
exploiting the mineral resources of
that area, any misfortune should fall
on the residents of that area is, I
think, taking too pessimistic a picture.

He has some unfortunate experience
of the non-payment of compensation
or of unsatisfactory arrangement for
the resettlement of oustees by the
D.V.C. authorities. 1 am sorry, I do
not have {full facts of the D.V.C.
before me and I am, therefore, unable
to give any cogent factual reply to
what my hon. friend has complained.
It there are any complaints, they
should be rectified because it has been
the endeavour of the Government that
the oustees from land which is sought
to be acquired should be suitably com-
vensated, and not only compensated
but all possible effort should be made
to afford all reasonable facilities for
their rehabilitation.

It is correct that Government has not
been able to give a very categorical
assurance that in all and every case,
inch by inch, land@ will be made avail-
able whenever land is taken away.
That is not always paoasible.

Shri Jaipal Singh: On a point of
order. On the floor of the House, the
Leader of the House has himself made
a statement that when it came to the
question of Scheduled Tribes, it
would be land for land, house for
house. It is in Government record. It
is in the documents. It 1is in the
booklets.

Sardar Swaran Singh: I may inform
the House that if any such assurance is
said to have been made, when it comes
up for discussion, all those relevant
factors will be taken into considera-
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tion. But generally efforts have always
been made, not only to give adequate
compensation but, as 1 eaid a moment
®go, snme reasonable facilities have
also been provided for resettlement of
the oustees . That has been the general
practice.

In the implementation of this also,
the Government or the local adminis-
tration may have failed. It is not
for me to defend the case of resettle-
ment in each and every area. I myself
have some personal experience in
which arrears of compensation are due
and have remained unpaid over seve-
ral years. I myseif had to take up
some cases of that nature when 1 was
formerly in the Government of
Punjab, and even after coming over
here 1 had taken up a number of cases
where arrears of compensation or
arrears of lease money or the like was
due to be paid to a number of persons.

Thes: administrative failures may
take place from time to time and in a
few areas. But I do want to assure
the House that it is not in the interest
of the Government to keep these cases
pending. It is not in our interest.
Certainly, it is not our intention that
there should be even a moment’s delay
in clearing these cases of payment of
compensation. That is the general
practice relating to compensation for
acquisition also.

But I want to bring the House back
to the provisions of the present Act,
and I do not want really to dwell at
any great length on the provisions of
the Land Acquisition Act. The provi-
sions of the Land Acquisition Act are
there, and even for some of the opera-
tions that the National Coal Develop-
ment Corporation may have to under-
take recourse will have to be had to
the provisions of the Land Acquisition
Act for acquiring certain areas of
land which may be necessary, for
instance, for putting up housing colo-
nies or where land is required for
ancillary purposes. And all these con-
siderations which have been enunciat-
ed by way of principle from time to
time by Government spokesmen will
be taken into consideration. There
primarily it is the State Government

and Development)
Amendment Bill

that comes very much into the picture,
because land acquisition is primarily
the responsibility of the State Govern-
ment. They have adequate machinery
to undertake acquisition of land, even
though it is for Central purposes. I
4how of some murmuring which some-
tnes goes on amongst the people
connected with the Central Ministries
that State Govermments, if anything,
have generally been very liberal in
the matter of assessing compensation,
particilarly when it was being acquir-
ed for Central Government purposes.
It may be that, or it may be that they
may be taking perhaps too restrictive
a view. But the fact remains that so
far as acquisition of land for these
yeneral purposes is concerned, it is
principally the machinery of the State
that is utilised for acquiring that land
and for paying suitable compensation.
Disputes do arise, and sometimes on
account of those disputes payment of
compensation is delayed. Money is
sometimes actually deposited with the
Collector which is not drawn because
there are a number of objections
which are pending. 1 do not want to
go into that general question any
mare.

15-23 hrs.
[SHRI BARMAN in the Chair]

So far as the present Act is concern-
ed, along with these amendments, the
principal objective is to get possession
of the land for the purpose of mineral
exploitation. Therefore, that distinc-
tion is there between acquisition of
land under the Land Acquisition Act
and acquisition of land for the purpose
of mineral exploitation. The principal
objective in this is not so much the
surface rights, although it is not
always easy to dissociate the one from
the other. Even when mineral
exploitation is going on, some of the
surface rights may be affected, and
therefore the expression ‘land’ has
been used at a number of places in the
parent Act. But it is of importance
to note that the principal objective in
this cawe is the acquisition of the right
to exploit the mineral resources—coal
%0 far as the present Act is concerned.
It is for that reason that there is men-
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‘[Serdar Swaran Singh)

tion at a number of places of prospect-
ing license, mining lease and the like.
It may be that there are certain areas
which may be called virgin areas,
where for instance no prospecting
licence or mining lease has been
acquired or is held by any party.
Those arzas also come within the pur-
view of the parent Act. But by and
large, the type of cases which are
worrying my hon. friend, Shri Jaipal
Singh, will not be many, because a
considerable amount of work has
elready been done by the Geological
Survey of India, by the Indian Bureau
of Mines and by private parties also
for locating coal.

It is more or less known as to which
are the areas where coal is likely to
be found. Formerly, when the degree
of scrutiny was not very great, large
areas were cove.ed by prospecting
leases by resourceful parties, by
parties who had considerable pull in
a number of directions, and therefore
the prospecting licenses had covered
large areas there. It will principally
be the cases of such persons holding
prospecting licenses or mining leases
over considerable areas that would be
covered by cases of this nature. The
type of small holder, the type of
pe.son that was mentioned by Shri
Jaipal Singh—and while recalling his
troubles he was so eloquent-—-those
cases, if any, will be very few;
because most of these areas, at least
the areas which require to be acquired
immediately, would come within the
purview of new section 8A. They
would in all probability be covered
by some prospecting licence or a
mining lease. Because in an area
where no work has yet been done,
where for instance not even drilling
has been done, which probably is
under cultivation with some cultiva-
tor, there will not be a case in
which the Central Government has

suddenly to say “we immediately
intend to take up this area for
exploitation of coal”. That will

certainly not be the type of case which
would be covered or which is sought
to be covered by the provisions of the
smending Bill.
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Therefore, if any assurance is
necessary, that assurance is inberent -
and implicit in the very framework
of the statute. And it is very clear
from the provisions of the amending
Bill that it will obviously be those
cases where it is known by the result
of preliminary investigations, by the
result of drilling or otherwise that
has been carried on either by some
governmental authority or by a
private authority, that coal is there;
not only that coal is there, but that
it can be easily exploited. And #f
these two conditions are satisfied
already long before, they would be
covered by either a  prospectirig
licence o." most probably by a mining
lease also. So it will be in taking
away the rights which might be
vesting in some biggish party that
section 9A  will come in, and the
individual cases of small holders are
not likely to be touched by section
9A.

Now, Sir, with regard to cases where
action will have to be taken under
section 9A all that is necessary is this.
Those preliminary objections to its
acquisition may not be gone into in
any great detail. But still the right
to ask for compensation and the
liability of the Government to pay
compensation is very clearly the e,
and Government has taken upon itself
that responsibility squarely.

Therefore, 1 submit that this provi-
sion is not at all hard, and, as has
been pointed out by 8 number of
speakers, this power is not very much
different from the power under the
Land Acquisition Act which has been
in existence for ove:r sixty years, and
it cannot be said that that power has
been greatly abused.

There has been support with regard
to this emergency power from Mem-
bers representing both the Opposition
and the Treasury Benches and I am
grateful to the hon. Members who
have realised the impo-tance of the
Government having such emergency
powers which will be utilised only in
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the public interest. The Central Gov-
ernment has to be satisfled that it is
necessary to acquire immediately the
whole or any part of the land to
attract the provisions of section 8A.
I submit that this is enough safeguard.
To provide a further rider that there
should be a notification or a certMcate
that it is in the public interest will be
& mere superfluity. I do not see any
justification why this further provision
should be imposed upon what is
already provided for in section $A as
sought to be introduced by clause 4
of the amending Bill.

Coming to the provisions relating to
the payment of interest on certain
expenditure that has beett incurred,
there has been a mixed reception
Some hon. Members have opposed it:
Shri Naushir Bharucha and Shri T.B.
Vittal Rao, Pandit Thakur Das
Bhargava did not oppase. These are
the only two hon, Members who were
opposed to the payment of interest by
way of compensation. I think that
this relatively minor provision has
not been interpreted either in the
spirit or in the perspective in which
it has been framed. Prospecting and
search for minerals is a fairly risky
venture and a somewhat tedious and
lengthy procedure. Anybody, in the
hope of locating coal, may incur con-
siderable expenditure and his efforts
may not bear any fruit for years to
come. One way of looking at it is that
whatever he has already spent, if that
amount is paid when you intend to
get hold of that area, should be
regarded as enough compensstion.

‘While it is one way of looking at it,
it has, however, to be remembered
that, at the time when a particular
area is sought to be acquired for
exploitation in the public sector, an
eye will naturally, and if I may add,
rightly, go to areags where coal has
been located. While dealing with the
case of compensation with regard to
those areas where the efforts of the
private party have actually yielded
some fruit, it is not unfair if we take
into consideration, in a broad way,
the amount by which he has been
sctually out of pocket, az to whether
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deprivation of the natural return of
money is also not an element which
should be added to compensation. I
do not sece what reasonable objection
could be urged against a proposition
of that nature. That money
must have either been borrow-
ed, as was pointed out by my hon.
friend Shri C. R. Pattabhi Raman
from Madras. The man may have
borrowed the money. Or even if the
money had not heen bor.owed, it
always has some earning capacity
even if it is invested in Government
loans, in any deposit and the lfke, It
always yields some income. It has to
be remembered that the rate of
interest that is postulated has been
fixed at a figure which cannot be said
to be excessive. Therefore, to add
that element with a further provision
that there is a ceiling at 50 per cent
of the total expenses involved Is
something which cannot be said to be
too liberal; nor can it be said to be
too niggardly. It is an effort to hold
the Dbalance even between two
opposing view points. It is far this
reason that this amendment with
regard to the payment of interest with
the two limitations submitted by me
above, has been sought to be intro-
duced under the provisions of the
amending Bill.

About the other verbal amend-
ments, there has not heen any vety
great Criticism, except that my hon.
friend Shri Jaganatha Rao has said
that some of them appear to be
superfluous. A great deal of thought
has been given and we have come to
the conclusion that the adoption of
these verbal amendments will make
the clauses more tidy and it can be
said that we are undertaking this by
way of abundant caution. It may be
that I would not have troubled this
hon. House by coming specially for
amendments of this character. But,
because two major amendments are
sought to be introduced by this
amending Bill, this opportunity has
been taken to make these verbal
amendments by way of abundant cau-
tion, to make the reading tidy and
interpretation above any dispute.
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[Sardar Swaran Singhl]

My hon. friend opposite, Shri T. B.
Vittal Rao, in his usual strain, took
this opportunity of saying something
against the public sector. I have con-
siderable sympathy with him.

Raja Mahendra Pratap (Mathura):

May I point out, Sir, that there is no
quorum in the House?

Mr. Chairman: The bell is being
rung.—Now there is quorum. The hon.
Minister may continue.

Sardar Swaran Singh: I was saying
that I have considerable sympathy
with my hon. friend Shri T. B. Vittal
Rao. He cannot oppose the coming of
coal industry in the public sector. But
being in the opposition, he must have
something to say against the imple-
mentation of that policy. It is a very
difficult task which he usually
performs with great competence. But,
that criticism was hardly relevant €o
far as the provisions of the present
Bill are concerned.

While comparing additional produc-
tion in the public sector and in the
private sector, he those to give the
additional tonnage in the one case and
percentage in the other. It is quite
obvious that the public sector, today,
is in this coal industry in a small way.
The total production in the public
gector is of the order of about 3
million tons or so whereas in the
private sector, it is more than ten
times that quantity. Additional pro-
duction in the public sector may
perhaps be of the same order, expres-
sed in percentage, as the additional
production in the private sector, but
he will utilise even that calculation to
have a fling at the public sector
although he is very much otherwise
devoted to the public sector and wants
that everything should be in the
public sector. Anyhow, that criticism
was not relevant so far as the provi-
sions of the present Bill are concerned.
If anything, the scheme of the Bill,
and more su the provisions of the
amending Bill, are very much in line
with and take us towards the direc-
tion to0 which he wants the
country to be taken, namely the
strengthening of the public sector. I
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submit that that is enough so far as
the present discussion is concerned.

1 want, however, to add that it the
public sector increases production and
succeeds in realising its target I would
be happy, and the House would join
me in that expression of pleasure
because in the country we are very
much interested in increased produc-
tion, and &8s my hon, friend Pandit
Thakur Das Bhargava pointed out,
every effort has to be directed
towards attaining our targets of pro-
duction, whether in coal or any other
commodity, and we shoul!d@ not always
utilise opportunities of having a dig
either at the private sector or to
criticise the public sector.

I have endeavoured to cover all the
important points that have been
raised in the course of the debate and
I submit that the:re has not been any
serious opposition to the provisions of
the amending Bill, and that
the motion that I have
already commended for consideration
by the House may be accepted.

Mr. Chairman: The question is:

“That the Bill to amend the
Coal Bearing Areas (Acquisition
and Development) Act, 1857, be
taken into consideration.”

The motion was adopted.

Mr. Chairman: There are no
amendments. So, 1 put all the clauses.

The question is:

“That clauses 1 to 7, the Enact-
ing Formula and the Title stand
part of the Bili”.

The motion was adopted.

Clauses 1 to 7, the Enacting Formula
and the Title were added to the Bill.

Sardar Swaran Singh: 1 beg to
move:

“That the Bill be passed”.
Mr. Chalrman: The question is:

“That the Bill be passed”.
The motion was adopted.
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INDIAN RAILWAYS
MENT) BILL

The Deputy Minister of Raliways
(8hr! Shahnawaz Khan): I beg to
move:

“That the Bill further to amend
the Indian Railways Act, 1890, be
tfaken into consideration.”

(AMEND-

The House will recollect that in
deference to the persistent public
demand the Railway Freight Struc-
ture Enquiry Committee was set up
in June, 1855 under the Chairmanship
of Dr. A. Ramaswamy Mudaliar to
review the freight rate structure of
our raiiways. ° The need for this
examination had arisen owing to the
tar-reaching changes that had taken
place in the economic actitily in the
country since the last revision of the
rate structure in October, 1848.

Another reason for the fresh
examination was the considerable
development of rail facilities that was
planned and the consequent appreci-
able increase in the working expenses
of the railways including the dividend
payable to the general revenues that
was anticipated.

The terms of reference of the com-
mittee were: firstly, to review  the
present railway freight rate structure
in all its aspects and to suggest what
modifications should be made therein,
bearing in mind the needs of our
developmental economy and the
necessity for maintaining the financial
stability of the railways; secondly, to
examine whether the statutory provi-
sions dealing with the responsibility
ot the railways as carriers heeded
any, and if so what, modifications;
thirdly, what modifications, if any, are
needed in the existing constitution,
ju isdiction and rules of the Railway
Rates Tribunal so that the Tribunal
might be a more effective and expedi-
tious instrument for adjudication of
railway freight matters at reasonable
cost to the litigant.

The inclusion of the lazf-mentioned
item in the terms of reference was on
account of complaints that had been
received that the Railway Rates
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Tribunal as now functioning is too
legalistic and formal and that it
subjects the complainant to undue
expenditure of both time and money.

Copies of the report of the Com-
mittee have been placed in the Library
of the House since the 14th Novem-
ber, 1957.

In May last while presenting the
Budget the hon. Minister of Railways
stated that the recommendations of
the Enquiry Committee, whose report
in the final form had been received
only a short while prior to that, were
under the consideration of the Gov-
ernment.

Examination of the recommenda-
tions of the Committee in respect of
the th. ee items of their terms of
reference has heen  Processed and
substantial progress has been made.

The recommendations of the Com-
mittee in regard to the revision of the
rate structure which have far-reach-
ing consequences and have to be
examined in great detail is likely to
take a little more time before the
Government are able to finalise their
decisions on those recommendations,

Examination of the recommenda-
tions of the Committee regarding the
responsibilities of railways as carriers
is also likely to take some more time.
In fact, the Committee themselves
have recommended that the changes
in this respect be implemented one
yvear after the revised freight struc-
ture comes into force.

Examination of the recommenda-
tions of the Committee regarding the
jurisdiction and constitution of the
Railway Rates Tribunal has, however,
been completed, and excepting for a
few minor changes, practically all the
recommendations of the Committee
in regard to this have been accepted,
and legislation now being introduced
is to implement the decisions.

Opportunity is being taken at the
same time to remove certain lacunae
and defects in the provisions of
Chapter V of the Indian Railways
Act that have come to notice during
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(Shri Shahnawaz Khan)
the cou.se of the last eight years since
this Chapter was modified in the year
1949,

It ig necessary that legislation as
proposed in the present Bill be passed
in the current session itself as the
implementation of certain of the
recommendations of the Committee
regarding changes in the classification
of certain commodities is inter-linked
with the jurisdiction of the Railway
Rates Tribunal as statutorily provided.

The proposals are substantially non-
controversial, and I once again com-
mend their consideration and accep-
tance by the House,

Mr. Chairman: Motion moved:

“That the Bill further to
amend the Indian Railways Act,
1880 be taken into consideration”.

Shri Naldurgker (Osmanabad):
Sir, 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th January,
1958”,

Mr. Chairman: Amendment moved:

“That the Bill be circulated for
the purpose of eliciting opinion

thereon by the 30th January,
1958".
Shri Naushir Bharucha (East

Khandesh): Sir, the question of re-
constituting the Railway Freights Tri-
bunal is @ very important one because
it is not only that the interests of the
Government are effected thereby but
also the interests of the consuming
public. Sir, this amending Bill seeks
to make three major changes—first, in
the constitution of the Tribunal,
secondly, in the extent of its jurisdie-
tion, and thirdly, in the nature of the
Tribunal’s power.

As this House will recollect, it was
about 1948-49 that the Ministry of
Railways put forward certain propo-
sals. The Standing Finance Com-
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mittee modifiad them. And, at present
the Railway Freights Tribunal ocon-
sizts of three persons who are Judges,
assisted by assessors drawn from two
panels, one set up by the Federation of
Indian Chamber of Commerce and In-
dustry and the other by the Railway
Board. The underlying principle was
that if the assessors with experience of
the economic conditions, working of
the commercial side of railways,
could bring to bear their experience
on the judgment of the Tribunal, pos-
sibly the Tribunal's decision would be
satisfactory to either side.

Sir, the Freight Structure Com-
mitte has made a report and on page

87 of that Report they made certain
suggestions. The main argument
advanced by the Committee is that

there is a legal bias so far as the Tri-
bunal is concerned, that there has
been a complete failure of the assessor
system and, therefore, the whole
thing requires to be overhauled. The
main defects pointed out by the
Freight Structure Committee are that
the Tribunal has become virtually a
law court with inevitable legal bias.

Secondly, it has been pointed out
that the dispute between individuals is
not merely a dispute between two
persons, but that the decisions would
have farflung repercussions, because
the decisions would bind not only the
two parties t0 the dispute but the
entire consuming public also. It was
also felt that the association of per~
sons with knowledge of business and
economic conditions in the country
was necessary, and that assessors were
useless. According to the Committee’s
opinion, there is dissatisfaction at the
decision of the Tribunsl since there
were procedural defects confronting
the complainant. The procedure was
elaborate, investigations are formal
and the cost of litigation high
The Committee, therefore, suggested
revision of the constitution of the
Tribunal. According to that the Tri-
bunal was to be composed of one
President, who should be an experi-
enced High Cowrt Judge, and two
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cther membezs, chosen for their know-
iedge of commercial, industrial and
economic conditions of the country.
The Committee makes it clear that it
does not cast any reflection on  the
existing Tribunal because there are
certain defects which are inherent in
the constitution which require to be
removed. The Committee has also re-
cummended that the assessor system
should go.

Now, coming to the question of
jurisdiction, and this is an important
point, the Committee records that
public opinion has been in favour of
extending the jurisdiction of the Tri-
bunal. Actually, the Committee,
strangely enough, comes to the con-
clusion that the Tribunal's jurisdiction
should be restricted. On page 100 of
their report, they say that it is un-
thinkable that Government's control
over railway revenue should be water-
€1 down by interference from an in-
dependent body. It also says that in
tne context of the rapidly increasing
tempo of :ndustrialisation and pro-
gress of the Second Plan, and in every
field it will be an impediment to the
Government 1f their decisions regard-
ing freight rates are subjected to the
decisions of the Tribunal.

Sir, here is a point which this hon.
House must consider in detail. For
whose benefit i1s this Railway Freight
Tribunal? Why is it that the Rail-
way Freight Tribunal has come to be
constituted at all? Whose interests are
going to be paramount? —Railway
revenue interest or the interest of the
consuming public, or is it possible to
strike some balance between the two.
|ir, my submission is this that when
a Tribunal is appointed, it is essential
% safeguard the interest of the con-
surner, of the public, because so far
as Government is concerned, they
wield power and the Railways being
in the monopolistic position today
they can dictate their terms both to
the trade and to the consuming public.
In this case there is not much differ-
ence between trade and caonsuming
public because whatever unjust bur-
den is thrown upon trade that uilti-
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1aately shifts to the consuming publie
in the shape of higher price. There-
fore, my submission is thig that in this
particular case in creating and res-
tricting the jurisdiction of the Tribu-
nal we must bear in mind the purpose
fo: which the Tribunal is constituted,
viz. to safeguard the interest of the
consumer. That is important,

Now, what has the Committee re-
commended? It says: *It is unthink-
able that Government's control over
Railway revenue should be watered
down by the interference of an inde-
pendent body”. Look at the language.
It calls 1t “interference by an indepen-
c¢ent Tribunal”. It is a decision of a
Tribunal, a body which is supposed to
hold scales even between the Railway
authorities and the consuming public,
and yet the Committee calls it “Inter-
ference”. In other words, the recom-
mendations of the Committee are
vitiated by the fact that it places
extraordinary emphasis on Govern-
ment revenues; it does not care for
the public. 1t also says that in the
context of increasing tempo of indus-
trialisation and in every field it will
be an impediment to the Government
if the decisions regarding freight rates
are subjected to decisions of a Tribu-
r.al. If the Government considers the
decisions of a Tribunal an “inter-
ference” why not scrap the Tribunal
altogether. Why have a Tribunal at
all? What is the fun in having
them? The Committee seems to be
more interested in safeguarding Rail-
way revenues irrespective of the fact
that the freight structure may be com-
tletely un:easonsble, rather than
protecting the interest of the con-
sumer. My submission is that apart
from the constitution $¢ the Tribunal,
tc which I shall presently come, the
jurisdiction of the Tribunal must not
be whittled down; it must not be
taken away )

They have first suggested that the
constitution should be changed. 1
agree with the Committee’s recom-
ruendations in so far as assessors are
concerned. It has been our experience
wherever assessors are teken, they
¢id not help much.
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Shri Easwara Iyer (Trivandrum):
‘They hamper.

Shri Naushir Bharucha: Not only
they hamper, they do not even under-
stand their business. In case of post
mortem examinations the assessors
are a farce. I am even inclined to
accept the recommendation that two
persons with commercial experience
and the experience of working of
railways should be on the Tribunal.

It is good that the Chairman is a
person of the level of a High Court
Judge. But, having constituted a Tri-
‘bunal, which, according to its own
recommendation, is going to be such
as would safeguard the interests of the
railways, where is the necessity of
whittling down the jurisdiction?

16 hrs.

The Committee recommends on page
101, paragraph 299, that it should have
the following jurisdiction: it may
decide and give judgment in cases
coming under section 28 of the Rail-
way Act, that is to say, of undue
preference, that is where undue pre-
ference is given to one consignor.
Secondly, where an unreasonable
charge 1s made between two specific
stations. Thirdly, the levy of an un-
reasonable charge on freights. These
are the only three categories of dis-
putes on which the decision of the
Tribunal will be mandatory. What
has been taken away from the Tribu-
nal? It is, under section 41(e), un-
reasonably switching a commodity to
a higher class. Why is that being
taken away?

The Committee, in fact, wants to
classity the powers of the Tribunal
under two categories, mandatory and
recommendatory. %hese three only
are mandatory. 1 suppose the num-
ber of disputes falling under the three
categories must be limited and those
falling under the fourth category may
be high. But, whatever reason, the
point remains that the railway can
be unreasonable by switching over
one commodity from one class to a
higher class, subjecting it to & higher
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freight. Then, what happens to that?
The aggrieved person or the aggriev-
ed party, if Government agrees, may
take up the matter before the Rail-
way Rates Tribunal. The Tribunal
will say, ‘we can only recommend’.

I want to ask the hon. Minister in
charge of the Bill, if he accepts the
basic principle that this Tribunal is
kept to safeguard the interests of
consumers, why is it that its jurisdic-
tion has been whittled down. What
case has he made out for whittling
down the jurisdiction except the re-
commendations of this body? Surely,
the Government is not bound to
accept each and every recommenda-
tion. He has got to make out a case
that for these reasons we are going to
whittle down the jurisdiction. The
hon. Minister has not so far done that.
He says, ‘we have accepted most of
the recommendations of the Commit-
tee’. That is no very great virtue if
the recommendations are against pub-
lic interest,

I cannot also understand the mental-
ity of the Committee when it says
that in matters in the advisory cate-
gory no lawyer should appear before
the Tribunal. Why? Vital interests
may be at stake even in cases where
the Tribunal has to pronounce a
recommendatory judgment.

I know what a mess has been made
in our Bombay State because lawyers
have been excluded from appearing
before mamlatdars in case of land
tenure disputes, in cases under the
Bombay Agricultural Land Legisla-
tion. A complete mess has heen made
to such an extent that even the High
Court has been forced to recommend
in its judgment that lawyers should
be permitted. I cannot understand
why the Committee in its extreme
desire to expedite proceedings wants
the lawyers to be barred. Why not
bar them even from mandatory cate-
gories also?

Shri Easwara Iyer: A bias against
lawyers.
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Skri Naushir Bharucha: 1 think
there i3 some allergy; some of our
Ministers cannot stand lawyers and
were it not for the Constitution, they
would have long ago liquidated us.

I submit that this does not bring in
expediticus justice, I am sure that it
must be the experience of nearly I50
lawyers over here, that the lawyers
assist the Tribunals in putting mat-
ters through very expeditiously. In
all proceedings which are of a judicial
character an amount of delay is cer-
tainly involved. You cannot have jus-
tice and decisions from a judicial body
as you would take out articles from a
penny-in-the-slot machine. Expedition
of that kind cannot be had in cases
of judicial pronouncements. Things
have got to be thought out carefully.

In this House, you 8ir, as Chairman
can ring the bell and ask us to sit
down. In the law court, no magistrate
or judge has the power to ask us to
sit down. I can take long hours in
examining and cross-examining wit-
nesses. You cannot get over that. If
there are any procedural matters
which can be rectified and simplified,
by all means do that. But, some sort
of delay is inevitable. And, I think,
by making such recommendations the
Committee shows that what 1t is
interested in is not the consumers’
interest but to expedite the matter
and see that the railways are not ham-
pered by prolonged decisions of the
Tribunal.

My grievance against the Bill is
this, that it whittles down the juris-
diction and the powers of the Tribu-
nal in a way which will react adverse-
1y on the interests of the consumer.
It is no use my hon friend saying,
‘Why is Shri Bharucha speaking in
favour of the private trade?’ Because,
I know the ultimate burden is on the
consumer. I, therefore, submit that
there is no justification for amending
section 41 of the Act.

The Tribunal must have power to
classify goods. I am in favour of giv-
ing the Tribunal the largest powers
possible, Administrative difficulties
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will always be brought forward. If
Administrative difficulties are an
excuse for short-circuiting the powers
of a Tribunal, I am afraid that the
principle might be imported later on
in other measures where even the
powers of the existing law courts
might be short-circuited. 1 am not in
favour of this.

If the Government genuinely
believes that the Tribunal is necessary,
that 1t must protect the interests of
the consumers, then the Tribunal must
have necessary powers to see that the
responsibility put on i1t by the Act i»
properly discharged.

Shri 8. C. Samanta (Tamluk): Mr.
Chairman, Sir, we are glad that this
revision of the constitution of the
Tribunal has come before us. We find

that the assessor system has been
abolished.

Shri Easwara Iyer: It seems that
there is no quorum. I think it is the
Polo match that has come in the way.

Shri V. P. Nayar (Quilon): This is
not the first time. Hon. Members are-
probably honouring our guests and
seeing the Polo match. Let us also
adjourn.

Shri Naushir Bharucha: I second
that.

Shri V. P. Nayar: It is a unique
function that we are having in the
Capital. There 1s no use continuously
ringing the bell. Half an hour ago
we rang the bell and there was no
quorum.

Shri Dasappa (Bangalore): It seems
there 1s no chance of a quorum.

Shri V. P. Nayar: Let us not lag
behind; let us also go. Let us adjourn
for want of quorum; it will have =a
better effect also. The bell rings but
not even one hon. Member turns up.

Shri C. D. Pande (Naini Tal): I
think there is a persistent lack of
quorum. It is probably because peo-
ple are anxious to go to the Polo
match that is taking place. Let us
adjourn.
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Shri Dasappa: It is not right that a
Bill of such importance should go on
without quorum. There is a general
.consensus that we should adjourn.

8hri V. P. Nayar: Both the Govern-
ment and the Opposition agree on this.
Now, the number is only 30 or 32.

[{MR. Derury-SPrAKER in the Chair}
16.10 hrs. *

Shri Dasappa: There was a motion
made by my hon. friend ably support-
ed by a number of others that in view
-of the thin House, this important mea-
sure may kindly be taken up tomor-
row. There is another important
engagement which the hon. Members
would like to participate in.

Mr. Deputy-Speaker: Do you wish
that the House be adjourned or that
the business of the House be so adjust-
ed for the sake of an important
engagement?

Shri Dasappa: I quite see the point.

Mr. Deputy-Speaker: There is quo-
rum now. We can continue,

Shri 8. C. Samanta: Mr. Deputy-
Speaker, 1 was referring to the con-
stitution of the tribunal that was
before and that is proposed to be com-
posed at present. The assessor system
has been advised to be abolished.
Really we feel that these 100 per-
sons who were enhsted as assessors
were not of such good avail to the
speedy execution of the proceedings
of the tribunal.

You, Sir, will be astonished to hear
that even those members who were
selected as assessors and their names
published in the Gazette were not in-
formed that they were on the panel
of assessors. Such was the distress
and the lot of the assessors who were
.appointed. However, that provision
has been deleted, and instead of three
high court judges, one high court
Judge will be the Chairman and two
-other experienced persons will be the
other two members of the Tribunal
“They will be appointed by the Gov-
ermment from amongst those who have
experience in the commercial, indus-
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trial or economic conditions of the
country.

When there was the assessor system,
some of the members on the panel
was from agriculturists. Here, the
experienced persons who will be
appointed by the Central Government
need not be experienced in agricul-
ture, as I find in the body of the Bill
So, I would request the hon. Minister
to pay his attention to this point so
that where ‘“‘commercial, industrial or
economic conditions of the country”
occur, “agricultural conditions” may
be added.

As regards the revision of orders by
this tribunal, the Bill says as follows:

‘“Where a railway administra-
tion, bound by an order of the
Tribunal, considers that since ‘the
order was made there has been a
material change in the circumst-
ances on which it was based, the
railway administration may, after
the expiry of one year from the
date of the order, make an appli-
cation to the Tribunal for revision
of the order and the Tribunal
may, after making due inquiry
into the matter in accordance
with the provisions of this Chap-
ter, vary or revoke the order.”

So far, so good. But should the
opposite party not be given that
chance to revoke the decision if cir-
cumstances change? Why only the
railway 1s given the advantage of the
revision of the order of the Tribunal?
1 would request the Minister to give
thought to it.

Mr. Deputy-Speaker: There are
many voices audible here. I can real-
ise there may be important discussions
going on, but normally I might have
asked the hon. Members to carry on
those discussions in the lobbies but 1
am afraid I cannot exercise that right
now! I would only request the hon.
Members to exercise more restraint
and be least noisy in their talk.

Shri 8. C. Samanta: [ would request
the hon. Minister to inform the House
how the constitution of the Tribunal
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in this way will expedite the disposal
of the cases that will be pending with
them. The old tribunal consisting of
three high court judges could sit
separately with assessors and decide
cases, whereas in the new formation
o? the tribunal, there is one high court
judge only and the two members will
associate with him to take decisions
in any matter. So, the number of
cases, I think, cannot be dealt with so
expeditiously as has been hoped by
the Government. In this respect, the
House should be enlightened by the
hon. Minister.

As regards the classification of
goods, though it will not be so much
appropriate on this occasion, I would
draw the attention of the Minister to
one case. Question papers were being
despatched by train. The words
“Question Papers” were written on
the parcel. But they would not give
it preference. You will be astonished
to know that the question papers
reached the destination after the exa-
mination date.

Shri D. C. Sharma: What question
papers?

Shrl S. C. Samanta: The question
papers were meant for the school exa-
mination. While classifying the goods,
even when special things have been
written, the article was not delivered.
You will be amused also that these
question papers were found out only
after one month. They went from
Howrah to Contai railway station and
one month elapsed before they could
reach Contai, a distance of about 125
miles.

Mr. Deputy-Speaker: Did the boys
also show any concern?

S8hri 8. C. Samanta: It was other-
wise, when they did not ind the ques-
tion papers in the station.

When they  have to classifty
things, I hope they won't be
brought before the Tribunal for

screening them. The railway autho-
rities should make it such that there
will be no grievance on the part of
anybody to take it before the Tribunal.
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I hope that when the new tribunail
is formed, it will be able to redress
the grievances of the public and also
of the administration. I shall be more
glad if the process by which the expe-
dition is achieved can be explained to
us by the hon. Minister.
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Shri V. P. Nayar: There is no

quorum.

Shri Sinhasan Singh: The position

iz precarious.

Shri V. P, Nayar: We want you to
be heard by at least the minimum

number of members.

Mr. Deputy-Speaker: The quorum
bell is being rung. Now there is
quorum. Mr. Sinhasan Singh may now

continue his speech.

Shri V. P, Nayar: Again, after a

minute, there will be no quorum.

Mr. Deputy-Speaker: Mr. Rane may

now present his report.

——

RUSINESS ADVISORY COMMITTER
FOURTEENTHR REPORT

Shrl Rane (Buldana): 1 beg to pre-
sent the Fourteenth Report of the
Business Advisory Committee.

INDIAN RAILWAYS (AMEND-~
MENT) BILL—contd.

Mr. Deputy-Speaker: Shri Sinhasan
Singh may now continue his speech.
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Shri Dasappa: Would it be right on
my part now to interrupt....
Mr. Deputy-Speaker: Any objection
to the speech?
Shri Dasappa: The question of

quorum is there.
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Mz, Deputy-Speaker: What does the
hon. Member want?

Shri Dasappa: We want to see the
Polo match. Of course, it 1s left to
the discretion of the hon. Deputy-
Speaker.

Mr. Deputy-Speaker: I can continue
for any length of time. What is the
desire of the hon. Member? He should
state that.

Shri Dasappa: May I humbly submit
that the House may kindly be adjourn-~
ed?

Mr. Deputy-S8pesker: If the House
80 desires, it can be done. It is more
dignified. I have no objection. Is it
the desire of the House?

Some hon. Members: Yes.

Mr. Deputy-Speaker: Then the
House stands adjourned.
1628 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
8th December, 1957.
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S. J& Subject CoLUMNS S.Q. No. Subyect
0. 828 tigpuunn Mines Works,
ORAL ANSWERS TO QUES N
= 830 Hindustan Antibiotics
TIONS 3671—3709 (Private) Limited
81¢ U.N.E.F. 367192 :;; Auto-cars .
815 ‘India, x9s7 3673-73 cmmcﬂ farg
816 Plgumn for unportn films
rupee . 3673—758 834 Film Pilgrhm:e to
817 European Common Freedom'’ .
Miarket Scheme - 3675—78 841 Bharat Sevak Sm;
8t8 Tes production 3678-79 845 Demateation of Indo -
819 Import trade control * Pakistan border. .
policy - - . 3680 U.5.Q
820 Hindustan  Antibiotics No.©
(Private) Limited 3681—83
821 Tea exports. 3684-85 1132 Reclamation work in
823 Border incidents . 3685—87 Tripura . :
824 Import of cement . 3687—89 1133 Black gun powder
826 Claims of displaced 1134 Salmoe
persons . . . 3690-91 1135 Foreign trade of Indu
829 Raw film factory.. 3691-92 1136 Import of Lonx m;plc
831 Nuclear energy - 3692—94 cotton
83§ Indo-Ceylon tobnwo 1137 Plastic industry
pact. 3604—96 1138 Umbrella factories
836 Indo-Nepal tndes treuy 3696 1139 Production  of medi-
837 Pire works . .. 3696—g8 cines ‘ :
838 Cashew-shell il . 3698-99 1140 Silk factones .
839 Scholarships for Indisn 1141 Esport of shoes 1o
cconomists 3699-3700 ussia . e
840 In%mll;net in Eastern 1142 lnt:rqa.lﬂ mg"mb“::'m
il : : 3700-01 dnlven pumps .
:4; g:::‘ P‘::; Mills 1 3792-03 1143 Refractory bricks
) e industrics. 3704-05 s Tvanoga vg::tllmes "
ons
844 Indian pepper 3705-06 1145 Secomnd institute for
847 Hindustan Anub:oncs training in Hl.m:h
(Private) Limited . 3706-07 crafts
1146 Purchase of cqnivment
1147 Training of women in
S.N.Q. handicrafts
No. 1148 C!ocure of coal mines
and mills
3 Bdward textle mill 1149 Industrial d.i.putes
(Madras). 3708-09 1150  Strikes mdmd lgehouts
Min sctories
WRITTEN ANSWERS TO 1151 Labour appellate tribus
QUESTIONS .. . 3710—61 ibour sppellate tribu
S.Q-No. 1152 L-!:)our appellate  tri-
832 rt of Handloom ' y ’ X
B, O | Flandioon 3710 1153 Wemen welfare centres.
825 Ssles  depot for arts 1154 Mine labour welfu-c
emporium . . 3710 centres
827 Jute Mills in West 1155 Adult eduadoneentru
Bengal 3710-11 1156 Automatic looms .

3866

CoLuMNs
3711
3711-12
3712
3713

3713
3713-14

3714

3714
3714-15
3715-16

3716

3717
3717-18
3718

3719
3719-20

3720
3720~-21
3721
3721—24
3724
3725
3735-26

3726
3726-27
3727
3727-28
3728
3738-39

3739
3729-30
3730-31



Subject
Woollen cloth .
Mechanics! toy mdunry
Metric system of weights
and measures .
Employment Officers
Study of labour mana-
gement relations

Metric system of we:ght:
and measures .

Productivity drive
Productivity csmpaign .
Import of soap

Shoe production . .
Machipe tool industry .
Cement distribution
Cement factories.
Copper

Temarind seed

Cod and shark lwer
oils . .

Indian embassy bu:ldmgn
District plants .
Small scale industnes .
Handloom industry in
Bombay . . .
Labour | disputes in
sugar mills .
Directorate General of
resettlement and em-

ployment
Television
Documentanes on folk
dances .
Cement

Exh.tbmon of ﬁlms at
Prime Minister’s
residence

Local development works

Buildirg materials for
displaced persons
Delegations Abroad
Press Trust of India
Delhi Municipality
Hindustan antibiotics
(Private} Limited
Su.charge on ships
pudr-g through Suez

Canal m; -
development

U.8.Q.
No.
1157
1188
1159

1160
1161

1162

1163

1164
1165
1166
1167
1168
1169
1170
1171

1172

1173
1174

1175
1176

1177

1178

1179
1180

1181
1182

1183
1184

118¢
1186
1187
1188

1189

Industrial
of Bombay State

Tea disuict labow: as-
sociation . .
Sindri fertilizers ard
¥ j chericals limited .
1193 Sindri fertilizers factory
1194 St:iu Trading Corpara-_
on . . .

1190
1191

1193

Dany Diamst
CoLUMNS (I5§'<2' Subyject
(-5
3731 1195 Subsidized industrisl
3931-32 housirg scheme
1196 Trede with Canads
3732-33 1197 Bm‘dcudn House,
3733-34 . .
1198 Employment Exdnnoes
3734 in Agartala .
1199 Heevy electrical mods .
3734-35 1200 Employment exchanges
3735 in Purijab. . .
3735-36 1201 Ulhssnagar Township .
3736 1202 Indians in Germany
3736-37 1203 Foawmd trading
3737-38 1204 All India Radio . .
3738-39 12¢s  15-Year Plan of the
3739 g‘partment of Atomic
3740 B
174041 1206 Emgloyees in Mxmone
1207 Displaced s colonics
3741-42 ln?] ar .
3742 1208 Displaced persons
3743 1209 Educated unemployed
3743 in Punjab
1210 Residential quarters for
374344 Government Employecs.
3744 PAPERS LAID ON THE
TABLE . . .
The following 13 were
3744 1aid on the Table.—
3744-45 G A c%py of  Notification
3719, dsted
3745 16th ovember,
3745 1957. making certain
amendments to the
Textiles (Production by
Powerlooms) Control
3745-46 Oudpr, 1956.
374648 (i) A copy of the  Annva
Report s I and 1I)
3748 of the issioner for
Scheduled Castes and
3748-49 Scheduled Tribes for the
3749-50 year 1956-57.
3750 (m) A copy. of Notification
No. P & D-—1r19 (iVys6,
3750 dated the 26th November,
1957 under sul
6) of Section 3 of the
gsential Commadities Act,
3751 1955.
3751 BILLS INTRODUCED
The followinz Bills were in-
3752 troduced
3752-52 1. Preventive Detention
3753-54 {continvance) Bill
>. Parliament (prevention of
3754 Disqualification) Rill.
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CorLumns
3754
3754-5%
3755

3755
3755-56

3756
3757
3787
3787
3758
3758
3758-59

3759-6 -
376

3760
3760-61

3761-62

3762—71



3859 [DaiLy ‘Dromst)
Subyact COoLUMNS Subject
BILLS PASSED 21772~ 3846 ol the Indian Raitways

The following Bills were
considered and passed—

1. Indian Telegraph (Amend-
ment) Bill as passed by
Ra;ya Sabhu.

3. Con! Bearing _ Arcas (Ac-

zuhition and Developmerit)
Rill.

BILL UNDER CONSIDERA-
TION . . . . 384764

‘The Deputy Mnister of
Rl.uwnis (Shnn Shahns-
waz han)

mation for (onsideration

— e —

(Amendment) B#l T.e
discussion was not concluded.

REPORT OF BUSINESS
ADVISORY COMMITTEE
PRESENTED . .

Fourteenth Report was pre-
sented.

AGENDA FOR FRIDAY,
6TH DECEMBER, 1987, .

Fuither  consideretion and

mim of the Indiwmn
ways (Amendment)

gill and private Members
itls,

70
Cotumns
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